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LOK SABHA
Friday, 25th November, 1955

The Lok Sabha mat at eleven of the
Clock

[Mr. SPEAKER in the Chair)
ORAL ANSWERS TO QUESTIONS

P.& T. Training Ceatres
*194. Sardar Hukam 1 Will
the Minister of Communica be

pleased to state:

(a) whether any new Training
Centres for Post and Telegraph Employees
have been opened during this year;
and -

(b) what is the number of trainees
in the Saharanpur Training Centre at
present ?

The Deputy Minister of Communi-
cations (Shri Raj Bahadur): (a) Yes.
Two Regional Tele-communication
Training Centres have been at
Madras and Ambala and three Telephone
Operators’ Training Classes at Ambala,
Patna and Ajmer.

. (b

Poun} Clerks . . . 76
R.M.S. Sorters . . . 16
Telephone Operators . . 33
Postal Si, ers . : . [3
Telegraphists (Circle Service) . ]

Probationery  Superintendents

of Post Offices, [.P.S., Class ] 3

TOTAL: . 232

[

Sardar Hukam Singh: May I know
whether all the subjects provided in the
R.M.S. schools will be taught in these
schools; have arrangements been made
for that, or would it take time?

Shri Raj Bahadur: As will be
clear from the answer to part (a) of the
%ucnlon, they are not full-fledged P. & T.

raining centres. cater for the
training of technical staff and like orera-
tors, wiremen, mechanice.

3%6 L.S.D.—1
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Sardar Hukam Singht It wae
proposed to open full-f training
Centprops in other regions. When s
that scheme is going to materialise ?

Shri Rej Bahadar : That is fer
ares and regions which are not at present
strved by the Saharanpur 'I‘uitninf Centire,
We are trying to acquire sites for those
training centres for setting up buildings
and other steps are being taken.

Sardar Hukam Singht May I
know whether the curriculum that was
first introduced when this school was
started continues as before, or any new
subjects have been added during the last
year to improve the curriculvm ?

Shri Raj Bahadur: As in other
training schools, training institutes o
technical institutes, the curriculum
remains continuously under review, and
changes are made to suit the needs of the
particular period. '

Shri B. D. Pande: May | know
the number of officers and subordinates

train-d every vyear?

Shri Rej Bahadur: 1 can give the
total number trained so far. PFrom 2-4-51
to 31-10-55 at the Saharanpur Postsl and
R.M.S. raining Centres as many as
3,635 officers have been trained. The
number of trainces at the moment is
3332,

East Asian Rural Reconstruction
Conference

*195. Shri Shree Narayan Das:
Will the Minister of Food and Agricul-
ture be pleased to state:

(8) whether it is a fact that the Govera-
ment of Indid have received a copy of
the recommendations made by the East
Asian Rural Reconstruction Conference
held recently in Tokyo: ,

(b) if so, what sre thé imporiant
features of those recommendations ;
and .

(c) whether any, and if so, which
of these recommendstions are proposed
te hc implemented by Government?



2e7 Oral Answers

The Minister of Agriculture (De.
P. 8, Deshmukh): (a) The Govern-
ment of India have not yet received the
official report giving the recommendation
made by the conference,

(b) and (c). Do not arise,

Shri Shree Narayan Das: May 1
kmow in what way India wus represented
at this Conference?

Dr. P. S. Deshmukh: There were
two non-ofticial delegates sent to this
Conference,

Shri Shree Narayan Das: May [
know the names of important countries
that participated in this Conterence?

Dr. P. S. Deshmukh: Asx we  have
not received the official report  yet, I
cannpt give the names of the countries
which actually attended : but it was
sontemplated that the tollowing countries
would take part, namely, Burma, Cam-
bodia, Cevlon, Hong Kong, India, Indo-
mesia, Japan, Korca, Laos, Malaya,
Okinawa, Pakistan, Philippines, Thai-
land and Viet-Nam,

Shri Shree Narayan Das: May I
know whether the Indian delegation,
after their return, have submitted any
repert to the Government of India?

Dr. P. S. Deshmukh: Yes, they
luve sent us a copy of their report,

Na? 7 & fasl | @9 & fog wamr

*R8&. WY tRo o fraAdt : agr
ow 7oAy Y e, ey w1 o
qrTife e HEAT, QQo¥ ¥ IWT ¥
mlﬁugmﬁﬁwﬁﬁﬁﬁ:

(%) war I ¥ gy A A
w A X fes 27 w1 o sy ey
mar } faT & s EaT 3 Nw T Y R
FAC ¥ A TQTH KT AT WA TqTA
w & A%

(w) afz &, & 7 sww few
YT & 9 ST w7 qfrafam aga sami
& I €7 Ay 6

(W) waw s R aftess s@
¥ AT s de ) G e
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Shri C. D. Pande: May | know if
the facility of sleeping accommodation
will ‘be extended to the second class
passengers as well, because thereis as
much over-crowding in the second class
as in the third class?

Shri L. B. Shastei: ‘That is not the
idea, The present second clasy is the
eld inter class, and there was no sleeping
accommodation provided in the old inter
elass. 'T'herefore, there is no guestion
of making provision for sleeping accom-
modation in the present second class,

Rescarch Programmes Committee

*198. Shri Barman: Will the

Minister of Food and Agriculture
be pleased to state:

(a) whether the Research -Programmes
Committee has completed its field investi-
gation in regarg to research on Economics
of Farms Management in West Bengal;

(b) if so, when the report will be
published; and

(c) the salient points of research and
imvestigations made ?

The Minister of Agriculture
(Dr. P. 8. Deshmukh): (a) Yes. The
field investigation for the first year of the
Farm Management Survey in Weyt
Bengal has been completed.

(b) The analysis of the data is in
Progress and the report on the first year’s
survey is likely to be ready by the
beginning of 1956,

() The main objectives of the enquiry
are:—

(i) To study the relative merits of
the cust accounting and survey
methods and other methodologi-
cal problems relating to Farm

ent Studies.

15 NOYEMBER 1946
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(i5) To study input-output relstios-
ships of farms with a view te
study the relative eficiencles

of warious factor combina-
tions,

(ii1) To study cost per acre and per
maund of crops together with
the break-up among their

constityents separately for
holdings and important crops
ete,

Shri Barman: May 1 know if the
Committee has vi ited the northern part
of West Bengal where the agriculturel
management conditions are totally different
from the rest of Bengal and, if so, what
af¢ the places?

Dr. P. S. Deshmukh: This is nog
a committee as such ; this is an investi-
gation which relates to a particular place.
For instance, in the case of West Bengul
it was confined to “I'wenty-four Parganas in
the district of Houghly ; and peddy and
jute were the crop which were considered.

It is confined to particular areas which
have been selected.

Shri Barman : May I know whether
it was one of the objects of the Committee
to find out the econumics of a model
farm and, if so, whether the Committee
have come to any definite decisions as
regards the area and the locality for that
model farm which could be suitable for
any middle-class family 7

Dr. P. S. Deshmukh: Without the
full report before me 1 could not say
whether this particular point was investi-
gated,

.

Shri 8. C. Samanta: May I know

whether any persons were sent abroad from

West Bingal to study farm management,

and, if 8o, whether their services have been
weilis=d ?

Dr. P. §. Deshmukh : 1 would ask for
aotic* of this question.

Shrimati lla Palchoudbury : May I
know whether the Japanes: method of
paddy cultivation has been tried in any of
the mode] farms and what has b en the
increate in output as a result of thar ?

‘Dr. P. S. Doshmukh : I have not got
specific figures so far as cultivation in any
arm is concerned. But, there is har
any place where it has not be n fi
suttuble and where the ircreas: has not
been anything beétween $0 per ¢ nt to about
$00 per went.

Shri Ramchandra Reddi : May I ask
whether this investigation will be extended
to other regions of the country also be-
cause the farm methods change from place
te place?



an Oral Answers

Dr. P. 8. Deshmukh: Yes; we have
taken as many as six_States inclu
Bombay, West Bengal, Punjab, U.P.
Madhya Pradesh.

Floods

*199. Shri Gidwanl: Will the Minis-
%er of Food and Agriculture be pleased
10 state:

(a) the approximate. value : of cropa
destroyed by floods and heavy rains
during this year in Punjab, PEPSU,
Delhi, Uttar Pradesh and other
States;

" (b) whether there will be any de-
ficit In food production as @ result
th .

(¢) the Central aid given to the
affected areas and the amount receiv-
ed from foreign countries in this ree-
pect;

(d) whethir Government have asscs-
sed the loss of life and property and
the number of cattle heads lost; and

(e) if so0, the details thereof ?

The Minister of Agriculture (Dr.
P. S. Deshmukh): (a) 10 (c). A state-
ment is laid on the Table of the Lok Sabha.
[See Appendix I, snnexure No. s50].

Sir, before any supplementaries are
asked, I would like to mtke it clear that
in statement (I) the figures given are
those which havc been supplied to us by
the State Governments. We have not
tried to interfere with them but it is
apparent that they are, in most cases,
grossly exaggerated.

Shrl Gidwani: What will be the
basis of correct assessm.nt on which you
can rely if the State Governments ~dg
not supply the correct information ?

Dr. P. S. Deshmukh: These are
first approximations. We have not
rfccivcd the detziled r-ports and calculs-
tions.

Shri Gidwani: Wh n do Government
expect to receive the exact calculations ?

!Ih'. P. S. Deshmukh: In due course.

Shri Gidwani: The second part of
the atatement says:

“Though extensive dameg- has
been caused to the crops im
different States. from present
indications it can be said that
the overall production in the

current season is not expected'

to show any significant varia-
tion from the previous scasem’s
output.”
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What is the basis for making that state-
ment when the exact figures are not known P

Dr. P. 8. Deshmukh : The basis
is observation of crops all over the coun-
try.

Shri B.K. Das: May I know wh-ther
any information is available as to the
estimated area in which any alternative

crop is likely to be grown after the
floods ?

Dr, P. S. Deshmukh: I hops this is
a general question so far as all the arcms
are concerned. There is no question of
alternative crops in most places where
the crops ere not utterly destroyed, and
some anphls grown PFor instance, s:
posing wheat sowing is not possible,
then barley is sown in Punjab and likewise
the land in most places is utilised.

Sardar Hukam Singh: May I
know whether  complaints have come
to the notice of Government that the
district authorities have refused to associate
members of nnn-Congress organisations
in the distribution of relief even whea
those members offered their co-operatiom
:ln:l ?when they arc ready to give cvery

elp

Shrimati Renu Chakravartty: That
isusual. |

Dr. P. S. Deshmukh: We have net
received any such complaint.

Shrimati Ila Palchoudhury: How
much Central sid has been given te
West Bengal for the floods?

Dr. P. S. Deshmukh: We have given
a grant of Rs. 99.42 lakhs and a loan eof
Rs. 98.67 lakhs te West Bengal.

Sardar Iqbal Singh: Is Government
aware of the fact that 00 to 1000 villages
have been totally washed away in the
Punjsb and do Government propose te
give any special grants to these villagers
90 that they can build new villages in those
places?

Dr. P. S. Deshmukh: So far as we
are concerned, there is ample provisiom
in the rules. We have decided upow
a policy for relief. The State Govern-
ments do it and we _conrributc our part
which we have promised to give.

st W OX: A WY F LA g9
g 9 7@ ¢ W # ag fem mar & fiw
qura o TF HAT TT7 A AL F7 -
a1 gt §, TN WY g Ay Ear
&1 ot a% qar a% § dfeT gw F Ay
wiere @ 7 § 3g I9 & Garw & fox
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o oY &, & war & oty e § f GO
} frdt 1 o uTY a% w9t A o
of ot af € 7¢ § oY ey & ok

|

Dr. P. 8. Deshmukh: 1 hope the
House, will realise that there is no quesdom
of immediste aid. The State Govern-
ments have their own resources and they
can spend out of them under any
particular scheme. The actual passing
of any finencial aid will only arise when
the State resources are insufficient. In
due course accounts would be made up
and whatever relief we promised to give
them will be given. Merely because a
particular State is not mentioned, that
does not mean that we are not giving any
assistance to that particular State.

Shri D. C. Sharma: Is the Govern-
ment aware of the fact that on account
of the recent ficods large tracts of land
have become unfit for cultivation? Have
the Government thought out any plans
for making them worth cultivating or will
some other land be given to those persons
who have suffered on account of that?

Dr. P. 8. Deshmukh: [ am sorry
that I am not in a position to agree to
the first part of the gquestion that my
hpn. friend has put. To my knowledge
no land has been rendered so unfit as not
to be cultivable at all. Of course, the
<rop may vary ; it may not be so good as
otherwise it might have been. But, so
far as my information goes, most of the
lands which were flooded even in Punjab
are cultivable either by wheat or by
barley.

Pandit D, N. Tiwary: Are Govern-

ment aware that scores of villages have
been eroded in Bihar and the inhabitants
of those villages have no other land to
settle on ? Are Government doing any-
thing for thuse vil who have no II.ML.
to acquire land give them?
. Dr. P. S, Deshmukh: I have no
information with respect to this. The
State Government has not made any re-
ference to this.

ft grTw: Rz e qg W
I A F wrf o fow g & agw
I g ag T § W damw A Q@
W fom & g ¥ o 7 @ R,
9 ¥ fad g W1 @ ey w1 A
e w4f e fow & qrg oS off
W fomr oY &l ¥ avd wh¥ awy
& v gk, I W wia W@
AT Q7
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e e qwo Fwqw : Wit A€
T ww gurt & dw gy get §
Mg Ao YW h
mA whrarmddtfegrans
fod e wTawy §0
information supplicd by" " the ® Punith

Government that no areas -have beea
rendered uncultivable absolutely ?

Dr. P. 8. Deshmukh: I based the
reply I hove given on a talk which [
had with the Development Minister of
Punjab; and, he told me that about 5 te
10 per cent of the*area which was under
enough for being
cultivated with whear but that it would be
possible to cultivate it with barley. It
was not mentioned that any land was se
badly eroded that nocm;l)’un be raised.
I do not however, deny the possibility.

a5 aww fay : w1 5o a8 9
AT WY FITFET 6 IOTAIT X BN
R & R AR s e s R
fert et e R § 7

go Hfo “oiﬂ!“:(ﬂ"ﬂ
aEg AT ATgY & Ag A gw A (Aw
WA E WA NG 1@ ®
garar wew  fafret & wE ¥
W ffern v @ g oW
FRAE 1 go dro wy wmew  fafaeex
Ffefs sr & 4 sm@, 9 gTC
WX Roc W W fT wv &
R W AT & W & werEr Wy
™ WK flis & & 99 & fw
Nawm T g

Shri B. K. Das: May I have a break-

up of the value of food crops and other
crops that have been destroyed?

Dr. P. S. Deshmukh: [ am not
sure whether the Government has beea
supplied with these break-ups. 1° want
notice. '

Shri Ramsesbandra Reddi: May
Ld.e'rked whdc:he: th;:o Government have con-
need for buﬂdm;npmmt

Flood Relief Fund?

Dr. P. 8. Deshmukh: [ hope, Sir
thnnonemﬂqtarmdn;a?hodfwi&
Pund would arise—at least of a

nature. I do not expect the floods to be
permanent.
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C.T.

“281. Dr. Satyawadi : Will the
Minister of Food and Agriculture be
pleased to refer to the reply given to Star-
red Question No. 1090 on the 24th August,
1955 and state whether any arrangements
have been made to absorb the retrenched
employees in other suitable jobs ?

The Minister of Agriculture (Dr.
P. S. Deshmukh) : The proposed retren-
chment referred 10 in the answer to the

Starred Question No. 1090 asked in the Lok
Sabha on the 24th Augusi, 1955 has not
so far been effected.  Most of the sur-
plus personncl have since been absorbed
in vacancies in the C.T.O. and in other
Organisations and cfforts are being made
to absorb the remaining surplus personnel
similarly in the near future. In case any
persons have to be retrenched on account
of any difficulty in this direction, cvery
effort will be made to ahsorb them in
future vacancies as early as possible in
accordance with the general policy of go-
vernment,

o wemwAl : 7H fea wEd ®
77 g fo7 & A #7 FATA AT § 7

To fo THo MWW : FH Wil
¥y mredt s fEw v g

To WETATY . ¥T 4 A ¢ %
T SR WY AT H Y qeATiors gt
A7 97 @Y A W Al #7
m g fom w1 iy = =1 A gu
&, greifa w1 & A @ R o el
STAF q™ I IE I F TN
fwar w3

e fto THo TeW - T T
o §, vafad i ow o o g fg=-
¥z T qATR TR § W gew
* ot 717 § fF wrag STl 7 W w
@ g 2 % am &
g owT o 7 H2 - wg o
o | T A AT A FY wwar § e
R R i A waR§
W OF W IO Wg AW W
L

oft wew sroveT : waT & WY weaT
gt o Wi o e farar o §
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9 F & G OX {17 97 ¢ fom ®) drven-
& &7 gfee & afY fg= gmr wfgw
o 7

Dr. P. S. Deshmukh : No such case
has been brought to my notice, but if the
hon, Member has any complaint, he
may let me know.

X-Ray Examination of Govera-
ment Employeces

*204. Shri D, C. Sharma : Will the
Minister of Health be pleased to state :

(a) whether all the Central Goverm-
ment employees have been e¢xamined um-
der the mass X-ray scheme :

(b) if so, the total number of such per-
sons examined;

(c) the.number of persons found to be
suffering from tuberculosis or other Jung
diseascs ;

(d) whether it is proposed to under-
take a similar re-cxumination, as a rege-
lar feature, and if so when; and

(e) whether it is considered desirable
to undertake similar mass exumination
for blood pressurc also?

The Minister of Health (Rajkumari
Amrit Kaur) : (a) Only those Cenlral
Government cmployecs who were  sta-
tioned in Delhi and New Delhi and came
up for the examination when required
to do 80 were examined under the scheme.

(b) 42,654. i
_ (€) 949 persons were found to be suffe-

ring from tuberculosis and 112 from
other lung diseases.

(d) There is no such proposgl at pre-
sent,

(e) It is certainly desirable and Cen-
tral Government Servants can get them-
sclves examined for bloud pressure under
the Contributory Health Service Scheme.

Shri D. C. Sharma : May | know if
the scheme is going to be extended 1e
other Central Government servants sta-
tioned at other cities in India ?

Rajkumari Amrit Kaur : At preseat
there is no such proposal.

Shri D. C. Sharma : Is it not a fact
that the incidence of lung discases snd
other diseases among Central Government

loyees stationed in Delhi and New
Delhi is rather alarming, and it so, what
steps are going to be taken to reduce the
incidence of these discases?

Rejimmari Amrit Keur : 1 have
mot got figures to show that T.B, is increa-
sing at an alarming rate amongst Gevera-
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mient servants, but they will naturally get
all the treatment that is their due under the
Contributory Health Service Scheme,

Shri D. C. Sharma : May I know
if any follow-up treatment is prescribed
for these presons, and if so, what facilities
the Government of India affords to them ?

Rajkumari Amrit Kaur : Regar-
ding follow-up treatment, they uare exa-
mined from time to time if they have had
T. B. , and such treatment as is needed is
given to them.

Major Ports

*205. Ch. Raghubir Singh ; Will the
Minister of Transport be pleased 1o state:

(a) whether it is a fact that some mi-
nor ports are proposed to be developed
as major ports during the Second Five
Year Plan period;

(b) if so, names ot these ports; and

(e) the estimated expenditure on each
of the them ?

The Deputy Minister of Railways
and Transport (Shri Alagesan) : (a)
and (b). Suggestions have been made from
time to time for the development of major
ports at Tuticorin, Mangalore or Malpe
and Paradip on the Orissa Coast.  Pro-
vision is being made in the Second Five
Year Plan for expenditure on the tech-
nical and other investigations relating to
these schemes,

(¢) An estimate of expenditure can only
be made after the investigations have been
completed.

Ch. Raghubir Singh : May I know
whether these major ports are sufficient
for trade purposes?

Shri Alagesan : If the hon, Member
wants to know whether the existing major
ports are sufficient to handle the traffic,
then my answer is this, The traffic is
growing, but having that in view, major
schemes for modernisation and addition
of facilities in the major ports have been
undertaken. 'We have been going through
with it in the First Five Year Plan and it

* will be continued in the Second Five Year
Plan also, So the capacity of the major
ports also will increase, but still there is
room for develdping other ports, which
may be called ““intermediate ports”.

Shri Joachim Alve : May I know why
the claims of mangalore are upheld as
against Malpe which has a natural all-
weather harbour and why is it that the claims
of Karwar and Bhaktal which have got

great advantages are not considered for
development im the Seconmd Five
Year Plan? '
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Shri Alagessn : All these are miner
ports which are, in fact, in the adminis-
trative charge of the various States com-
cerned. Recommendations were made
with regard to Mangalore and Malpe and
the schemes relating to the 'possibilities
of these two ports are just now under
examination and in the process of experi-
mentation at the Poona Research Statiom,

Shri B. 8, Murthy : May I know why
the claims of Masulipatam have been ig=-
nored ?

- Shri Alagesan { There is no question
of ignoring the claims of any port. Im
fact, the various State Governments have
forwarded detailed schemes for the deve-
lopments of various minor ports and I
think most of them have been incorpe-
rated for being carried out in the Second
Five Year Plan,

Coal Thefts on Railways

“206. Shri M. L. Agrawal : Will the
Minister of Railways be pleased to state:

(a) whether it is a fact that about
50 maunds of steam coal belonging te
Railway was recovered recently in Fateh-
garh  District: and

(b) how many cases of theft of Rail-
way coal in various Railwayvs came to
light during the years 1954 and 195572

The Parliamentary Semu? e
the Minister of Railways and Trans-
gort (Shri Shahnawaz Khan) : (a)
olice are investigating the theft of 15
maunds of coal,

(b) A statement is laid on-the Table
of the Lok Sabha [See Appendix T,

~ annexure No. 51

Shri M. L. Agrawal : May 1 know
the quantity and value of the coal involved
in the 1922 cases of detected theft of Coul
given in the statement?

Shri Shahnawaz Khan : In 1
the total number of cases of theft of
on Railways wis 1191 and in 1955, up
to *he 3oth September, there were 731
cases.

Shri M. L. Agrawal : | want 1e
know the value and the quantity of coal.

Shri Shahnawaz Khan : The quam-
tity in 1954 was 68,003 maunds and im
1955 20,904 maunds. )

Shri M. L. Agrawal : Have any cul-
prits been arrested and prosecured or other-
wise dealt with?

of were - and
el
Railway Pelice for mecessary actiem.
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Shri M. L. wal : Was any stolen
rmpcnzrwov in any of these cases?
f so, how much?

Shri Shahnawaz Khan : Yes, cer-
tainly; but I do not have the exact quan-
tity. A fairly substantial quantity of
eoal was recovered. .

dfew o qno forerdt : v WaA
NN F et o wifeed ar w-

QT ETERE ¢ WY I T T T O
fagd m@ ?

Wto wrreslt ) : SrgT aF Sy Y AT
ot WA T gfew A s
¥ad aff &1 W gfew W 9T
s w3 & Ay T wrErfEt o
fr weht &, e ag s fr aa T
WAl w3, a7 A% T R

Alr Fares and Freights

_*209. Shri Jhulan Sinha : Will the
Minister of Communications be pleased
to state:

(a) whether it is a fact that the fare
and freight rates of air-travel and trans-
port have considerably risen after the na-
tionnlisation of the Air Lines; and

_ (b) if so, the extent of actual increase
in ecsch case?

The Deputy Minister of Commu-
nications (Shri Raj Bahadur) : (a)
the fares and freight rates of air travel
and transport have been revised with a
view to rationalise them with effect from
the 15th July, 1955; consequently there
has been an increase in some cases. 1n
a few cases tlicre has also been a decrease.

(b) A statement giving complete in-
formation will be laid on the Table of the
Lok Subha shortly.

Shri Jhulan Sinha : May I know if
the attention of the Government has been
drawn to the strenuous p da made
by the Indian Chamber of Con and
other Parties concerned to discredit the
Government on this account?

Shri Re) Babadur : The Govem-
ment is aware of that, b“c:i;ttl is obvious
that therc were as many as { companics
which were functining before the nationali-
sation of the sirlines and they hae diffe-
rent rate structures ond there were anoma-
sies end inconsistencies in their 'ates of
farcs and freight.
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They had to be overcome. K
in view the requircments of the area an
the tvpe of available in the various
arcas as also the other competitive modes
of port the whole question had to be
viewed and in th. light of that this re-
vision has taken place.

Shri Jhulan Sinha : May I know if
there has been any corres ing increase
in the amenities to passengers as a conse-
quence of the increase in fares and freights,

Shri Raj Bahadur : The Corporation
is trying its level best to increase and im-
P:l-ove efficiency in regard to amenities

80,

Shrimati Renu Chakravartty :
May I know if there has been any corres-
ponding increasc in the fares and freights
of the Air India International as in the
case of the Indian Airlines Corporation ?

Shri Raj) Bahadur : The fares of the
Air India Internatibnal are determinds
by the conventions laid down by the
IATA and they have got to fix their rates
in accordance with that. They have
also got to adjust their freight structure,
so far as the internal sections are concerned
in co-operation with the Indian Airlines
Corporation. With that end in view there
have been certain adjustments. -

Shri Kaallwal : May I know how
these revised rates compare favourably
or unfavourably with the rates prevalent
in other foreign countries with regard
to their internal airlines?

Shri Raj Bahadur : OQur rates of
fares and freights are much lower than the
rates prevailing in other countrics, 33y,
for instance America and United King-

An hon. Member ;i Their per capits
incomes are much higher.

Shri Raj Bahadur : There is no ques-
tion of per capita income in these cascs
because the class of people making use
of the air services is rich everywhere. Sa-
condly the cost of operations for our air-
lines 18 much higher than the cost of ope-
ration in USA and U. K.

Fodder Banks

*230. Shri Bibhuti Mishra : Wil
the Minister of Food and Agriculturs
be pleased to state:

(a) whether any scheme bas been for-
mulited to establish fodder banks in the
fodder surplus arcas;

(b) if so, the main features of the scheme;
d

an
c) tb datc from which the schem:
'ou&dco ¢ inwo force?
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The Minister of Agriculturs (Dr.
P. S. Deshmukh) : (2)9ad (b). A t
scheme for the establishment of a Fod-
der Bank in Hyderabad State with a view
to studying the possibilities of collecting
and preserving grass and building up re-
scrves for being drawn upon at the time
of famine has been included in the Secend
Five Yesr Plan. Under this scheme,
in every normal year, half the quantity of
the total 2 lakh mds. rmposad to be chd
sonstantly in stock will be sold out and rep-
‘laced by fresh collections to the same ex-
tent.

(c) From the beginning of the Second
Five Year Plan period.

oft fspfer fer : wam <R 9 gl
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Insurance of Circus Performers

*335 Shri V. P. Nayar : Will the
Minister of Labeur be plemsed to state:
(a) whether the attention of the Go-

wernment of Indis has
fact that the Qircus

been drawn to the
Troups performing
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in India, do not have any compulsory in-
surance to the performers, not even to those
:nh; risk their lives scvoral times a dayt

E)} what steps do the Government of

India propose to take to ensure ade-

guata compensation for the hazards snd

attendant on the performances of
Circus?

daagerous feats in

The Deputy Minister of Labowr
(Shri Abid Altlg t (a) Yes.

(b) The matter has been brought te
the notice of the State Governments.

Shri V. P. Nayar: May I know
whether  Government propose to bring

- forward any legislation in the near future by

which the circus performers will be
covered by insurance premia contributed
by their proprictors so that in case of am
accident thzy will get adequate protection
for the rest of their iivcsg

The Minister of Labour (Shri
Khandubhal Desal) : The opinions of
the State Governments have been invited.
We intend to amend the Workmen’s Com-
pensation Act and to putin the com-
pensation applicable to these employees

Shri V. P, Nayar : May [ know
whether ‘the Government are aware that
uhu result of accidents meft with either
when  practising or parforming  very
hazardous feats, these acro-bats
are generally thrown out of employ-
ment and as a result of their trying to
entertain the people they have to beg in the
streets for the rest of their liveg?

Shrl Khandubhai Desal 1 We have
no _exact information with regard to this
point.

Shri P. C., Bose : May 1 know,
whether the Government have any record
showing the accidents that took place in
circus performances involving death and
disablement of circus performers ?

Shri Khandubhai Desai : As I
have said we have no information in this
matter.

Shri Chattopadhyaya rose—

Shri T. B. Vittal Rao rose—

Mr. Speaker : Two of them cannot
ask a question at the same time.

Shri Chattopadhyaya ¢ I do not know
whomeotheroncis.,nlylkmw,d
her recent visit to China the hon, Health
nister had an occasion to study the measures
furt.h:promcdonofacmbnlunivunu{&l-
lowed in China, especially the study of me-
chanical contrivances to protect them?

Shri Khandubhal Desal: The Labour
Munistry is not supposed to know what

o
the

i f
th:g:mno ml'im Ministry
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An hon. Member : What about ce-
erdination ? i

Indian Medical Council Act, 1933

*212. Shri Gopala Rao : Will the
Minister of Health be pleased to refer
to the rcplg' given to Starred Question No.
2228 on ¢ 27th September, 1955 and
state :}ae reasons why Government pro-
pose to amend the Indian Medical Council
Act, 1933?

The Minister of Health | Rajkumari
Amrit Kaur ) : A statement is laid on
the Table of the Lok Sabha. [ See Ap-
pendix I, annexure No. s52).

Shri Gopala Rao : In view of the
fact that the Indian Medical Council Act
1933 is out of dare and that thousands of
Medical practitioners are kept out of
the purview of this Act, may 1 know when
the Government propose to bring an amend-
*ing Bill to this Act before this House * 1
want a concrete answer because in October
1953 they said that a Bill would be brought
immediately. Another  assurance was
given in April 1955, A third assurance was
given in September 1955. It has  there-
fore become a record of broken promises
and therefore, | want an answer.

Rajkumari Amrit Kaur : [  have
had to consult all the States and *await
their replies. They have all now come in,
I bhave also had to consult the ex-
cutive of the Indian Medical Council and
now their agreed proposals have been
received. Cabinet concurrence has also
been taken and the Bill is now under pre-
paration in the Law Ministry.

Shri Gopala Rao: May I know whether
provisions have been made to ' meet the
grievances of rhe medical licenciates in a
concrete form and whether any proposal
is there for the inclusion of statutory recog-
mition of the qualifications of the medical
licenciates ?

Mr. : He should await the
Bill now which is coming shortly; it is
wnder preparation.

Towrist Rail Coaches

*a13. Shri Radha Raman : Will
the Minister of Railways be pleased te
state |

. (a) whether at is ul' fact that some
roadgauge tourist rail coaches are being
manufactured exclusively for III Class

mcnamwbeumd on the Western
way s

(b) if so, their mamber;
when they 2 ted 1o be
B gl W R -
features;
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‘d) whether similar coaches will e

m:lnufacturcd for other Railways as well;
an

{e) if so, when and for which Rail-
ways ?

The Parliamentary Secretary te
the Minister of Railways and Trams-
gvoru Shri Shahnawaz Khan 2.1

€8,

(h) Two.
(¢) By 31-3-1956,

A statement giving the special features
is placed on the Table of the House.
[See Appendix I, annexure No. 53],

(d) Yes.

(e) Provision has been made for the
construction of 17 Broadgauge Tourist
Cars during 1956-57 and 1957-58 for the
use of all the Broadgauge Railways.

Shri Radha Raman : May [ koow
the estimated cost of each of these tourist
coaches and “the total amount that the
Government is going to spend on them ?

Shri Shahnawaz Khan : The ap-
proximate cost of broad-gauge tourist car
whuld be  Rs. 1,33,000 and a metre-
gauge coach would cost about Rs, 1,01,000

Shri Radha Raman : May I know
the total amount to be spent on these coa-
ches ?*  You have given us only the cost
of one coach.

_ Shri Shahnawaz Khan : I have
ﬁvcn the cost of one and all that the honm.
ember has got to do is to multiply it by
17

Shri Radha Raman : In view of the
desire of the Government to improve the
touring conditions in the country may I
know whether there are any special condi-
tions on which these tourist coaches are te
be used? If there are any such conditions
may I know what they are and whether they
have been relaxed in wiew of this desire 1

Shri Shahnawaz l(lun' 1 There are
) conditions laid down., The

no
only condition is that the man who i

y
first is supplied first. “First come first
followed.

served” principle is being
Kandla Port

*214. Shri Jethalal Joshi : Will the
Minister of Transport be pleased to state:
. (a) the progress made in the construc-
tion work of Kandla Port so far frem
Jamuary to September, 1955; and

(b) the expemditure imcurred ?
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The Deputy Minister of Railways and The Deputy Minister of Communi-
‘Transport (Shri Alagesan): (a) The period cations (Shri Raj Bahadur) : (1) Nil
January to September, 1955, saw the comple- .
tion of the der and near completion (b) Does not  arise.

the Oil Berth. A statement indicating the '
progress made on the various items is laid

on the Table of the Lok, Sabha, [ Ses d,‘ Wo Wo wred : w1 & wy
Appendix I, annexure No. s4]. awar § i 4% fam @9 aver
(b) Rs. 508 lakhs up to the end of : E LIy = :
September 1955, of which Rs, 144 a—m’_‘m' Wit K'h' mi a
lakhs represents  the expenditure incur- % ¥ gE g 7
red in the period January to September,
1955
Shri Jethalal Joshi : Is it a fact thm &t T & N o, T T . d -
the construction work is far behind the mf e dte Wlo T ATH fFr 19
target and if so, when are we likely to reach = - =~
the targer? waw g AT wwm we oWl
Shri Alagesan: The statement that TE FIq IBA I | WT I™
placed on the Table of the House gives the T ferafes = —Y-
present state at which each and every work T ﬁ'@"ﬁ TR & J% 3
stande. As [ said, the main thing, namely w7 yHEHz gur.ar T =% AT
the Bunder, has been completed and the ) ..
oilhBerrh h:s been almost completed. The o @ & #1 ZfAw aikg &
other works arein progress. The target ~ - -
dla'whhas been fixed as 1-4-195&; by hwln'tl:.‘h e &) T eEAw  fafey %
all these works that are 10 be done by the = Fer 5 T AT
contractors will be completed. T Wf‘? g ! 99 A JUa
Shri Jethalal Joshi : May 1 know A I AW w7 frEr s
how muny herths and  jetties ure ready ? .
Shri Alagesan : That work is also now sit '{‘9 Tde rlai# . “i‘ STAAT
go'ng on. wTeqT g f& 7= I8 TH T A
Mr. Speaker : Jow many are ready ? ag AY qfwr  fEaT STReT O AT
Shri Alagesan : This is wha the W % THAAL A TEET I W
statement says : “Good progress made with ?
pile driving and .........." frar s ¢
Mr. Speaker : Order, order. He . « n
duoes not want that. 'ﬂ ™ 'mt . F“n-" STT ow
Shri Alagesan : That is the informa- twe @1 frga wivdwm § om &%
I}gnmilt?ve. 1 do nor  have any other in- faar q]' R [ W  qw e
" A L
Mr. Speaker : Then he need not T ot
read the ‘statcment. If he has the number (pm{ecnon) kL xai ! L[ 4 9z uTfear
he may give it. aF: e ® o fre o 1 3
Shri R. S. Diwan : Do Govern- i
ment contemplate to connect the Western mﬂ'ﬂ' Tﬂfﬂ'ﬁ LI fear AT
Railway by mecans of broad gauge ? st ﬂl‘ﬁ & Y ah.“. o ‘F
Shri Alagesan: There is no questioa .
of a broad guage line. We have already ‘”EI TE g'm L ﬂ"l'ﬂ'“ﬂ bl
eonsiructed a metre gauge line. FEE ITET Al qEwT WY l’ﬁ &
. -
Cheque System in Post Offices LARCIE SR
*215. Shri B. D. Shastri : Will the
mmmﬁ of Communications be pleased Minimum Wages Act, re4s
to state

(a) the number of post offices . ia Miny S Labour te pitased 1o, stae
which the cheque system for  operating nt

! the names of the States which have net
Pt:ﬂmt?m SI:‘:an account has beea yet fixeq minimum wages for employmeat
i uced ;

1a Agriculture under the Minimaum Wagss
@) how this system is working ? Act, 19487 .
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The Deputy Minister of Labour
(Shri Abid AN ) : Madras, Madhya
Bharat, Saurashira, Travancore-Cochin
.and Bhopal.

Shri 1. Eacharan : May I know what
-are the reasons for the delay and has the
. Central Government taken any steps to get
‘it done earlier?

Shri Abid All : There is no parti-
.sular delay in this respzct. There  are
certain difficulties because the area is
.vast and the number of persons concerned
,is about 3,40,00,000. Soms State Govw-
ernments have felt certain difficulties and
they have not been able to implement this
particular requirement of the Act.

Shri Ramachandra Reddl : May I
_ask whether the working of the Minimum
Wages Act in the indus'rial secior has been
-revicwed and the review published so far?

Shri Abid Ali : It has been reviewed
~both at the State level and Central level
and a repori about rthe working
of this Act was alwo published in the
last report of the l.abour Miristry.

Shri I. Eacharan : What arc the
various factors will be taken into account
when minimum wages are fixed for agri-

.-cultural labourers?

Shri Abid Ali 1 That is mazntioned in
.the Act irself.

Tuberculosis

*217. Shri Bhuﬂwut Jha Azad :
‘AWill the Minister of Health be pleased to
sate ¢

(a) Whether any sample survey has
“been conducted to ascertain the incidence
.of T.B. in India ; and

(b) If 8o, which of the areas have been
selected for this purposc?

The Minister of Health (Raj Kumari
_Amrit Kaur) ¢t (a) Yes; Sample Sur-
.veys have been conducted from time
to time during the last 15 years at different
places. A systematic all-India T. B. survey
-h1; b:n started this year by the Indian
Council of Medical Rescarchin six Zones.

) A statement is placed on the Table
of the Lok Sabha . [ See Appendix I,
.annexure No. 55].

Shri Bhagwat Jha Azad : The state-
ment says that during the last 15to 20
_years surveys have been conducted. May
I know what conclusions have been arrived
at as 2 result of the sample survey con-
.ducted in the last 15 to 20 years as stated
vin the statement?
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Rajkumari Amrit Kaur t The sur
veys that took place in the early years since
1938 to 1952, as has been mentioned in
the statement, were mearly superficial
surveys. There is no doubt that T.B, is
today is a menace in India and we are
hoping to get very much better results
from the survey that we have undertaken
this year.

Shri Bhagwat Jha Azat: May I know
whether the surveys that have been under-
taken in the last 1§ to 20 y21rs have shown
that in the recent past the incidence of
T.B. has gone up compared to the pre-
vious years ?

Rajkumari Amrit Kaor 1 Yes, the
incidence of T. B. has gone up.

Shri Bhagwat Jha Aszad : May I
know whether there are any statistics,
as a result of the surveys, with the Gov-
erpment to say as to what percentage of
the population is effected by this discase
and what is the numbzr of beds that
is available for such patients in the country?

Rajkumari Amrit Ksur : I cannot
give those figures at the moment but in 1949
we did carry out a survey in a small town
of 'about 16,000 persons and the result
of this survey showed morbidity in 1°6
percent and in o-7 percent it was pos-
sible to demonstrate tubcrcle bacilli.

Shri Bansilal : May 1 know whether
any survey has taken placc im the Siate
of Rajasthan and, if so, where?

Rajkumari Amrit Kaur : No survey
has been done in Rajasthan.

Amritsar Centr.l Workshop

*3220. Sardar Igbal Singh : Will
the Minister of Railways be pleased to
state @ .

(a) whether it has been finally de-
cided to take Amritsar Central Work-
shop from the Punjab Government;

(b) the estimated recurring and non-
recurring expenditure to be incurred on
this workshop; and

(c) whether  any
be paid to the Punjab

The Deputy Minister of Railways

nsation will
vernment ?

" and Transport ( Shri Alagesan ) :

(2) Yes.
(b) and (c). The estimates for recur-
ring and pon-r expenditure 1o be

incurred on this workshop have not been
yet framed and the details in regard to the
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Sardar Igbal Singh: May I know
whether Government wants to expand this
workshop asit has been one of theassurances
given to the Punjab Government that
there should be an assembling plant for
the Northern Railway?

Shri Alagesan: Yes; when we take
over, we will have to expand this workshop
to a very considerable extent.

Shri T. B, Vittal Rao: May I know
whether this workshop will be used for the
manufacture of wagons or carriages?

t It will be used for the

odical overhaul of locomotives and also

or the manufacture of minor parts of
ves.

Sardar Igbal Singh: May I know
whether the Government also wants to put
up & wagon manufacturing plant at the
Amritsar workshop?

The Minister of 'Railways and
Transport (Shri L. B. Shastri): That

is not under our consideration.
Retirement age of Medical Persoanel

*231. Shri S. C. Samanta: Wil
the Minister of Health be pleased to refer
to the reply given to Starred Question
No. 2035 on the 22nd September, 1955
and state:

_(a) whether orders in regard to the
raising of the age-limit of retirement
o:'ldmedlcal personnel have been issued;
a

(b) if so, what the orders are?

The Minister of Health (Rajkumari
Amrit Kaur): °(a) No Such orders
have been issued.

(b) The question does not arise.

Shri 8. C. Samanta: In the last
session, the hon. Minister said that orders
will be issued very soon. May I know
what is the cause for delay?

Rajkumari Amrit Kaur: Since
the principle has been accepted that if the
presence of any particular scientific, techni-
cal personnel is necessary, then extensions
can be given upto the age of 60. There-
fore, no specific orders were thought to be

Shri 8. C. Samanta: May I know
whether the Education Ministry is also
thinking in that line, and if so, where there
is any co-ordination in the matter?

Rajkumari Amrit Kaur : Where
the principle of any scientific, technical
personnel is involved, naturally scientific
personnel other than medical also comes
into the picture.
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Shri Joachim Alva: May I know
why this age-limit is not strictly enforced

“in the martter of advisers to the Health

Ministry or special cficers to the Healthk

inistry whose age is really nearly 70,
who have done no operative, curative,
surgical or clinical work and who have
been also rejected by the Union Public
Service Commission ?

Sugar Cane

*323, Babu Ramnarayan Singh:
Will the Minister of Food and Agriculture
be pleased to refer to the reply given to-
Starred Question No. 1222 on the 3coth
August, 1955 and state:

(a) what facilities have been givem'
to the sugar 'mill-owners to start early
crushing;

(b) hew many sugar factories have
taken advantage of the facilitics and have
started earlier crushing; and

(c) how the loss to the growers for
under maundage of cane on account of
the supply of premature cane will be
made ?

The Minister of Agriculture (Dr..
P. 8. Deshmukh): (a) The proposal te:
grant certain concessions to sugar factories
to enable them to start crushing for 1955-56
season earlier than usual, had to be dr
in view of the damage to the crop by floods-
and delayed maturity of cane due to hea
and late rains in the first fortnight o

October, 1955.
(b) and (c). Do not arise.

wr oo feg c g & a
() % qor mar & fs wrw & qww Ay
CAF § A I@ A e v gelr e
Iq ¥ N fERTAY ®7 w2y g, FERY
qT 7R %7 ¥ J7 § a1 Y e wre
et ?

. e fto qHo AW : Y TN
7 T fra wrar & oY wafed ww fdy
Tra Y F7rE w7 w1 Fww
Iz=T

* Shri Sarangadhar Das: May [ knew,
in view of the fact that the floods occurred
in most parts of Blhar and in Eastern U.P.,
why the crushing season started earlier in
Western UP. ? .

Dr. P. 8. Deshmukh: Mainly, the
proposal emanated from the State Govern-
ments and we agreed 1o forego half the
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xcise duty in case early
possible.

mot practicable and, therefore, the question
-does not arise,

Pandit S. C, Mishra: Did Govern-
ment also give individual consideration
o arcas which need help, and may I
know why a general decision has been
saken while certain areas which have to
send their sugarcane to very distant factories
are actually suffering?

Dr. P. 8. Deshmukh: We depend on
the recommendations of the State Govern-
ments and if they recommend any particular
ares or particular factory, we will consider.

Newton Chickll Colliery Disaster

*223. Shri Kamath: Will the Minis-
ter of Labour be pleased to refer to
the reply given to Starred Question

No. 2223 on the 27th September, 1955
and state:

crushing was

_ (a) whether proceedings  have been
dimstituted agajnst the Manager, New-
ton Chickli Colliery (Madhya Pradesh) ;
and

(b) if 80, what stage they have reached ?

The Deputy Minister of Labour
(Shri. Abid AM): (1) and (b). The
proceedings are likely to be instituted wvery
shortly after certain essential preliminaries
are completed.

Shri Kamath: For how many days
after this disastrous accident did thiy
oolliery remain closed ?

Shri Abid Ali: It was not possible

te work the colliery when the water was ’

thare. Several months were needed to
take out the water. Thereafter, some
ether technical requirements were to be
somplied with. It took several months,

Shri Kamath: What measures have
Ween enforced or are being enforced’ by
Government to casurc safety of workers
in mines in pursuance of the findings and
recommsndations of the Court of Enquiry
which investigated into this disaster?

Shri Abid Ali: Government have
accepted almost all the recommendations
of this Committee and necessary regu-
Iations will be promulgated in due course.

Shri Kamath: Has any machinery

Ween set up to enforce the recommenda-
tions ?

. Shri Abid All: This is being examined
by the Chief Mining Inspector of the
@overAment of India.

Shri T. B. Vittal Rao: One of the
recommendations of the Court of Enquiry
which ¢ 1quired into this disaster was the
appitmsnt of a high-power commission

They now tell us that it is -
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to go into ‘the question of safety in coal-
mines. May [ know when that committee
or commission will be appointed, since the
hon, Minister has said that almost all the
recommendations have been accepted?

Shri Abid Ali: That also will be done
in due course.

Adrema Machines

*334. Sardar Hukum Singh: Will
the Minister of Communications be
pleased to srate:

(a) whether the clectrically  operat-
ed Adrema Machines for the printing
of tag labels have heen received and
installed for service; and

(b) if so, whether they are giving
satisfactory service?

The Deputy Minister of Communi-
cations (Shri Raj Bahadur): (a) Yes;
the Adrema Machines have been received
by the Senior Supcrintendents R.M.S.
at Bombay, Calcutta and Madras.

(b) Yes.

Sardar Hukam Singh: May [ know
the cost and capacity of egch machine?

Shri Raj Bahadur : Cost is about
Rs. 5,400. The capacity, if electrically
driven, is between 1,500 and 2,000 labels
per hour. But we have not yet got some
small parts known as card-flling attach-
ment. Without that, when hand-driven,
the capacity would come to 1,200 labels an
hour.

Sardar Hukam Singh: May [ know
the number of workers that gach machine
will be able to replace? ‘

Shri Raj Bahadur: That will be too
early for me to say, because the machine
has to be tried a good lot.

Sardar Hukam Singh: May I know
whether each machine will be able to cater
to the needs of cach station where it is
being installed, or, whether the capacity
could be extended to other centres?

Shri Raj Bahadurt The machine
has been introduced for that purpose.
1t will write up the destinations. write up
on tag labels, cheque slips, and address
envelopes. By hand-writing, it takes a
long time and the hand-writing may
be poor. It is for expedition that it has
been introduced and ir gives cfficiency
as well as neatness to the work.

T EwsAl w Wiy ww

*33x. off off ATOT T ;. w_w
wfougn ot 7 T F FAT K
fw :

(%) faeslt & g & 7 gu wiwwy
ANT HUEA ®T qAUEG qw § T\
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wiwdTa & T §  eEIT T A
T WY sgEEdT WifE 97 feaar s
fur; .

S (w) wieama & fwa faoay &
‘w7 w9 fasiw w7 ¥ gm;

() war sifrdT & ararfas www
Ffar A nE d; Wk

(w) afz qP. &1 3@ AT W
Tt wr.g 7

ol aay qfcag a0 € wwafe
(st orgrem @) () & ().
Mg A HRINF A F
fararzor T &Y ¥ o T fear mar @
[dwd afcfrsr ¢, wqww & %]

st Y AT T v & (|)
W & Io7 § &gy 47 & fF 3) qeRe
FANTTAEG A T & fr Sramfas wr
AT & ATL F Feqor gt QherarE s
& fwir weard w9, 31 |vEw
A R g frg fFar g ai sw
femfas & w1 1€ sy o T
g7

ot g wi g A e
¥t 1 Y 3y we #r aw gt
b, ot ag dre aw o & f W
FTEATET Ao F yray g1, AfeT AR
W 77 owv fawre w070 )

&t oY ATCTERY AW W7 AIETL A
0 fawfei & a* § g5 faww
fear & o frqere s & faam 707 &
faz Rare 3 ?

ok awr ofcagm W (vt e
WMo wrewr) : o At 7g fawroa
T

Shri uramaish: May I know
whether, in the case of those rravelling on
sur (GGovernment account. any decision
has been taken not to give that work to the
lecal travel organizations or tourist agen-
cies  here?
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Shri L. B, Shastris Yes; that is so.
The Government have now decided that
they will have their direct booking and that
it will not be done through the travel
agents,

Shri Raghuramaiah: May | know
whether that procedure will not put our
local travel agencies in an inferior or disad-
Yantageous position compared to other
international tourist agencies which the
Governments patronise in their respective
countries ?

Shri Alagesan: They will still be free
to make private bookings. Itig true that
Government bookings will not be made thr=
ough them., That j:cision was taken very
recently. ‘There is some point in what the
hon. Member says and to that extent
their'volume of business is reduced.

WRITTEN ANSWERS 10 QUESTIONS
Labour Ministers Conference

‘199 Shri N. Rachiah:
‘| Shri Nambiar:

Will the Minister of Labour be pleased
to state :

‘a) whether there was a Conference
of Labour Ministers in Hyderabad in
the first week ol November, 1955;

(b) if so, whether the subject  relat-
ing to a national minimum wage was
discussed to bring down wage disparities;

(c) whether a proposal to set up
National Trade Certification Board was
discussed at the Conference; and

(d) whar arc the other decisions
taken by the Conference with reference
to Industrial and Agricultural Workers ?

The Deputy Minister of Labour
(Shri Abid Ali): (a) o (c). Yeu.

(d) ‘The other decisions reached by the
Conference were:—

(1) The Lmployment Exchanges and
Training Centres should be handed
over 1o the State Governments by
the end of March, 1956.

(i) Rickshaw-puiling should be
abolished gradually and be suitably
regulated in the meantime. =

(fir) A Committee should be set up to
b into the various gucstions re-
ting to Labour and Welfare

Officers. .

ifv) A beginning in the matter of the

appointment of Women Welfare

cers should be made in Central
underrakings.
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) The medical benefits of the Em-
ployees’ State Insurance Scheme
should be extended, as carly as
may be practicable, to the families
of the insured workers.

@) The recommendations made by
the Minimum Wages Central
Advisory Board regarding wage
brackets and area-wise and indus-

try-wise classification should be

ft?)lowed by the State Governments.

fuii) Simultaneously with the fixa-
tion of minimum wages for agri-
cultural workers, steps should be
taken to organise cottage and small-
scale industries for the benefit of
agricultural workers.

Air-freight Charges to Afghanistan

*300., Chaudhuri Muhammed
Shaffee: Will the Minister of Communi-
eations be pleased to state:

(a) the air-freight charges per pound
from Amritsar to Kandhar szF istan)
and vice versa during April and May 1958
and August and September, 1955; and

(b) the reasons for the disparity; if
any, mlfl‘ﬂght charges during the said
two periods

The Deputy Minister of Communi-
cations (Shri Raj Bahadur): (a) The air-
freight charge per pound from Amritsar
to dhar during April and May 1955
was annas -/13/-. During August and
September, 1955 there was no regular
scheduled service between Amritsar and
Kandhar and only some special flights
were run from Amritsar to dhar on
:yment of a lump sum charge for the whole

(b) Does not ariss as there was no per
pound rate of freight during August and
September, 1955.

Delhi Transport Service

*203. Shri Dabhi : Will the Minister
of Transport be pleased to 'refer te
the reply given to Starred Question
No. 509 on the 8th August, 1955 and
state :

(a) whether the target of 400 buses
for the Delhi Road Transport Service
has been achieved ; and

(b) if so, the extent of improve-
ment achieved in the matter of regu-
larity, punctuality etc. of the Bus Service
;:‘ a 1;381.1]1 of increase in the number of

ses :

The Parliamentary Secretary te'
the Minister of Railways and Trans-

éiShrl Shahnawazx Khan):— (a)
es, Jir:

25 NOVEMBER 1955 Written Answers 236

" (b) There is substantial improvement.
The percentage of trips ormed te
trips scheduled per day 3 increased
from 88 in April 1955 to 948 in October.

National Malaria Control Scheme

_*207. Shri N. M. Lingam : Will the
Minister of Health be pleased to lay
a statement on the Table of the House
showing the schemes sanctioned in the
Madras State under the National Malaris
Control p ¢ and the progress
achieved so far in the execution of these
schemes ?

The Minister of Health (Rajkumari
Amrit Kaur) : A statement is laid om
the Table of the Lok Sabha. [Se¢ Appendix
I, annexure No. §7].

Telephones in Bombay

*308. Shri Heda : Will the Minister of
Communications be pleased to state :

(a) the total number of telephone
connections in the Bombay City;

(b) what is the justification fer
op;n‘mg six digit telephones in that city;
an

(c) whether any other city is also going
to have six digit telephones ?

The Deputy Minister of Communi-
cations (Shri Raj Bahadur) : (a) 31,681
on 318t October, 1955. -

(b) The maximum number of telephone
connections, which can be opened in a
s digit exchange is about 60,000, Since

number of telephone connections
in Bombay is expected to exceed 60,008
in next § year’s time, the adoption of &
digit numbering scheme is inevitable.

(c) Calcutta has already a six figure
numbering system. There is yet no need
to introduce a Six figure System in any
other city in India in the next decade
or 20,

Condensed Milk

*318. Shri R. N. Singh: Will the
Minister of Food and Agriculture be
.pleased to state :

(a) whether ln{ research  has been
carried on at the Indian Dairy Research
Institute, Bangalore on the productien
of dcondcmcd milk under rural conditions;
an

(b) if so, the results thereof ?

The Minister of Agriculture (Dr.
P. S. Deshmukh) : (a) Yes.

(b) The trials were of a preliminary
nature and the results obtained were et
conclusive.
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Vegetable Cultivation

*ar9. Shri Bishwa Nath Roy: Will
the Minister of Food Aad Agriculture
be pleased to statc :

(a) whether any scheme is under
the consideration of Government for
the intensive cultivation of wvegetables
under the Second Five Year Plan ;

(b) whether Government have un-
der consideration any  proposal for
popu[:nsmg the cultivation of new
varieties of vegetables, which are not
common in India but are available in
abundance in other countgies having
almost the same climatic conditions ?

The Minister of Alsrleulme (Dr.
P. S. Deshmukh) : (a)

(b) No ; fareign varieties of vegeta-
bles which can grow under Indian condi-
tsiona are already being grown in different

tates.

it ¢ fwriia o sawear

*3%. ot QRo Qwo frEd : w
TR WA ¥ T, ey wr g g
aifees w7 4T Q0% & IO ¥
Y | I% qATA ¥ FIT w4 06

(%) famim W sEegr &1
sarT fr ardra ¥ wroey fvar g,

(%) @ wivw & fag fed
SN WEARFTFATAE;

(7) Wq Wt & KT o
T WY TATT F gEAl A Y O &
T & fafiw 2ot & s fogtet
T AIGT wT Y

(7) =1 ¥ foret ox anfofes
afafy qro fasre fear mar §; w1

(%) uf:g’r.a’ra#ﬂwrﬁu}n
fvar o & ?

"t e afcaga R @ wrafee
(o emgrer wt) : (F) TRETRA Y
feeslt o qaTRTe et a3 2-Qo-2e XY
FWE N Wy Ao W oW
(Departmental Catering) fwan
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T § e W F, gt ot Tk W
WIAT T 7§, W IR [FFA W
faare & ¢+
() o g =ir ok} sqwr
qarqed 9T & R mr
[tfwad oficfirer ¢, wos do uc].
(7) & (¥). w& acg ¥ orf fard
Wit ¥ 7 g o T v o | oy
F1E 7 wqwrer ey ot for s o Wt
AT w1 A W o g Sw A Y gy
oY ¥ Frrer w2 30 9 ¥ w9 w3
& g | A ¥ 1@ gATT T wHiTw
A e, texy & fawre fie,
AMFTFS wgEF v WA T G
AT ¥y famifeat X WF 8 frare

T wr )
Janta Express

23y Shri Gidwani :
'{Shrinnﬁmm:

Will the Minister of Railways be
pleased to state :

(a) whether it is a fact that Govern-
ment pose to start rumning am Air
Cnndntﬁ:r:cd Third Class Janta Express
on the Indian Railways; and

(b) if so, when it will be started ?

The Deputy Minister of Railwa:

nd Tramsport (Shri Alagesan) : (a)
and (b}. The proposal is to run & vestibuled

fully air-conditioned train  Service as
an experimental measure from October,

1956.

Crop Competiton

*238. + Dr. Sstyawadii: Will the
Minister of Food and Agriculture be
pleased to state the names ardd other
particulars of the competitors who were
successful in the Crop Competition during
1954-55 and the amount awarded to
each of them? .

The Minister of Agriculture (Dr.
P. S. Deshmukh) : A statement is placed”
on the Table of the Lok Sabha. [Sse
Appendix I, annexure No. 59].

Sugar

*229. Shri T. B. Vittal Rao : Will
the Minister of Food and Agriculture
be pleased to state :

(a) whether the Experts Committee
appointed te enquireé into the possibility



239 Written Answers

of payment for cane leased on sugar
m:;tcnthu since submitted its findings ;
an

(b) if not, what are the reasons ?

The Minister of Agriculture (Dr.
P. 8. Deshmukh) : (a) No; Sir.

(b) The delay in the submission of
the report of the expert Committee is
mainly due to the late receipt of replies
to the questionnaire issued by the Com-
mittee,

Central Committee for Fopd
Standards

*330. Shri Dabhi: Will the Minister
of Health be pleased to state the steps
taken by the central Committee for Food
standards constituted under’ section 3
of the Prevention of Food Adulteration
Act, 1054, to see that the Act is properly
and cfficiently administered ?

The Minister of Health (Rajkumari
Amrit Kaur): The administration of
the Prfvcntitgn of }Food ﬁdulterationba}ct,
1954, (37 of 1954) is the responsibility
of the gtate Governments; the Central
Committee for Food Standards can only
advise the Central or the State Govern-
ments on matters arising out of the ad-
ministration of the Act.

N.E. Rallway Administration at
Gorakhpur

#3315, Shri Jhulan Sinhat Will the
Minister of Railways be pleased to state:

(a) whether any enquiry has so far
been made into the allegations against
the management at Gorakhpur (North
Bastern Railway) contained in an opcn
letter signed by the working President of
the North Eastern Railwaymen’s Union,
Gorakhpur; and

(b) if so, the result of the enquiry ?

The Parliamentary Secretary to the
Minister of Railways and Transport
(Shrl Shahnawaz Khan )t (a) Yes.

(b) The allegations were found to be not
correct.

Ghee from U.S.A.

Shri Bibhuti Mishra:
*333. {Shri Bistwa Nath Roy:

Will the Minister of Food and Agri-
ecunlture be pleased to refer to the reply
given to Starred Question No. 103 on the

July, 195¢ and state:
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(a) whether it is a fact that Govern-
ment have since decided not to import
Gh‘;e from the United States of America;
an

(b) if so, the reason therefor?

The Minister of A!;-Icujture .
P. 8. Denhmuhh): (a) Yes, Sir. .

(b) The revised terms of the offer
made by the U.S.A. Government were
not acceptable to the Government of India,

Ayurvedic Research Centre for Punjab

*233. Shri D. C, Sharma: Will the
Minister of Health be pleased to refer
to the reply given to Unstarred Question
No. 1113 on the 22nd September, 1955
and state:

(a) Whether Government propose
to open a Research Centre in Punjab
to conduct research in Ayurvedic medi-
cines and other popular systems of medi-
cines; and

(b) whether any request has been
received from the State Government
for establishing such an institution there ?

The Minister of Health (Rajkumari
Amrit Kaur): (@) There is no such
proposal under consideration.

(b) No.
Extension of Air Services

_*234. Sardar Igbal Singh: Will the
Minister of Communications be pleased
to state:

(a) if there is any new proposal for the
extension of air services in the country;

(b) the total amount to be spent on
them; and

(c) priorities, if any, Government
have fixed for the starting of these new
air services?

The Deputy Minister of Commu-
nications (Shri Raj Bahadur): (a) Yes,

. on certain feeder routes with Heron air-

crafr.

(b) The total cost of 8 Heron aircraft
purchased for the operation of these services
is about Rs. 56,00,000.

(c) The services on the following feeder
routes arc already in operation (1) Delhi-
Agra-Gwalior-Bhopal-Indore-Aurangabad-
Bombay (2) Delhi-Lahore-Delhi (3) Delhi-
Jullunder-Kullu, Another route Delhi-
Bikaner-Jodhpur-Ahmedabad-Rajkot is
expected to be operated from 1st December
1955. Some other routes are also under
consideration.
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Telephones

*235. Shri B. D. Shastri: Will the
Minister of Communications be pleased

to state:

(a) the number of telephones and
automnatic exchange lines produced in the
country during the period 1954-55 and
1955-56 (upto October, 1955);

(b) how do these figures compare with
the target figures; and

() the steps, if any, taken to increase
the production ?

The Deputy Minister of Communi-
cations (Shri Raj Bahadur): (a) and
(b). Ilay a statement on the Table of the
Lok Sabha containing the required  infor-
mation [See Appendix I, annexure No. 60]
It will be seen from that statement that the
targets have almost been achieved.

(c) Production tools are being duplica-
ted, ~additional factory accommodation is
being put up and staff is being trained.

Mobile Post Offices

Shri Bahadur Singh:

. Will the Minister of Communications
be pleased to state:

(a) whether the Urban Mobile Post
Office Scheme has been extended to all
the cities connected by the Night Air Mail
Service; and

(b) if so, whether the scheme is be-
coming popular with the public ?

The Deputy Minister of Communi-
cations (Shrl Raj Bahadur): (a) The
scheme is in operation in Madras; Nagpur
and Delhi and not in Bombay and Calcutta,
the Mobile Post Office vans for Bombay are
being despatched to the Postmaster-Generel
Bombay. The construction of Mobile
Post Office bodies for Calcutta has not yet
been completed,

(b) Yes; it is very popular at Nagpur,
Madras and Delhi wherc it has already been
introduced.

136 { Sardar Hukam Singh:
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‘Foodgrein Depets

*239. Shri D, C., Sharma: Will the
Minister of Food and Agriculture be
gleased 10 state:

(a) whether it is a fact that food-grains
stored in the Central Govenment depots
have decayed on account of floods;

(b) whether it is a fact that foodgrains
in these godowns arcinfestad or mised with
stones;

(c) whether Government have received
any complaints in this regard; and

14) if so, the steps Government have
taken in the matter?

The Minister of A ulture (Dr.
P. 8. Deshmukh): (a) No reports have
been received about damage by floods to
stocks of foodgrains in the Central
Government depots except at Kasu Begu
in Ferazepore Dstnict where abont 28,000
bags were affected by flood water.

(b) Stocks are not infested. In case
any infestation is observed the same is
destroyed by famigation. Foodgrains are
not mixed with stanes.

(e) No.

(d) Does not arise.
Telophome Rils

*240. Shri Gildwanl: Will the Minis-
ter of Communications be pleased to
atate:

{(a) what was the amount of out standing
telephone revenue bills on the grst March,

19553
(b) what steps are proposed to be

taken to effect the recovery of outstanding
bills ?

The Deputy Minister of Communi-
ecations ( Raj Bahadur): (a) The
amount outstanding on 31-_3-afi In respect
of bifls issued upto 3i-3-55 is Rs. 225 8

(b) In respect of the Government subs-
cribers, special steps have already been
taken to contact the Secretaries of the various
Ministries of the Centmal Government,
and the Chief Seccretaries of the various
State Governments, €I<., in person as well
as by special D.O. letters. In respect of
private subscribers, legal action is being
taken where thepe is chance of recovery.
In gther cases, where the amount is found
to be irrecoverable, it is written-off.

Travelling Tickit Examiners
92. Chaudhri MuLhammed Shaffee:

Will the Minister of Rullways be pieased
1o state:

25 NOVEMBER 1955

Written Answers 244

(a) whether it is a fact that travelling
allowance is not paid to Travelling Ticket
Examiners though it ig paid to Conductor
Guards;

(b) if so, the reasons therefor; and

(c) whether Government propose to
remove this discrimination ? P

The Deputy Minister of Rallways
and Transport (Shri Alagesan): (a)
Travelling allowance is paid to Travelling
Ticket Examiners but the Conductor
Guards are paid running allowance (as
admissible to running staff).

(b) Travelling Ticket Examiners are
not Running Staff.

(¢) There is no discrimination. They
belong to different categories.

Railway Accident

93. Shri Raghumsth Sisgh: Will
the Minister of Railways be :’Illuud to
state:

(a) whether it is a fact that two goods
trains collided on the 19th October, 1955
near Tilda station on the Eastern Railway
and the Guard with two police constables
was injured;

(b) if so, the causes of the accident and
whether the ]Eerscms responsible for the
collision have been punished; end

{c) if so, the natur i
. l)ed? e of punishment

The Deputy Minister of Railways
and Transport (Shri Alagesan): (a)
At about 23-10 hours on lB—lO—l?gz
and noton 19-10-1955 as statedin
Question, while No. 716/714 Down Goods
train was lplproul:hins and comi to
a stop at signal No. AC 2 between Kakur-
gachi and Ballygunge stations on the Seal-
dah Division the Eastern Reilway, No.
ADY.46 Down Goods train in
its near, resulting in the injuries 1o the
Guard and 2 Rsilway Protection Police
escorts travelling in the Brakevan of 716/
714 Down Goods.

(b) According to the finding of the
Enquiry Committee, the collisicn was
brought about by the failure of the Driver
of No. ADY. 46 Down Goods train to
observe aeccssary rules.

(¢) The Driver is being charge-sheeted
and suitable disciplinary acicn Wil t¢ aken
against him on receipt of his reply.
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Narmada Bridge

95. Shri Kamath: Will the Minister
of Transport be pleased to refer to the
reply given to Unstarred Question No.
385 on the 17th August, 1955 and state
whether the design of the road bridge over
the Narmada st Barmen on Ssugor-Narsin-
ghpur Road, National Highway No. 26,
has been completed ?

The Deputy Minister of Ra
and Transport (Shri Alagesan): The
design of the road bridge is still under pre-
paration.

Narmada Bridge

96. Shri Kamath : Will the Minister
of Transport be p'eased to refer to the
reply given to Unstarred Question No.
1002 on the 19th September, 1955 and
state the progress made so far with regard
to the work of construction of the second
road bridge over the Narmada river at
Hoshangabad ?

The Deputy Minister of Rallways
and Transport (Bhri Alagesan): There
has becen no further progress as the infor-
mation in regard to the proposed design
and site of the bridge called for from the
State Public Works Department is still
awaited.
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Railway Coaches

Shri 8. C. Samanta:
“"{sm R. N. Singh:

Will the Minister of Rallways be
pleased to state:

in) the number of new coaches added
¢ Indian Railways from 1947 onwards
year-wise:

(b) how many of them are indigenous
and how many are imported;

(c) how many aged and over-aged
coaches were declared unfit for use during
the above period, year-wise;

(d) how many more coach factorics
are pro to be established by Govern-
ml:;:t uring the Second Five Year Plan;
an

(¢) how many privatc factories have
spproached Government for orders to
onmm?lct Reilway coaches in their fac-
tories
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The Deputy Minister of Rallways
and Transport (Shri Alagesan): (a)
to (c). A statement is herewith attached.
[Ses Appendix I, annexure No. 63] .

(d) There is & proposal to set up one
metre _gauge coach building factory and
one BG furnishing unit attached to the
Integral Coach Factory, Perambur.

(¢) None.
Rallway Employers

101, Chaudhri Muhammed Shaffee;
Will the Minister of Railways be pleased
to state the number of permanent posts
lying vacant since 1951 Zone-wise and the
number of the employees promoted in
1950, but not confirmed so far? .

The Deputy Minister of Rallways
and Transport Shri :uu;u:v?ﬂ : Infor-
mation is being collected and be laid
on the Table of the House in que course.

Research Institutes and, Laboratories

103, Dr, Satyawadi: Wid the Minis-
ter of Food and ture be pleased
to lay on the Table of the House 4 state-
ment showing the number of Staff, cate-

gory-wise, employed in the various Research

institutes and Laboratorics working under
the administrative control of his Ministry
and the number of Schedwed Castes
amongst them ?

The Minister of Agriculture (Dr.
P, 8. Deshmukh): A statement is appen-
ded .[See Appendix I, annexure No 63].

Railway Coaches and Wagons

103. Pandit D. N. Tiwary: Will the
Minister of Railways be pleased to
state:

(a) the number of wagons, coaches
and engines working on the North Eastern
Railway at present which have outlived
their usual span of life; and

(b) the number of coaches and engines

which require immediate replacements
but are not being replaced due to the non-
availability of new coaches and engines ?

The Deputy Minister of Rallways
and Transport (Shri Alagesan): ()
The position as on the 30th September, 1955
Wlsvj;s follows:—
agons—7610\ In terms of
Coaches—1643 f 4 wheelers.

Engines-—260.
(b) The position as on the 30th Sep-

tember, ‘55 was as follows:—
Coaches-—1073 In terms of 4-wheelers

Engines—85.
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Sugar  Factories

. 104. Pandit D.N. Tiwary: Will the
Minister of Food and Agriculture be
pleased to statc:

(a) whether it is a fact that none of the
sugar factories in the country has worked
to its full capacity in 1954-55;

.. (b) if the answer to part (a) above be
in the negative, number of sugar factories
(State-wise) which worked upto their
installed capacity with number of days of
such working; and

(c) the number of factories which did
not work at all?

The Minister of Agriculture ,
P, 8. Deshmukh) : (a)AI*'I:!, Sir. (o=

. (b) A statement containing the required
information is attached |[See Appendix I,
annexure No. 64].

(c) 8.
Remodelling of Rallway Stations

Pandit D.N, Tiwary 1
'°"{ Shri Amar Singh Damar:

Will the Minister of Railways be
pleased to state:

(a) the basis on which the remodelling
of stations is decided; and

(b) the names of the stations remodelled
since 1950 in the various zones?

The Deputy Minister of Railways
and Traasport (Shri Alagesan): .?n)
Remodelling of Railway Stations is under-
taken in order to improve the lay out of the
station buildings and for yards with a view
to ensure:—

(i) better train operations, and

(#i) increased facilitics to the Users’
. of rail transport.

(b) Names of the stations remodeiled
since 1950 in Various Zones are as under!—

(i) Central:

Jukehi, Ajini, Itarsi, Amraoti,
Ahmednagar, Chalisgaon, King's
Circle, ola, Burhanpur, Bandas,
Damon, Gadarwada, Irarsi, Katol,
Khamgagn, Khardi, Murtijapur,
Manikpur, Puntamba, Pandhurna,
Shegaon, Shlva;msglr, Thakurli,
Thana, Warora, Badnera, Bhiv-
puri Road, Bolarum Jazar,
Chanda, Chembur, Dabirpura,
Gulbarga, Hoshangabad, Jalna,
Jalgaon, Kalyan, Khammameth,
Lonavla, agjid, Malikpeth,
Neral, Nanded, Vangani, Yakut-
pura, Khairatabad, Jamai Os-
manis, Mankhurd, Sanichara, Mandi
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Bamors, Bhusaval, Purns, Rahuri,
Mumbra, Ghatkopar, Kosi Kalan,
Palwal, Harpalpur,  Matunga,
Makkapur, Girwar, Vikhroli.

(i) Bastern:

Berhampore Court, Krichnagar City,

Nabadwip Ghat,
Kalyani, Jasidih.

(#if) Northern:

Ferozepur Cantt, Atari, Bharoli,
Alawalpur, Bhi ,  Sirwal,
Dasuya, Tanda _ﬁrmar, Jodhpur,
Merta City, Gaipura, Bharwari,
Dankaur, Etmadpur, Hathras,

Kanpur, Abraura Road,

Meja Road, Jumna Bridge (Agm
Br.), Rura, Chheoki, Chunar,
conathpur, Pahara, Karchana,

aini, Sathnaraini, Kurasti Kalan,
Mainpuri, Shikohabad, Subedar-
ganj,  Birohi, Manoharganj,
Shujaatpur, Athsarai, Kotaghan,
Khaga, Rasolabad, Farzudehpur,
Kanspurgugauli, Bindki Road,
Aung, Chakeri ,Delhi Main, New
Delhi, Shakurbasti, Rajhghat,
Barcilly, Balamau, Dibai, Ram-
nga Bridge, Aonla, Macharya,
ghuria City, Doiwala, Raiwala,
Harrawala, Kansrao, Lhaksar,
Rosa, Dayabasti, Hakeempur,
Dasna, Fazalpur, Tara Jn , Nangal
Mala, Harpalu, and Delhi Cantt.

(iv) North Eastern:

Lucknow Jn., Pilibhit,
Kathgodam, Kashipur,
Basti, Bisalpur, Bhoj re, Baz-
, Jugaur Burhwal, Gorakhpur,
%:anabihpur, Muzeffarpur,
Samastipur, Darbhanga, Narkatia-
ganj, Chupra, Allababad
City, Barauni Jn, Bhatni, Deoria
Sada, Sonepore,
Dighwara, Diphu,
Kaithal, Kuchi, Alipurduar
Junction, Hojai, Arunachad.

Buduan,
Baheri

(v) Southern:

Vendra, Gudlavalleru, Ottapalam,
Trichur, Olavakkot, Telicherry,
Cuddalore N. T. , Karaikkudi,
Madura Jn., Tutimelur, Kayal-
patnam, Ranibennur, Kalahasti,
Anantapur, Mangalagiri, Sangli,
Phursangi, Bangalore City,
Chirala, Tadepalli
palle.

(w) Sowth Eastern:

Cuttack, Silyari, Tsta, Barajamda,
Santragachi, Hatbandh,

par, Bhubaneswar, Chandil,
Chakardharpur, alli,
Kandra, Bayree, Birsinghpv--,

Santipur,
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Jenspur, Bablugan, Kalupsraghat
. ¥ E‘] u g ol G' I ’

1, » 3
Umrts, Bilaspur, Kotma, Jugsalai,
Kbariar Road, Kesinga, Bhadgak
and Dongoaposi.

(vii) Western:

Dadar, Palghar, Bilimors, Surat,
Baroda, Nadied, Ujjain, Indore,
Mehsana, Palanpur, Mandsaur,
Amarpura, Mohanpura, Anand,
Khodinar, Maninaén,]ihaktinaga Iy
Kosambad Kaher, Chritorgarh and
Abu  Road.

Intaed Steam  Vessels

106, Shri Krishnacharya Joshi: Will
the Minister of Tramspoxt be pleased to
state:

(a) the total number of inland steam
:;tdsels registered under the Act of 1951;

(b) the total length of the navigable
watcrways for the inlund steam vessels

The Deputy Minister of Rallways
and Transport (Shri Alagesam): (a)
The total number of inland steam vessels
registered under the Inland Steam Vessels
Act in the States of West Bengal Assam
and Bihar is 570 . No vessels have so far
been registered under the Act in Orissa.
Figures relating to vessels registered in the
State of Uttar Pradesh are being collected,
The registration provisions of the Inland.
Steam Vessels Act do not apply to vessels
plying in inland waterways of other States.

(b) 1557 miles.
Drugs and Magic Remedies

107. Shri Krishnacharya Joshi: Will
the Minister of Health be pleased to
state the number of persons who have
violated so far the provisions of the Drugs
and Magic Remedies (Objectionable
Advertisements) Act of 1954 which came
into i;orce with effect from the 1st April,
1955

The Minister of Health (Rajkumari
Amrit Kaur): 13 cases of violation of the
provisions of the Drugs and Magic Re-
medies  (Objectionable Advertisements)
Act, 1954 have so far been reported) to
the Government of India.

Reilway Station
108. Shri G.L. Chaudhary: Will the

Minister of Rallways be pleased to state:

(a) whether it is a fact that sanction for
the installation of a hand water pipe at the
Parsendi Railway Station on the North
Eastern Railway Section has been accorded;
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(b) if so, when; and

(c) when the work of sinking the water
pipe is expected to start?
The Deputy Minister of Rallwa
;_nd él‘rlnlpurt (Shrl Alagesan): (a)
€3, oIr

(b) In 1953.
(¢) Shortly.
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Catering and Vending Staff Union

11X, Shri Heda: Will the Minister
of Railways be pleased to state:

(a) whether Government have received
the resolutions passed by the convention

of Indian Catering and Vending Staff’

Union held in Delhi in October, 1955;

(B) if so, whether they have considered
resolutions; and

(c) the steps taken in the matter ?

The Deputy Minister of Railwa
and Transport (Shri Alagesan): (a) No.

(b) and (¢). Do not arise.

INDIAN MINES AcT, 1952

113, Shri D. C. Sharma: Will the
Minister of Labour be pleased to lay on
the Table of the House a copy of the revised
Regu%at.iom under the Indian Mines Act,
1952

The Deputy Minister of Labour
SShrl Abid All): The existing codes of
ndian Coal Mines and Metalliferous
Mines  Regulations are under revision.
Copies will be placed on the Table of the

Sabha when these are finalized.
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Dairy Institutes

115, Shri Bibhuti Mishra : Wil
the Minister of Food and Agriculture be

pleased to state:

(a) the number of dairy institutes in
various States;

(b) whether Government propose to
develop those institutes; and

(c) if?so, the nature of the deveiopment
es

The Minister of Agriculture (Dr.
P. S. Deshmukh): (a) to (¢). The
information is being collected and wil
be laid on the Table of the Lok Sabha.
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Stafl quarters for Postal Employees

117. Shrimati Ila Palchoudhury:
Will the Minister of Communications
be pleased to state:

(a) the total amount which has been
spent so far on construction of staff quarters
or Postal employees during the current
financial year:

(b) the number of quarters so far con-
structed during the current year; and

(c) the ciass of employees for which
these quarters have been constructed ?

The Deputy Minister of Communi-
cations (Shri Raj Bahadur): (a) About
Rs. 9.5 lakhs.

(b) 360.

(c) For Class III and Class IV employees
except a few for other categories.

Train Service

118. Shri Ibrahim: Will the Minis-
ter of Railways be pleased to state the
number of additional trains introduced
and the runs of trains extended (separately)
on th?c Indian Railways during the last 3
years

The Deputy Minister of Rallways
and Transport (Shri Alagesan): During
the years, 1953, 1954 and 1955 (upto
15-8-55), 488 “new trains have been intro-
duced and the runs of 304 existing trains
have been extended on the Indian Railways.

Railway Coaches

119, Shri Ibrahim: Will the Minis-
ter of Rallways be pleased to state:

(a) the number of new coaches
actually put into service on Indian Rai-
ways during the first four years of the

lan; and

(b) the total cost of these coaches?
The Deputy Minister of Railwa
and Transport (Shrl. Alagesan): (1)

Between April 1951 and March, 1955,
3,317 new coaches were put into

(b) Approximately Rs. 3I.45 crored.
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Labour Disputes in Punjab

130, Shri D.C. Sharma: Will the
Minister of Labour be pleased to state:

(a) the number of labour disputes in
Central sphere which arose in Punjab
State during 1954; and

(b) the causes that lead to these dis-
putes ?

The Deputy Minister of Labour
(Shri Abid Ali)t (a) and (b) Duri
1954 , 35 disputes arose in ‘Central Sphere
undertakings situated in the State of Pun-
jab. The matters in dispute generally
related to wages, bonus, ingrement, hours
of work, reinstatement of discharged wor-
kers, etc.

New Railway Lines

121, Shri D. C. Sharma : Will the
Minister of Railways be pleased to state:

(a) the actual total mileage of Railway
lines to be constructed during the Second
Five Ycar Plan; and

(b) the names of railway lines to be
constructed in the Northern Zone during
this period ?

The Deputy Minister of Rallways
and Transport (Shri Alagesan): (a)
and (b). It is too carly to say. The reco-
mmendations received from the State
Governments for consiruction of necw
railway lines during the Second Five Year
Plan Period are under examination. Total
milcage to be constructed will depend on
the money and materials available during
the 2nd Five Year Plan.

Medical Aid to Rallway Employees

122. Shri V. P. Nayar: Will the
Minister of Rallways be pleased to state:

(a) what is the ratio between the num-
ber of Railway employees and the number
of beds in Railway hospitals at present;

(b) what is the target ratio uader
the Second Five Year Plan; and

(c) what is the number of X-Ray
sets, Electro-cardiograms and  Dental
Units in Railway hospitals at present ?

The Deputy Minister of Railway
and Transport (Shri Alagesan):
1 bed for every 300 Railway employees.

(b) The present ration compares very
favourably with that available to general
public which is only *3 per 1000 of populs-
tion. The scheme of expansion of medical
facilities for Railway employees and their
families is under consideration at the
moment.



259 Written Answers

(c) X-ray scts 66
Electro-cardiograms 10
Dental Units 18

Ton Mileage of Engines

133, Shri A. N. Vidyalankar: Will
the Minister of Rallways be pleased
to state:

(a) the number of ton miles done
by engines on the entire Indian Railways,
-and the number of good engines on the
. active list during 1954-55; and

(b) the average haulage capacity of the
engines ?

The Deputy Minister of Railways
and Transport (Shri Alagesan): (a)
and (b). A statement is laid on the Table
of the Lok Sabha [See Appendix I, annex-
ure No. 68].

Travelling'Accidents on Trains

_ 134, Sardar Iqbal Singh: Will the
Mitnister of Rallways be pleased to
stae:

(a) the number of deaths occasioned
b}r the passengers travelling on the roofs
of trains on _different Railways separately
in 1955 so far; and

(b) the steps taken by Go
check its P y vernment to

The Deputy Minister of Rallways
and Transport (Shri Alagesan): (a)
Wil on each Railway from 1-1-1955 to
31-10-1955.

(b) Staff have instructions to warr.
passengers aguinst travelling on roofs of
trains and publicity is also undertaken
emphasising the dangers inherent in such®
travelling.

Passengers who persist in resorting to
this practice despite warning, are also
liable for gmcution under Section 118
(2) of the Indian Railways Act, 1890,
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Price Support to Paddy

126, Shrl Shree Narayan Das: Will
the Minister of Food and Agriculture
be pleased to state:

(a) whether it is a fact that the Govern-
ment of India have decided to purchase
paddy in U.P. as a measure of price

® support;

(b) if se, the price at which Govern-
ment have decided to purchase; and

(c) whether any decision has been
taken as regards the quantity of such food-
grain to be purchased by Government?

The Minister of Agriculture (Dr, P.
S. Deshmukh): (a) Yes, Sir.

(b) Rs. 6-14-0 per maund.

(c) No limit has been fixed. Whatever
quantity is offered, will be purchased.
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LOK SABHA
Friday, 25th November, 1955

The Lok Sabha met at Eleven of the
Clock.

[Mgr. SpeakEr in the Chair]

QUESTIONS AND ANSWERS -
(See Part I)

12 woon

PAPERS LAID ON THE TABLE

STATEMENTS SHOWING ACTION TAKEN BY
GOVERNMENT ON ASSURANCES ETC.

The Minister of Parliamentary
Affairs (Shri Satya Narayan Simha):
I beg to lay on the table the following
statements showing the action taken
by the Government on various assur-
ances, promises and undertakings
given by Ministers during the wvariovs
Bessions shown against each:—

(1) Supplementary Statement No.
II—Tenth Session, 1955 of
Lok Sabha. [See Appendix
II, annexure No.l].

(2) Supplementary Statement No.
VIII—Ninth Session, 1955 of
Lok Sabha. [See Apprendix
II, annexure No. 2].

(3) Supplementary Statement No.
XII—Eighth Session, 1954 of
Lok Sabha. [See Appendix
II, annexure No. 3].

(4) Supplementary Statement No.
XVI—Seventh Session, 1954 of
Lok Sabha. [See Appendix
II, annexure No. 4].
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(5) Supplementary Statement No.
XXII—Seventh Session, 1954
of Lok Sabha. [See Appendix
II, annexure No. 5].

(6) Supplementary Statement No.
XXVII—Fifth Session, 1953 of
Lok Sabha. [See Appendix
II, annexure No. 6).

(7) Supplementary Statement No.
XXXII—Fourth Session, 1953
of Lok Sabha. [See Appendix
II, annexure No. T].

(8) Supplementary Statement No.
XXXVII—Third Session, 1958
of Lok Sabha. [See Appendix
II, annexure No. 8].

(9) Supplementary Statement No.
XXXV—Second Session, 1952
of Lok Sabha. [See Appendix
II, annexure No. 8].

(10) Supplementary Statement No.
XXXIII—First Session, 1952
of Lok Sabha. [See Appendix
II, annexure No. 10].

BUSINESS ADVISORY COMMITTEE
TWENTYSEVENTH REPORT
The Minister of Parliamentary
Affairs (Shri Satya Narayan Sinha): I
beg to move:

“That this House agrees with
the Twenty-seventh Report of the
Business Advisory Committee pre-
sented to the House on the 24th
November, 1955."

Mr, Speaker: Motion moved:

“That this House agrees with
the Twenty-seventh Report of the
Business Advisory Committee pre-
sented to the House on the 24th
November, 1955."

Shrimati Renu Chakiavartty (Basir-
hat): When the Government Premises
Eviction (Amendment) Bill was put
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[Shrimati Ranu Chakravartty]

down, the Members of the Business
Advisory Committee agreed to it on
the understanding that we would later
on find out whether it was absolutely
necessary to pass it during this Session;
but now I find that this is the first
Bill in the list and the allotment of
fime has also been made,

Mr. Speaker: The hon. Member is
confounding two things. It was made
clear at the time of the meeting also
that the allotment of time might take
place, but the priority will be set in
due course according to the conveni-
ence of the House. It was clearly
stated that allotment of time. does not
mean that that business should be
taken up in this session. Time will be
allotted, but priority will be set in
due course, That was the understand-
ing.

Shri Kamath (Hoshangabad): There
are two points on which I should like
to have a clarification. Para 2 of this
report which is before the House con-
sists of recommendations of the Busi-
ness Advisory Committee and assuch
they have considerable force. Para 3
contains the suggestions of the Com-
mittee, I would wventure to suggest
that a suggestion has not got as much
force as a recommendation. It is
merely a suggestion and not a recom-
mendation. I am referring to the
second part of this Para 3.

Mr. Speaker: What is the sugges-
tion?

Bhrl Kamath: The second part of
para 3 of the report says:

“The Committee further suggest-
ed that the House might also sit
on Saturday, the 17th December,
1955 from 11 a. m. to 5 p. m. and
that the Private Members' Busi-
ness on Fridays, the 16th and the
23rd December, 1955, might be dis-
pensed with in order to complete
the tinie recommended for the dis-
cussion of the Report.”

I remember that lust in the Session
when the Private Members' Business
was dispensed with, you yourself
assured the House definitely that that
would not be a precedent for the
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future. Once it was dispensed with
and once only and thut would not be
a precedent for the future. I would
earnestly request you to see that
neither the Question Hour nor the
Private Members' Business should be
dispensed with for any reason whatso-
ever, The second pouint is that the
order in which the Bills will be taken
up may be communicated to us later
on, say, on Monday.

Mr. Speaker: The Business Advisory
Commmittee has not recommended sus-
pension of Question Hour. That
matter is made clear. As regards Pri-
vate Members' Musiness, I do not see
much difference between recommenda-
tion and suggestion. It is for this
House to accept or reject it. That is
a different matter., But the Committee
having ronsidered the over-all picture
and the importance of the various
subjects to be taken as compared to
the importance of the Private Mem-
bers' Business thought that it would
be better not to have Private Mem-
bers' Business only on those specifie
days. Otherwise, the House will not
have sufficient time to sit; it has been
done specially with a view to give
the House more time to discuss the
SR.C. Report. Otherwise, the time
will have to be curtailed. That is
what the suggestion of the Committee
comes to. It refers only to two speci-
fic days. Any suggestion either for
dropping the Question Hour or for
dropping the Private Members' Busi-
ness on a particular day cannot be a
precedent for all days; the recom-
mendations are made for specific days.
Therefore, each case stands on its
own merits.

Shri K. K. Basu (Diamond Har-
bour): The Private Members' Business
has been dipensed with only on two
days, but during this session we have
only 4 days for Private Members'
Business, Last session it was dispens-
ed with and this session also we are
doing it. In future also, some impor-
tant Government business is bound to
occur. Therefore, this will be creat-
ing a dangerous precedent. Instead
of the original arrangement of allot-
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ting one day, you yourself laid down
that certain hours will be allotted for
Private Members' Business on parti-
cular days. That was an improve-
ment and we welcomed it. After all,
we are Euing te have only two more
sessions of this Parliament for Private
Members to say whatever they want,
You know fully well the sentiments
of the Members. Therefore, I request
that excepting this suggestion, the rest
of tne Report can be adopted.

Shri Kasliwal  (Kotah-Jhalawar):
The Business Advisory Committee has
not allotted any time for the Indus-
trial Disputes (Amendments and Mis-
cellaneous Provisions) Bill

Mr, Speaker; The idea of the Busi-
ness Advisory Committee was that the
Indusirial Disputes (Amendment and
Miscellaneous Provisions) Bill should
not be taken up this session. 1t is
only for want of time, not thai that
Bill is of less importance. Because of
the allotment of 54 hours to the SR.C.
Report, the Committee has recommend-
ed that the House will sit for one hour
more on all the days mentioned in the
Report. On that basis #4 bours nave
been allotted. Having continususly
worked for 6 or 7 days for one more
hour, the Committee thought that per-
haps the Private Members' Business
may be dropped. Otherwise, there will
have to be an extension of time con-
tinuously day in and day out. While
all Members are so meticulous about
not sitting for late hours, they seem
to have, I do not say ‘no’ , bur very
little consideration for the staff of the
Secretariat which is required +o sit
from 10 to 6, if the House sits tili that
time and that is not the end of the
trouble. They have to sit for three or
four hours continuously after the
House rises, every day's debates ought
to be stencilled the same day, copies
will have to be supplied and other
papers also will huve to be supplied to
the Members. If there is some slip
by chance in sending any paper, there
is immediately a complaint and all that
kind of thing. I have always felt that
the Parliament should set an example
in respect of taking work .rom ‘heir
staff and then it will be justified ir
putting through all the labour legislu-
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tions with greater force. That has
been my personal feeling about it. I
can appreciate the importance of Pri-
vate Members' Business. If I am mnot
mistaken, the practice in the House of
Commons is that the Prime Mirister
the Leader of the House, gets up ana
says, "l propose that the Private Mem.
bers’ Business be suspended” and
immediately it is suspended and Gov-
ernment’s work is takem up. After
all, Government's work is alsu the
work of the House. It is not as if
the House and the Government are in
opposition and the work of the Gov-
ernment is not the work of the Private
Members also. It has been given
precedence. That is true. But, if you
want to put through more work, some
means have to be found out. I may
suggest a compromise; but that is a
compromise. I find Members are very

- keen, especially because Shri K. K.

Basu has said there are only two more
sessions. There are at least three
sessions ahead next year, not two only,
But, I am sure all the next threa ses
sions will be more strenuous so far
as legislative work is concerned and
the House will have to sit for a longer
time, for a longer number of days and
there will still be the question of
adjusting timings. Though, therefore.
I do not foretell anything or suggest
anything, we have to be prepared Lo
forego Private Members' Business and
sometimes the Question-hour too.

Shri Kamath: No, no. Not the Ques-
tion-hour.

Mr. Speaker: That ik not a matter
for dispute today. I am merely telling
the House as to what the questions and
problems are so far as the Business
Advisory Committee is concerned. 1
said that I may suggest a compromise.
You may sit 24 hours extra on some
other days and have one Private Mem-
bers’ day and drop one} We can have
the Private Members' day on the 16th.
because the other comes on the last
day, that is 23rd, and we should not
cut short the discussion on the States
Re-organisation Commission report. It
it is acceptable to the House, the
report may be amended by saying that
on the "16th Private Members' Busi-
ness may be taken up and the time
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[Mr. Speaker]
made up by sitting extra hours on
certain other days which we may fix.
I am not fixing the days now. The
Private Members’ Business on the
other day, Friday the 23rd may be
dropped.

Shri Eamath: May 1 suggest thatl
Private Members' Business on the last
day may be dropped only if necessary”
Only if it becomes necessary we may
drop it.

Mr. Speaker: Only if necessary
means that the Members will not dis-
cuss the report for all the 54 hours.

Shri E. K. Basu: Endorsing the
compromise which you have Leen
good enough to suggest in respect of
Private Members' Business, the 23rd
being & Bill day for Private Members,
if they have any new Bills, they
should be allowed to introduce; no-
thing else.

Mr. Speaker: Sixteenth is the Bl
day.

8hri K. K. Basu: That is all right.

Mr. Speaker: If this compromrise s
accepted,. ...

Bhri SBatya Narayan Sinha: I accept.

Mr, Speaker: If he accepts, the
report is now before the House with
an amendment that instead of drop-
ping the Private Members' Business
on 2 days, it will be dropped only on
the last day, 23rd, z

Shri Kamath: Tentatively.

Mr. Speaker: It is final now.

 Shri Eamath: No, no.

Mr. Speaker: The report may be
adopted. Then, we shall see.

Shri Raghavachari (Penukonda):
The whole list of business is not wet
indicated. That is the whole trouble.

Mr, Speaker; The trouble is that
the whole list is not indicated: 1 quiie
agree. The Business Advisory Com.
mittee is again meeting today at
4 o'clock, and will try its best to
adjust as much important business as
possible before the 23rd. One thing
that they have settled is that the
session must end on the 23rd. Tt
should not go beyond that.
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Shri Kamath: No Saturday?

Mr. Speaker: No Saturday. We are
coming to definite planning about the
sessions. I was saying that, with the
amendment, the report will be that
on the 2ird, Private Members' Busi-
ness will be dropped. On that day,
Private Members' Business wi'l not
come up. On the 16th, Private Men-
bers' Business will be taken up. The
2} hours thus lost by including the
Private Members' Business on the 16th
will be added to by sitting for a lenger
time on certain days. I am not speci-
fying the days now. We shall see
how we progress and then decide.

Shri Feroze Gandhi (Pratapgarh
Distt.—West cum Rae Bareli Distt.—
East): May I know what has happen-
ed to the Insurance (Amendment)
Bill?

Mr. Speaker: All the business that
is not at present placed in the report
will be considered by the Business
Advisory Committee and priorities
settled.

Shri Feroze Gandhi: I only wanted
to point out in connection with the
Insurance (Amendment) Bill that an
Ordinance was issued and this Ordi-
nance has to come before Parliament
within a certaln number of days.

Mr. Speaker: Order, order. The
hon. Member will see that the Com-
mittee is conscious of the fact that
the Ordinance has to be passed ints
an Act within a certain period 5
weeks or 6 weeks. The reason why
this was not considered by the Busi.
ness Advisory Committee for allot-
ment of time was that the Bills have
not yet been introduced. Govern-
ment have been requested to introduce
Bills as early as possible so that the
Business Advisory Committee may
proceed with the allotment of time, It
would not be proper to allot time
without having the Bill and without
any idea as to what iz going to he
discussed in it,

I am putting the proposition to the
House. I believe the House Is agree-
able to this report with the amend-
ment which I suggested, namely that—
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(i) the Private Members' Busi-
ness on Friday, the 16th Decem-
ber, 1955 shall not be dispensed
with,

(ii) the two and half hours
thus lost from the total time of
54 hours allotted for the discussion
of the States Re-organisation
Commission’s Report shall be
made up by the House sitting for
longer hours on certain days to
be announced by the Speaker
from time to time.

Hom. Members: Yes.
Mr. Speaker: The question is:

“That this House agrees with
the Twenty-seventh Report of the
Business Advisory .Committee
presented to the House on the
24th November, 1955, with the
following modifications:

(i) that the Private Members’
Business on Friday, the 16th
December, 1955 shall not be dis-
pensed with;

(ii) that the two and a half
hours thus lost from the total
time of 54 hours allotted for the
discussion of the States Reorgani-
sation Commission’s Report shall
be made up by the House sitting
for longer hours on certain days
to be announced by the Speaker
from time to time”.

The motion was adopted.
UNIVERSITY GRANTS COMMIS-
SION BILL—contd.

Mr. Speaker: The House will now
resume further clause by clause con-
sideration pf the University Grants
Commissipn Bill Out of 13 hours
allotted for this Bill, about 10 hours
already been availed of till yesterday
in the general discussion and the
clause by clause consideration of the
Bill. A balance of about 3 hours now
remains. As one hour has been agreed
to for the third reading of the Bill,
the clause by clause—copsideration of
the Bill will continue up to 2 p. m.
today when the third reading will be
taken up. At 2-30 p.M., the House
will take up Private Members' Reso-
lutions.
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Shri T. §. A. Cheitiar (Tiruppur):
We are beginning at 12.15,
Mr. Speaker: Whatever it may be,
we go up to 2-30.
Clause 6— Terms and conditions of
service of members).

Mr. Speaker: Clause 6. As regards
the amendments, I am calling the
names of hon. Members who have
tabled amendments to this. Shri
M. S. Gurupadaswamy: absent. That
is amendment No. 39. Amendment
No. 8 Shri Shree Narayan Das.

Shri Shree Narayan Das (Dar-
bhanga Central): I beg to move:
Page 3, line 9—
for “six years" substitute “four
years™.
Mr. Speaker: Amendment No. 40
is the same as amendment No. 8. It

need not be called again. Amend-
ment No. 41: Shri V. P. Nayar.

Shri V. P. Nayar (Chirayinkil):
I beg to move:

Page 3—

for lines 10 to 15 substitute:

“Provided that out of the mem-
bers functioning in the Commis-
sion for the first time, as nearly
as possible, one-third of the mem-
bers shall retire as scon as may
be on the expiry of the second
year, in accordance with such
procedure as may be prescribed
by the regulations under this
Act” ’

Mr. Speaker: Amendment No. 42
not moving. Amendment No. 9: Shrl
Shree Narayan Das.

Shri Shree Narayan Das: I beg te
move:

Page 3, line 21—
add at the end:

“and a member 50 appointed
shall hold office for the remain-
ing period for which the member
in whose place he is appointed
would have held office.”



$31 Unmiversity Grants 25 NOVEMBER 1055 Commission Bill 532

Shri V. P. Nayar: 1 beg to move:
Page 3—

(i) line 22—

for  “chairman”
“Secretary”,

(ii) line 24—

for “Chairman”
“Secretary”,
Shri T. S. A. Chattiar: I beg to

move:

Page 3, line 22—

after “shall be a” insert ‘“whole=
time and”. ’

Mr. Speaker: Amendment No. 68
is the same as No. 10.

Shri Matihen (Thiruvelleh): No,
30.

Mr. Speaker: BSo, the following
amendments are there: 8, 41, 9, 43
and 10. These are the amendments.

Shri Matthen: My amendment.

Mr. Speaker: I am sorry. Hom.
Members must be careful to see that
they are present when their number
comes in. I called the names of the
hon, Members and I also called the
numbers,

Shri Matthen: I was here,

Mr. Speaker: But when I called
..

8hri Matthen: My name was not
called.

Shri M. S. Gurupadaswamy (My-
BOTE) TOSe—

Mr, Speaker: I -called the name, I
am quite sure about it, but in view
of the fact that this is perhaps the
first occasion I will say that I may
permit them as a special case, but
hereafter Members have to be careful
to see that they remain present in
the House., It-is not as if they may
come when they choose to come and
aay this amendment is there or that
amendment is there. So, I am allow-
ing both now. Shri Gurupadaswamy’s
amendment No. 39 and Shri Matthen's
—wnat is the number?

Shri Matthen: 30, 33 and 38.

Mr Speaker: What clause is he
veferring to? We are taking up clause
6. .

Bhri Matthen: Clause 5

substitute

substitute

Pandit Thakur Das Bhbargava (Gur-
gaon): Amendment Nos. 30, 33 and 38
have been disposed of yesterday.

Bhri M. S. Gurupadaswamy: I beg
to move:
Page 3, line 9,—
for “six years” substitute “three
years",

Mr. Speaker: These amendments are
now before the House.

Shri Shree Narayan Das: My first
amendment to clause 6 is No. 8 which
reads as follows:

Page 3 line 9—
for “six years” substitute “four
years”,
Sub-clause (1) of clause 6 reads:
“Every -member shall, unless he
becomes disqualified for conti-
nuing as such under the rules that
may be made under this Act,
hold office for a period of six
years:"
[Mr. DepuTY-SPEAKER in the Chair]

The simple purpose of the amend-
ment is that the term of office or the
period should be four years instead of
six years. I think six years is a very
long time for a person to continue as
a member of this Commission. 1
suggest that instead of six years this
be made four years so that fresh
talent may be given an opporrunity to
work on this Commission. Otherwise,
the work may not proceed as it shoula.

Shri T. 8. A, Chettiar: My amend-
ment is a very simple one, and it
5ays:

Page 3, line 22—
after “shall be a” insert “whole-
time and”.

The original clause was that a
whole-time officer must be appointed,
but it seems to me that somehow we
have omitted the word “whuile-time”,
Today the Bill says it must be only a
salaried officer. In the British Uni-
versity Grants Commission there are
more than one whole-time officers and
if I remember aright, there are three
or four. Perhaps the work in India
does not warrant the appointment of
many whole-time officers, but as the
work progresses it may be necessary
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for this Commission also to appoini
more than one whole-time ofticer. But
we think that at least the {hairman
should be a whole-time salaried ofhcer.
I feel that it ig absolutely essential for
the good working of this Commission
that at least the Chairman should be
a full-time officer. The word “sala-
ried” is there, but “whole-time” is
not there. I wish to make it “a whole-
time and salaried” officer. That is the
amendment.

Shri M. S. Gurupadaswamy: My
amendment js very simple and says
that the period of membership in the
Comrmission should not be six years,
and instead should be only three years.

The simple reason why I have sug-
gested this amendment is that if you
give too long a period of membership
in the Commission there is one danger,
that it may be very difficult for the
Government during that period to ter-
minate the period of membership un-
less they become disqualified during
that period. And once you appoint the
Commission you have to keep quite,
and whether they do their work well
or not, you have tp put up with it.
There is no other alternative

We know how the Union Public Ser-
vice Commission and other Public
Service Commissions are working. The
period given to them is long enough,
but they are statutory bodlies. They
are bodies constituted under the pro-
visions of the Constitution and the
period also ig fixed. The age limit is
fixed. But due to the long period given
to the Public Service Commissions wc
have been faced with certain difficui-
ties. One difficulty is that though cer-
tain members of the Public Service
Commission are incompetent, or are
proved incompetent during the course
of work, the Government has no alter-
native to change the membership or
the composition of the Commission. So,
they have to wait till the whole period
is over. So, I feel a shorter period will
be better and it will be in conformi-

Mr. Deputy-Speaker: Order, order.
There are statutory bodies as ihe hon.
Member observed—the Public Service
Commission, other commissions, the
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Election Commission, High Courts, the
Bupreme Court. Now, is it right for
the hon, Member to say indire~tly that
some of them have proved incuompeternt
and we are helpless?

Shri M. S. Gurupadaswamy: They
are human.

Mr. Deputy-Speaker: It is not right.
They can be impeached and sent out
only in a particular manner. There-
fore, to put forward such an argument
as if it is admitted is not right. Is it
open to the hon. Member to say that
some of the Judges have been appoint-
ed and they have proved incompetent,

. we are unable to remove them?

Bhri V. P, Nayar: Why not?

Mr. Deputy-Speaker: It is not right
by way of analogy to bfingin such an
argument. So far as those high digni-
taries are concerned, indirectly you
cannot say: “This Judge hes proved
incompetent, remove him.” It 1s not
right. One can easily bring in the
analogy of others and say that the
Government is incompetent, everybody
is incompetent, and therefore have one
year or three years. Is this ar occasion
for just going into the conduct or the
affairg of any particular statutory body,
as if it is admitted and it has been pro-
ved, the guilt has been established and
somebody has been dismissed or
impeached. The other side can say:
“No, mo. It is mwrong”. Aspersions
ought not to be cast. So far as statu-
tory bodies are concerned, there is a
particular way in which their adminis-
tration could be brought before the
House. They «could be removeq,
punished for misconduct ard so on,
But indireetly it is not right to draw
them here by way of analvgy as if
their guilt and incompetence is estab-
lished. The hon. Member can say
certainly that three years is better
since six years is too long, but not
quote some others as if it has been
established.

Shri M. 8. Gunrupadaswamy: My
point is not to cast any slur or asper-
sion against the Public Service Com-
mission.

Mr. Deputy-Speaker: No, no. It is
not richt. Hon, Member has aready
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[Mr. Deputy-Speaker]
said that some of them have proved
to be incompetent. Where have they
proved to be incompetent?

Shri V. P. Nayar: He said tiy Pub-
lic Service Commission. He did not
refer to either the State Public Service
Commission or the Union Publiz Service
Commission.

Mr. Deputy-Speaker: Where is the
Public Service Commission? In the
air? In the United Kingdom?

Shri V. P. Nayar: There are so many.

Mr, Deputy-Speaker: If it is the
Union Public Service Commissicn. there
is a procedure. If it is that of a State
we have no jurisdiction. In either case
he is in the ;wrong.

Shri M. S. Gurupadagwamy: 1 co not
want to pursue that matter. I ihought
that would be a case and justification
for my argument.

Mr. Deputy-Speaker: Absolutcly not.

Shri M. 8. Gurupadaswamy: B-cause
you took exception to it, I do not want
to pursue this matter. My simple sug-
gestion is that it would be better in the
context of things that we fix a lower
period, a short period for the Commis-
sion. The provision made in the Bill
is six years which is too long a period,
and I would appeal to the hon. Mem-
bers of this House to consider thus
matter in a dispassionate spirit, ana
- appeal to them again that my
amenament may be accepted.

snr1 V. P. Nayar: My amenament is
amendment No. 41, wherein I have sug-
gested that instead of the first batch
of one-half of the members retiring at
the end of the third year, one-third of
the members may retire at the end of
the second year. In substance that is
what my amendment seekg to provide.
But I want to say something as to why
I have tabled this amendment.

As far as we are concerned, there is
nothing In the Bill to guarantee that
the proper persons will be selected f.r
this Commission, because it is tu con-
sist of persons who will ba nominated
by Government on certain terms which
have been kept very beautifully vague.

Shri T. N. Singh (Banaras Distt.—

East): Vagueness is always beautiful.

Bhri V. P. Nayar: We find that there
are going to be three vice-chancellors
nominated by Government. I dg not
want to refer to any institution or to
any name; I do not want to refer also
to any particular vicechancellor of this
university or that university. But from
the records available with the Govern-
ment of India it will be found that
there are wice-chmncellors, who, for
instance, at the time when India was
declaring her independence, hau
aeclared their independence and sought
to take up arms against the Govern-
ment, and had even gone to the extent
of trying to send plenipotentiaries and
ambassadors to foreign countries like
France and Belgium. There happen
to be some vice-chancellors like that.
There also happen to be a few vice-
chancellors, who, as I said yesterday
when you were not present in the
House, are having two wholetime
jobs. For example, the vice-chancel-
lor of a university may be taking up
a full-time job elsewhere also. As I
was pointing out yesterday, there
are certain vice-chancellors ir the
Parliament also. You yourself would
find very little time for any activity
outside the Parliament, but there
happen to be vice-chancellors whc are
Members of Parliament.

So, my amendment seeks to reduce
at least the period of office of the
retiring members. So long as we know
that in this body,—however laudable
the personal intentions of Dr. M. M.
Das may be,—constituted as it is, the
selection is going to be in some cases
at least, of very wrong persons who
ought not to find a place therein, and
who ought to have been kicked out
from everything connected with Gowv-
ernment a long time ago. If the period
at least is reduced from three to two
years, we would be choosing a lesser
evil. The evil is there anyway. I do
not doubt it at all. But if, as I sug-
gest, one-third of the members retire
at the end of every second year, I
for one believe that there will be a
desser impact of the evil which will
necessarily come out of the wrong
selection which is bound to be made
by Government.
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There is also one other small point
In regard to this matter. In the proviso
to sub-clause (1) of clause 6, we find
the phrase:

“.......in accordance with such
procedure as may be prescrib-
ol
The word ‘prescribed’ as defined in

the definition clause means ‘prescribed
by rules made under this Act’. Here,
I want to make a slight change. In-
stead of having the words ‘rules made
under this Act’, Government may have
the words ‘regulations made under this
Act’. And I hope Government could
possibly have no serious objection to
this,

I therefore commend my amendment
for the acceptance of Government. I
can assure them that they also will be
benefited if one-third of the members
retire at the end of the second year,
for they can find out more suitable ana
more competent men and substitute
them in their place. Especially, In
view of the present context, when
everything is in a nebulous state and
there is no flxed thought about the
future of education, I would suggest
accepting the amendment. Let us
try to choose the members only for a
period of two yearms.

Shri D..C. SBharma (Hoshiarpur):
I know that the speeches that we are
making in regard to amending this
Bill are going to be a cry in the
wilderness. All the same, 1 would
submit that the term of six years is
too long, and will not conduce to the
efficient working of this great body.
As has already been suggested by
gome of my hon. friends, the term
should be only four years. I cannot
understand by what kind of arith-
matic, by what kind of logic or by
what kind of educational foresight,
the term of six years has been arriv-
ed at. Even five years would have
been a very good term. In this case,
I think, four years would be enough,
for if it is more than four years,
then the Commission will become a
body of vested interests, especially
when there is no principle of elec-
tion at work. That is my first sug-
gestion.
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My second suggestion is that it is
not necessary that you should retire
one-half of the members at the end
of three years. I think you should
take into account the fact that there
are only nine members, of whom one
is the Chairman. I would suggest
that about one-third of the meinbers
should retire after the expiry of two
years, assuming the term is four
years.

Again, I would say that the Chair-
man of the Commission should be a
whole-time man. I do not know if
the hon. Parliamentary Secretary
agreed to this suggestion yesterday.

The Parliamentary Secretary to
the Minister of Education (Dr. M. M.
Das): I have made it plain in my
speech about this point.

Shri D. C. Sharma: My feeling is
that if he has not agreed to it alrea-
dy, he should agree to it at least now,
and see that the Chairman is a whole-
time salaried man. I would also say
that the terms and conditions of ser-
vice of the Chairman and other mem-
bers should be defined wunder the
rules. I hope they will be defined
under the rules, and they will be
placed on the Table of the House.

My main point is that the term of
six ‘years is too long, and it would
lead to the stereotyping of the
methods and the approach of the Com-
mission. That is something which we
have to avoid.

Dr. M. M. Das: I am sorry I cannot
accept amendment No. 8 of my hon.
friend Shri Shree Narayan Das, which
says that instead of six years, the
term of office of the members will be
four years. My hon. friend's argu-
ment # that new talents should be
allowed to come in. But our concern
is the continuity of experience in
this matter. So, all the amendments,
the purport of which is to lessen the
period of office......

Shri V. P. Nayar: If that is the
point, then why not make it perma-
nent and say that a member will be
there until he dies? In that case, he
could have more continuity.
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Dr. M. M. Das: I am sorry I cannot
agree to the suggestions - of hon.
Members in this regard, and therefore,
1 cannot accept those amendments.

So far as amendment No. 9 is con-
rerened, we are going to accept it.
As for this amendment, it seeks to
make only a verbal change.

So far as amendment No. 10 tabled
by Shri T. S. A. Chettiar is concerned,
I have already stated in my speech
that Government are accepting it.

Mr. Deputy-Speaker: What number?

Dr. M. M. Das: We accept amend-
ments Nos. 9 and 10.

Mr. Deputy-Speaker: I will now
put the amendments to the vote of
the House.

The question is:
Page 3, line 9—

for “six years” substitute “four

years”.

The motion was negatived.

Mr. Deputy-Sp=aker: The question
s

Page 3, line 21—
add at the end:

“and a member so appointed
shall hold office for the remaining
period for which the member in
whose place he is appointed
would have held office”.

The motion was adopted.
Mr. Deputy-Speaker: The question
is:
Page 3, line 22—
after “shall be a” insert “whole-
time and”.

The motion was adopted.

Mr. Deputy-Speaker: The question
bIPago: 3, line 9—
for “six years” substitute:

‘“three years".

The motion was negatived.

‘Mr. Deputy-Speaker: The question
.'Page .
for lines 10 to 15 substitute:

“Provided that out of the mem-
* pers functioning in the Commis-
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sion for the first time, as nearly
as possible, one-third of the mem-
bers shall retire as soon as may
be on the expiry of the second
year, in accordance with such pro~
cedure as may be prescribed by
the regulations under this Aect".

The motion was negatived.

Mr. Deputy-Speaker: I shall now
put clause 6,as amended, to the vote
of the House.

Soari Meghnad Saha (Calcutta—
North-West): I wish to speak on sub-
clause (4) of clause 6.

Mr. Deputy-Speaker: We did not
take up any particular sub-clause
separately. I placed all the amena-
ments to the sub-clauses and the
clause before the House. Then the
hon. Member might have taken an
opportunity to speak. If only he had
stood up then, I would have ailowed
nim to speak. Hereafter, let this be
the practice. Unless there is any
sub-clause of a clause which is of
such great importance and there are
a number of amendments moved to 1t
and therefore, it should be taken up
separately, I will allow all the amend-
ments to all the sub-clauses or the
clause to be moved together and once
for all put them to the vote of the
House. This will speed up the dis-
cussion. Since Shri Meghnad Sahz
has not spoken already on this ana
wants to speak now, I have no objec-
tion to allowing him to speak.

Shri Ramachandra Reddi (Nellore):
He wanted to speak on the entire
clause with special reference to sub-
clause (4).

Mr. Deputy-Speaker: He could
have done that earlier. I did not
want to prevent him from speaking.
Anyway, I will allow him to parti-
cipate new. :

Shri Ramachandra Reddi: He was
under the impression that after the
amendments are disposed of, general
discussion on the clause itself would
start.

Mr. Deputy-Speaker: For the
benefit of all Members, and lest there
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be any misunderstanding about this
matter, I propose following this
procedure. With respect to the
clauses, a clause will be taken up.
All amendments to the clause—ex-
cept where an hon. Member says
that a particular sub-clause is of
such great importance and there are
a number of amendments to it that
it should be taken up first separate-
ly and disposed of, in which case
I will take it up first and then go to
the other sub-clauses,—will be moved
together and disposed of together. I
think that will give an opportunity
for all to speak.

Shri Meghnad Saha: Sub-clause
(4) says:

“The office of the Chairman
ghall be a salaried one and sub-
ject thereto, the terms and condi-
tions of service of the Chairman
and other members shall be such
as may be prescribed”.

I consider that this sub-clause is very
vague.

Mr. Deputy-Speaker: It was to this
sub-clause that Shri T. S. A. Chettiar
moved an amendment that the office
of the Chairman should be whole-
time.

Shri Meghnad Saha: I understand
that the Government have accepted
the suggestion that the office of the
Chairman should be a whole-time one,
and salaried one. Is that correct or
not?

Mr. Deputy-Speaker:
what he said.

Dr. M. M. Das: The office of the
Chairman will be full-time. In my
reply, I had indicated that Govern-
ment were going to accept that
amendment. Now, that amendment
has been accepted.

Shri Meghnad Saha: I am glad the
Government have accepted the sug-
gestion that the Chairman should be
a whole-time salaried officer and he
should be the principal executive
officer of the University Grants Com-
mission.

Then there is a phrase “and other
members shall be such as may be

That was

prescribed”. We cdo not say what
other members we require. I think
it should be stated in the Bill what
other members you require; and of
what status they ought to be and
what salaries should be given to them,
that may be decided by the rules.
But I think, as it stands, this clause
is extremely vague. I suggest that
in place of this you should have
something more definite.

I am returning to a suggestion
which I already made. The func-
tions of the University Grants Com-
mission are described in clause 12. If
you read through that clause, you will
find that it prescribes for the Univer-
sity Grants Commission a host of
duties. And the Bill nowhere says
how these duties are going to be car-
ried out. You have to study the state
of education in the Universities in
different branches.

Mr. Deputy-Speaker: I think it is
not relevant to this clause. We are
not on clause 12 now.

-

Shri Meghnad Shah: I am referring
to clause 12 in connection with my
speech on sub-clause (4) of clause 6.
Here in sub-clause (4) it is said:
“other members that may be pres-
cribed”. But what are the other
members? Who shall prescribe? This
is very vague. This does uot give
any direction to the rule-making body
and, therefore, we should try to elu-
cidate it

Mr. Deputy-Speaker: Here the
terms and conditions of scrvice are to
be prescribed. ‘Prescribed’ applies to
terms and conditions of service.

Shri Meghnad Saha: By whom and
in what way?

Mr. Depuiy-Speaker:
under the Act.

Shri Meghnad Saha: In order to
give some guidance in framing the
rules, I have stood up. If you want
the University Grants Commission
really to do work, it will not only
have to be an official body, but it will
have to be a body which will have to
study all aspects of education in this
country—such aspects of education
which are covered by university edu-

By rules
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cation. it will be a body which will
be continuously studying all aspects
of education in this country. The
University generally carries on higher
teaching work in science, in arts, in
humanities, in medicine etc.

Mr. Deputy-Speaker: That relates
to functions of the Commission. The
terms and conditions of services of
whosoever is appointed is one and
the functions and duties of the Com-
mission is another. I understand the
hon. Member to say that it ought not
to be a merely co-ordinating or ins-
pecting body but it should have, as he
suggested, some other members who
are qualified as scientists and so on.
That is what be has in view. He
wants to give effect to that by intro-
ducing suitable provisions in some
clause of the Bill. But, this does not
seem to be the appropriate place.

Shri T. 8. A. Chettiar: If I may
point out, there is no specific amend-
ment to this clause, saying that there
must be some other members who
must be full-time servants. But the
point of Dr. Saha is that consider-
ing the work of the Commission, some
more members will have to be ap-
pointed full-time, and that he wants
to do by sub-clause (4). It does not
bar other full-time people being ap-
pointed. It only says that the Chair-
man should be full-time. It also says
that the terms and conditions of ser-
vice of the Chairman and other mem-
bers shall be such as may be pres-
cribed. They may be prescribed by
rules. The rules may provide that
some of the other members can also
be full time. He seeks to bring it to
the notice of Government that when
it comes to the matter of framing the
rules they should say that when it is
necessary some members may be ap-
pointed full-time. He wants that
they should say that they would ap-
point some more members full-time
in view of the work of the Commis-
sion under clause 12. That seems to
be the idea of the distinguished
Doctor and that requires considera-
tion from the Government.
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Shri Meghnad Saha: 1 think Mr.
Chettiar has explained the point very
finely and I have nothing to add te
that except that I should say that it
should state what should be the quali-
fications of these members.

Shri T. S. A. Chettiar: That will
also come under the rules.

Pandit Thakur Das Bhargava: Yes-
terday, we discussed clause 5 and
there was an amendment by Dr. Saha
to that clause. But that clause was
disposed of at the fag end of the day
in the absence of Dr. Saha. As a mat-
ter of fact, the reply given by the hon.
Minister was not quite satisfactory.
He only stated that, as a matter of
fact, the Government wanted to have
only one whole-time man and wanted
to pay him as they pleased. So far
as payment and conditions and terms
of service are concerned, they arise
incidentally. If there are many
whole-time paid people and experts
as suggested by Dr. Saha, it is quite
clear that they shall have to be paid
on the same scale as the chief man
because they will all be of equal rank
and they will be doing executive work.
Where the difference arises between
those who think like Dr. Saha—for
instance, myself—and the hon. Minis-
ter is this. We want that this should
be an executive body and should con-
sist of a Chairman and at least 4 ex-
perts and other people who will do
executive work. ‘They will roam
about and find out what are the neces-
sities in the country and then those
persons will do something so far as
higher education is concerned. Where-
as the idea of Government seems to
be that there will be one Chairman
and 8 or 9 other people, 3 vice-chan-
cellors and so on who will sit round
a table like ordinary directors in a
company and will not do any execu-
tive work. They will transact what-
ever business is placed beforé them
by the office. There was one redeem-
ing feature and that was the hon.
Minister said yesterday that after get-
ting some experience they will con-
sider the suggestions of Dr. Saha. Ac-
cording to me and Dr. Saha na ex-
perience need be gained. If you mean
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business then appoint such people
who will do the work assigned to them
under clause 12. The Government is
not accepting that. What is the use
in mincing matters? If you do not
select the proper men, how will it
serve the country if the conditions
and terms of service are favourable
to them capacity, authority, or other-
wise. We want such people to be fully
capable of delivering goods in whose
hands the destinies of the country
will be placed. As a matter of fact,
they will be persons who will do
much executive work. Government’s
idea of the Grants Commission is ab-
solutely different from what Dr. Saha
thinks and I think it is a question of
principle. If Government mean busi-
ness they should have more whole-
time people, say 4 or 5 at least. When
we discussed this yesterday in con-
nection with clause 5, the suggestion
was not accepted. Now, all that we
can do is to cut out some of the mat-
ters mentioned in clause 12 and make
the Commission a debating society
and not an executive body which will
do something good to the country. I
do not know how to incorporate Dr.
Saha’s suggestions at this stage even
if the hon. Minister agreed to do so.
He will have to bring in some amend-
ment and see that clause 5 is changed
if he means business. We are not as
much concerned with the terms and
conditions of service as with the func-
tions, as you have been pleased to re-
mark. The Government’s idea is that
they will not behave in the manner
in which Dr. Saha wants them to be-
have. Therefore, I would respectful-
ly submit that, according to Dr. Saha
and some Members of this House who
think like him, the Government must
change their entire outlook so far as
the work is concerned. According to
clause 12, these persons have been
tharged with a very high duty and
unless that duty is done in a proper
manner it is useless to have this Com-
mission at all.

Shri Meghnad Saha: Pandit Thakur
Das Bhargava has clearly stated the
point. I would like to go further and
say this. There is need for more en-
gineers and technicians in this country.
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The standard of the Universities in
engineering and technology is very
low. Engineering has so many
branches today. Twenty-five years
ago, there was no communications en-
gineering, no radio engineering......

Mr. Deputy-Speaker: Order, order.
The hon. Member will kindly resume
his seat. Now, with all respect, I
think it is foreign to the scope of this
particular clause or even sub-clause
(4). With regard to the terms and
conditions of service, there is no in-
tention to say it shall be Rs. 3,000,
Rs, 4,000 or Rs. 5,000 or how long they
will work. So far as qualifications
and functions are concerned, they are
in clause 12. Some suggestion has
been made. The Government feels
that this would restrict the scope
of the Commission. There are various
items mentioned by Dr. Radha Kumud
Mukerjee in his minute of dissent;
the important things for which the
amount should be distributed and so
on. If that is to be undertaken they
will think of adding some Professors
and others. All that I can say is that
whatever has to be said has been said
on clause 5 and the House voted
against it. When we come to clause
12, if functions are imposed on the
Commission they will be obliged to
appoint other members from among
the categories of persons mentioned in
clause 5. There will be enough op-
portunity for the hon. Member in dis-
ocussing clause 12 and not now. There
is no use pursuing the matter further.

Now, there is one amendment of
Shri V. P. Nayar, which has not been
put to the House.

The question is:

Page 3—

(i) line 22—

for “Chairman” substitute “Se-
cretary”.

(ii) line 24—

for “Chairman” substitute “Se-
cretary.”

The motion was negatived.
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Mr. Deputy-Speaker: Now, the
question is:
“That clause 6, as amended,
stand part of the Bill.”

The motion was adopted.

Clause 6, as amended, was added to
the Bill.

Clauses T to 11 were added to the
Bill.

Clause 12— (Functions of the Com-
. mission).

1 pP.M.

Mr. Deputy-Speaker: What are the
amendments to this clause? Is Gov-
ernment moving its amendment No.
897

Shri T. 8. A. Chettiar: Government
amendment is No. 1.

Mr. Deputy-Speaker: Let me have a
list of all those amendments which
hon. Members want to move and then
I will give opportunity for hon. Mem-
bers to move them.

Shri Ramachandra Reddy: Regard-
ing the admissibility of amendment
No. 1, I have to raise a point of order.

Mr. Deputy-Speaker: I will come to
it later. i

Shri T. S. A. Chettlar: My amend-
ment is No. 12.

Shri K. C. Sodhia
amerdment is No. 3.

Bhri Shree Narayan Das: I wish to
move No. 13 in some amended form
and also No. 70 and No. 11.

Shri B. K Das (Contai): My
amendment is No. 46. I have also an-
other amendment No. 71, notice of
which I have given today.

Mr. Depgty-Speaker: Is the Gov-
ernment accepting it? I am not wil-
ling to admit an amendment which is
sprung up on this House like this un-
less the Mover of the Bill is willing

(Sagar): My

to accept it. Then it is placed before

the House under those exceptional
circumstances. Once bitten twice shy.
Last time I gave permission to Dr.
Lanka Sundaram to move his amend-
ment and I know what happened.
Hereafter no permissiongwill be given

by me whatever others may do. Does
the hon. Minister accept Shri B. K.
Das’s amendment No. 71?

Dr. M. M. Das: Government Iis
willing to accept amendment No. Tl

Shri V. P. Nayar: My amendment
is No. 69.

Mr. Deputy-Speaker: The House
will take up these amendments along
with clause 12 and discussion will
proceed on these amendments, on all
the sub-clauses and on the clause as
a whole. Ultimately the amendments
will be put to the vote of the House.
If any hon. Member wants any part-
cular sub-clause to be put separately
from the other sub-clauses, I have no
objection, and in the end the clause
as amended or not amended will be
put to the House. That is the proce-
dure.

Bhri Shree Narayan Das: Would
you please permit me to move my
amendment No. 13 in some slightly
different form?

Mr. Deputy-Speaker: When he is
allowed to stand up and move his
amendment, we will think of that.

Let amendment No. 1 be moved
now.

Dr. M. M. Das: I beg to move:
Page 4—

for lines 23 to 289, substitute:

“(b) allocate and disburse, out
of the Fund of the Commission,
grants to Universities established
or incorporated by or under a
Central Act for the maintenance
and development of such Univer-
sities or for any other general or
specified purpose;

(bb) allocate and disburse, out
of the Fund of the Commission,
such grants to other Universities
as it may deem necessary for the .
development of such Universities
or for any other general or speci-
fied purpose:

Provided that in making any
grant to any such University,
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the Commiscion shall give due
consideration to the develop-
ment of the University concern-
ed, its financial needs, the
standard attained by it and the
national purposes which it may
serve.”

The provision is the same as it
exists in the Bill. May I speak on
this amendment, Sir?

Mr. Deputy-Speaker: What is the
objection? A point of order is raised
and so I am merely asking for a state-
ment of facts.

Shri Ramachandra Reddi: A subs-
tantially identical amendment was
brought forward before the Joint
Committee and the Chairman of the
Committee ruled it out as beyond the
scope of the Bill itself. On page 25
of the Joint Committée Report, we
find:

“A  Government -~ amendment
proposing & new sub-clause (b)
in substitution of the existing
sub-clause was ruled out of order
by the Chairman inasmuch as the
same provided for grants to be
made by the University Grants
Commission for the maintenance
of Universities established under
a Central Act. The amendment
was considered to be beyond the
scope of the Bill"

The Bill in the preamble suggests
only to make provision for the co-
ordination and determination of
standards in Universities. The same
thing was followed by the Joint Com-
mittee also and the Committee
repeated the same thing, namely, “to
make provision for the co-ordination
and determination of standards in
Universities and for that purpose,......
But now Government wants to include
the maintenance also under this Act—
the maintenance of Universities that
have been established or incorporat-
ed by or under a Central Act. The
original Bill and the Bill as it emerg-
ed out of the Joint Committee were
specific in their wview that the
amount of money that is already
spent by the Central Government to

maintain some of - those Universities
that are centrally administered should
not be covered by this Bill. Now
maintenance grants are not being
given or going to be given to any
University and the Bill did not con-
template maintenance grants to be
given to these four or five Universi-
ties that are administered by the
Centre. So, this is a new idea and it
should not be brought by way of an
amendment into this Bill.

As regards the merits of the case,
I will take it up later.

Mr. Deputy-Speaker: If I under-
stand him correctly, what he says is
that the centrally administered Uni-
versities established at Banaras, Delhi,
Aligarh and Viswa Bharati do not
come within the scope of the existing
Bill Is it so?

Shri RBamchandra Reddi: Yes, Sir.

Mr. Deputy-Speaker: Is it not for
all the Universities established or
incorporated by or under a Central
Act or a Provincial Act? The defini-
tion of a University is......

Shri Ramachandra Reddi: - The
question of cordination and determi-
nation of standards only is considered
in this Bill, not the maintenance of
any University. If the Universities
administered by the Centre can be
maintained, then I think the State
Universities also may haye to be
maintained at the cost of the Central
Government.

Mr. Deputy-Speaker: If it is mere
co-ordination, where does money
come in?

Shri Ramachandra Reddi: Money is
given only for the purpose of co-ordi-
nation and determination of stand-
ards and not for the purpose of man-
tenance of any Universities.

Mr. Deputy-Speaker: What was the
amendment that was ruled out?

Shri Ramachandra Reddi: The very
same amendment.

Shri V. P. Nayar: The same amend-
ment was brought by Government.
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before the Joint Committee and was
ruled out by the Chairman of the
Committee there.

Mr. Deputy-Speaker: On the ground
that it is beyond the scope of the
Bill?

Shri Ramachandra Reddi: Yes, Sir.
1 would only refer you to page 25 of
the Joint Committee Report, para-
graph 3 of the minutes.

Dr. M. M. Das rose—

Mr. Deputy-Speaker: Why is the
hon. Member in a hurry? Let me
hear the hon. Member who is in pos-
session of the House now. I am not
Eoing to come to a conclusion without
hearing the hon. Member who is in
<harge of the Bill

Shri Ramachandra Reddi: It is in
paragraph 3 of the Migutes—page 25:
“A Government amendment propos-
ing a new sub-clause (b) in substitu-
tion of the existing sub-clause was
ruled out of order by the Chairman
inasmuch as the same provided for
grants to be made by the University
Grants Commission for the mainten-
ance of universities established under
‘Central Act. The amendment was
«onsidered to be beyond the scope of
the Bill.” The same amendment has
been brought before the House now
except for the omission of four words
in the last paragraph of this amend-
ment.

Dr. M. M. Das: Sir; may 1 speak a
-word?

Mr. Deputfy-Speaker: Order, order.
I will not allow the hon. Member to
interrupt. What is this impatience?
I am only asking the hon. Member to
‘be somewhat patient; I will give him
his chance.

Shri Ramachandra Reddi: If you
want me to read that amendment, I
shall do so. It is the same, word for
‘word except for four words in the
last line; almost an identical amend-
‘ment is there.

Mr. Deputy-Speaker: What has the
thon. Member to say?

Dr. M. M. Das: .I wanted to draw
your attention to the fact that the
Chairman of the Committee has also
opined this way. He says: “The Com-
mittee, however, feel that the matter
should be left to be decided by the
House.” The hon. Member did not
mention it.

Mr. Deputy-Speaker: Where is it?

Dr. M. M. Das: It is on page vi of
the Joint Committee's report under
the heading: ‘Report of the Joint
Committee’. !

Mr. Deputy-Speaker: I am not able
to locate it.

Dr. M. M. Das: It is on page vi—
Roman characters.

Mr. Deputy-Speaker: Page vi, para
21, clause 22. But that is different.

Dr. M. M. Das: I am sorry, Sir. I
have confused.

Mr. Deputy-Speaker: Therefore, we
do not have any such opinion from
the Chairman.

The Deputy Minister of Education
(Dr. K. L. Shrimali): May I explain
the acthal position with regard to
this clause? This amendment was
moved at the Joint Committee and
the Chairman ruled it out of order. I
argued with him and discussed the
matter with him; he was good enough
to allow this discussion in the Com-
mittee. But the Members were not
willing to accept this amendment and
therefore by sheer majority this was
not accepted. Later on the Chairman
gave permission that if the Govern-
ment liked they could move an
amendment in the House and there-
fore this amendment has been movad.

May I have our permission to
explain the purpose of this amend-
ment? It does not go beyond the
scope of this Bill. The main purpose
of this Bill is to make provision for
the co-ordination and determination
of standards in universities and for
that purpose to establish a University
Grants Commission. The functions of
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the Commission have been described
as to allocate and disburse, out of the
fund of the Commission, grants to
universities for any general or speci-
fied purpose. So, the grants may be
given for the maintenance of univer-
sities; grants may be given for the
promotion and development of uni-
versities. So, I do not think that the
maintenance of the Central universi-
ties is beyond the scope of this Bill.

Mr. Deputy-Speaker: What is the
need for this amendment?

Dr. K. L. Shrimali: Since a doubt
was raised by some Members, I
thought it necessary to clarify the
whole position. It is with that pur-
pose that this amendment has been
brought forward.

Mr. Deputy-Speaker: Then why
was an amendment tabled before the
Joint Committee? Was a doubt rais-
ed before it?

Dr. K, L. Shrimali: Yes, Sir.

Shri T. S. A. Chettiar: On the point
of order and on the matter of subs-
tance, I wish to say a few words. The
point of order is that this Bill autho-
rises the University Grants Commis-
sion to pay grants to universities for
specified or general purposes. But
the amendment which is sought to be
moved wants to give grants for main-
tenance purposes also. The facts
placed before the House by Shri
Ramachandra Reddi are substantially
true. It is true that this amendment
was moved and it was also true that
the Chairman ruled it out of order as
being beyond the scope of the Bill
Today the point is whether the new
idea that is being imported is beyond
the scope of the Bill

According to the clause as it stands.
it does not provide for maintenance
grantf It simply says: ‘to allocate
and disburse out of the fund of the
Commission grants to universities for
any general or specified purpose’.
This amendment seeks to give an
example of a particular or specific
purpose and that is the maintenance
grant. The point of view before the
398 L.S.D. :

Joint Committee was this. There are
only four Central universities while
all the rest are State universities. By
means® of this provision, it may ‘be
that the Government of India may
make use of the funds of this Com-
mission to give their support to the
Central universities. We thought that
it would be better, if it was possible,
to separate these two things. Moneys
can be given by the Government
direct, taking into consideration other
matters. But the Government's point
of view has been that since the uni-
versity grants are to be dealt with by
this Commission this matter of main-
tenance grants also may be left to
them. If I can read from the State-
ment of Objects and Reasons, it says:

-

“It is therefore proposed to
establish a University Grants
Commission as a corporate body
which will inquire into the finan-
cial needs of Universities and
allocate and disburse grants to
Universities for any general or
specified purpose.”

‘Maintenance grant’' is a specified
purpose. I do not think that it is
beyond the scope of the Bill.

It appears to my mind that the
objection that was raised was two-
fold—on substance as well as on a
point of order. If we go through the
Statement of Objects and Reasons, I
do not see there is any difficulty with
regard to the scope of the Bill

With regard to the merits of the
case, whether maintenance grants
should be included and whether they
should be given separately by the
Government of India to these Central
universities. it is a different matter.
But with regard to the point of order,
I think that there is no substance. If
any specified grant can be gven
under the Bill as envisaged now and
also in the original Bill, I do not
think there should be any objection
to incorporate any specific purpose
and this matter of maintenance grants
is only a specified purpose. I do not
think it is a matter which is beyond
the scope of this Bill
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[Shri T. S. A. Chettiar]

With regard to the substance ifi it
it is not the time to talk about subs-
tance.

- . .

Shri K. C. Sodhia: “Specific pur-
pose” does not mean “maintenance”.
“Specific purpose” means some work
which is specified and not for a main-
tenance grant which is an ordinary
thing.

Mr. Deputy-Speaker: Then, what is
“general”? It is said here: “general
or specific purpose”. Will not the
word “general” include maintenance?

Shri K. C. Sodhia: The word “gene-
ral” includes maintenance also; but,
all the universities require to have
maintenance.

Mr. Deputy-Speaker: There are
State universities and there are also
Central Universities. The ,Commis-
sion is to regulate the moneys put
into use by the Central Universities.
If anybody is prepared to give some
more funds, it may be taken. There-
fore does not the term ‘general pur-
pose’ include this?

Shri T. S. A. Chettiar: If I may
clarify, “specific purpose” means;
supposing a grant is given to the
Madras Government......

Mr. Depuiy-Speaker: Scientific
laboratories, engineering implements,
opening an engineering college and
S0 on.

Pandit Thakur Das Bhargava: Sir,
you may kindly see clause 12 and then
the point of order will be still more
slear. If says:

..all such steps as it may
think fit for the promotion and
co-ordination of University educa-
tion and for the determination
and maintenance of standards of
teaching, examination and re-
search in Universities, and for
purpose of performing its func-
tions under this Act, ete.”

These are the general duties and

what follow are only specific in-
stances of duties and how they are
to be performed. In the present
- amendment instead of the words
“maintenance of standards” the words

are “maintenance and development of
such universities”. Maintenance of
universities is quite different from
maintenance of standards. Here the
emphasis seems to be more so far as
the Central universities are concern-
ed whereas in clause 12 the mainten-
ance of standards in all the universi-
ties is mentioned. These Central uni-
versities being those which are fin-
anced by the Government of India it
is apprehended that most of the
money will go to them for their main-
tenance and when that is exhausted
then the balance money will be dis-
tributed for the general purpose of
maintenance of standards ete. in
other universities. According to the
statement of Objects’ and Reasons as
well as clause 12 the idea was that
all the universities were 'to be treated
alike and what was to be encouraged
was the maintenance of standards of
teaching etc. in all the universities.
If you allow this amendment to be
made that means that the specific pur-
pose of the University Grants Com-
mission will be to start with the
maintenance and development of
these Central universities and, subse-
quently, whatever is left may be
divided for other purposes. It iz not
a question of merely a point of order,
it is a question of very great sub-
stance. They are really changing the
very basis on which the University
Grants Commission is being appoint~
ed. Therefore, I support the point
of order and I beg of you kindly to
disallow this amendment.

Shri V. P. Nayar: Sir, I support the
point of order but on a different basis
I am not going into the substance of
the amendment. I raise an objection
based on the rules of procedure. I
find that in the general rules of pro-
cedure there is a particular provision
which would make it impossible to
accept this amendment or to take a
decision apart from what was decid-
ed in the Joint Committee. Fo? your
information, Sir, I will read out the
relevant portion. It is rule 328 sub-
rule (3) which says:

“An amendment on a question
shall not be inconsistent with the
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previous decision on the same
question.”

Here it is a decision made by the
Chairman of a Joint Committee. A
Chairman who functions in a Joint
Committee almost exercises powers
which the Speaker would have exer-
cised had he been present in the Joint
Committee. It is very clearly stated
here on page 25 of the Report of the
Joint Cornmittee, which was pointed

out by my hon. friend Shri Rama--

chandra Reddi, that the Chairman
disallowed the amendment. There-
fore, this is a matter which has been
decided by a Committee of the Par-
liament appointed by a motion of
this House the Chairman of which is
supposed to have exercised powers
and functions similar to those of the
Speaker if the Speaker was present.

Shri T. 8. A. Chettiar: There is no
res  judicata. The Speaker can
change the Chairman’s ruling.

Shri V. P, Nayar: I know what is
res judicata. Unfortunately there is a
rule in the rules of procedure which
says that an amendment on a question
shall not be inconsistent with the
previous decision on the same gques-
tion.

An Hon. Member: It was decided
by a different House.

Shri V. P. Nayar: There is no dis-
tinction between this House and a
Committee. The House is not capable
of discussing it in its entirety and
therefore the House appoints a Com-
mittee.

Mr. Deputy-Speaker: Does it not
say: “decision made in the same
session”?

Shri V. P. Nayar: No mention is
made like that. :

Pandit Thakur Das Bhargava: Sir,
a Select Committee consists of only 40
persons whereas the House consists of
§00 Members and the Speaker is the
supreme authority.

Shri V. P. Nayar: If the Chairman
of a Joint Commitee does ‘not exercise
the same powers and functions as

delegated by the Speaker then the
argument has force. What is “the
position of the Speaker..........

Mr. Deputy-Speaker: Hon. Members
on a point of order will kindly state
the reasons for or against it. Elabo-
rate discussions are not necessary
unless I am unable to understand the
arguments.

Shri V. P. Nayar: [ did not think
s0. My only objection is that this
amendment is inconsistent with the
previous decision and therefore it is
not admissible under the rules.

Shri Syamnandan Sahaya (Muzaf-
farpur Central): I think the whole
question boil¢ down to this, as to
whether maintenance ‘would be
covered by the term “general pur-
pose”. Sub-clause (b) of clause 12
says:

“allocate and disburse, out of
the Fund of the Commission,
grants to Universities for any
general or specified purpose”.

Technically speaking the whole
question boils down to this, whether
maintenance of a university will be
covered by the words “general pur-
pose” or not, If it is covered then
there can be no technical objection.
The amendment could be ruled out
on other grounds saying that it is
not right, it is not proper or it is not
feasible. You can even say that
these universities will get most of
the money and so on. But the ques-
tion as to whether the whole amend-
ment should be ruled out as not being
within the scope of the Bill should and
could be decided only on these two
words “general purpose”. My own
feeling is: “general purpose” is &
wide term and does cover mainten-
ance of universities also. That is
one point.

Pandit Thakur Das Bhargava: It is
only maintenance of specified wuni-
versities and not general mainten-
ance.

Shri Syamnandan Sahaya: It is
said: ‘dor any general or specific pur-
pose”. The term “general purpose”
will include everything. First of all
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[Shri Syamnandan Sahaya]

the question is whether you agree to
maintenance and secondly the ques-
tion is whether you are to name the
universities and say that their gene-
ral maintenance will be covered
That is a different point. There can-
not be any question of point of order
on that You can only say that in
your speech to show that the amend-
ment is wrong and it should not be
accepted. You can argue as to why
these universities should get prior
consideration but you cannot rule out
an amendment on that ground. That
is my contention.

My second contention is whether it
would be proper to rule out main-
tenance entirely. All the time that
we have been discussing this Bill in
this House, both when the Bill was
introduced and for the last two days,
great stress has been laid by all
Members from all sections of this
House that the less the interference
or the power of the Central Govern-
ment the better. In fact the charge
has been that the University Grants
Commission, as now likely to be
formed under the recommendations of
the Joint Committee, must also be
quite above the interference by the
Central Government. This is what we
have been arguing all through at the
time of sending the Bill to a Joint
Committee and also during the debate
on the Report of the Joint Committee.
Now, if we say: “No, so far as these
universities are concerned let the
Central Government have the power
of interference by making mainten-
ance grant directly and let other uni-
versities be kept outofit’. I submit
it will not be proper. Once you
accept a principle that there should
be no interference from the Central
Government let not the normal theory
“He who pays for the piper calls for
the tune” be applied in the case of
universities even though they may
receive grants. Then, my own opinion
is that it will not be consistent—to
put it very mildly—to say that these
three or four universities should not
be covered by this general principle.
So far as they are concerned, let the
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Central Government's interference be
there, "but let not their maintenance
be taken over by the Universities
Grants Commission. That is the sec-
ond point which I submit.

The last point which I desire to
submit in this connection is that
considering the trend of conditions,
mostly financial, in this country, and

"if we are willing to take a little long-

range view of things, with our
socialistic pattern, it would be exceed-
ingly difficult for universities, even
within the next two or three years,
to secure much of the help which they
are now receiving from the pro-
pertied classes, if I may venture to
use that term here. The universities
will have to depend on them more
and more, I say that even for the
purposes of maintenance they must
depend upon the public exchequer.
That being so, even from the point
of view of what ought to be in the
larger interests of the universities,
themselves, it would not be wise for
this House to lay down that the
‘functions of the University Grants
Commission and its power to disburse
funds should be limited to this, name-
ly, that they shall not make any
maintenance allowance. So, from
these three considerations—the consi-
deration as to whether it is technical-
ly correct, the consideration that we
should leave these three or four Cen-
tral Universities at the mercy of the
Central Government and last but not
the least, the consideration that main-
tenance grants also should be within
the functions and powers of the Uni-
versity Grants Commission, and also
considering what is likely to happen
in the future and in the light of the
expanding and progressively increas-
ing needs of the universities, I think
it would be desirable not only to
allow this amendment to be moved
but to give it a careful and sympathe-
tic consideration.

Pandit Thakur Das Bhargava: I
think you would allow us to speak
on the merits. Only the constitutional
issue is being considered now.
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Mr. Deputy-Speaker: So far as it
is right or wrong—in the sense that
it is desirable or not—it is not for
me to decide. To allow this or not is
not within my jurisdiction. The only
point is whether it is beyond the
scope of the Bill, and if it is so, what
is to be done. This is the simple
point. The hon. Member who was
just now speaking wanted to rein-
force the argument for s#ying that it
is within the scope of the Bill. He
need not have made an elaborate
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brought in. The object of this legis-
lation is, very obviously, to see that
there is co-ordination and determina-
tion of stazdards in universities and
for that purpose, Government is sup=
posed to be generously allocating cer-
tain funds for certain very specified
purposes—for laboratories, for equip-
ment, for libraries, for hostels, for
play-grounds and for Heaven knows
what other educational amenities.
Therefore, this way of introducing
the gquestion of the central universi-

argument. The simple point is, whe- ;_° ties appears to me to be extremely
ther it is within the scope of the Bill .-" li.mproper and particularly in view

or not. Of course, assuming that the
powers are enlarged, it has to be
considered whether they are so bad
or inconsistent that it" will become a
new Bill that may have to be intro-
duced within two or three years. It
may also arise for consideration.
There may be same ancillary or
auxiliary or consequential points aris-
ing, but if those considerations are
to be borne upon this, that is an-
other matter.

Shri H. N. Mukerjee (Calcutta
North-East): If you permit me to say,
my submission will be that this
amendment is definitely beyond the
scope of the Bill and I support the
point of order that has been raised.
I intervene because I happened to be
present at meetings of the Joint Com-

mittee, when after the Chairman had !

ruled a very similar amendment out -
of order, after some discussion, Gov- ‘
‘ernment tried to reopen it and the-
Joint Committee, by a very large
majority, refused permission for that
matter to be reopened, because, to the
Members of the Joint Committee, the
question, was very plain. I need not
take the time of the House because
it has already been pointed out that
we are going to have this Bill for
certain very definite and specific pur-
poses. As far as the central univer-
sities are concerned, their mainten-
ance is a headache of Government in
terms of certain statutory provisions
which are already there. I do not
see¢ why in a roundabout fashion the
question of expenses in regard to the
maintenance of central universities,
which is the responsibility of the
Government to maintain, is being

of the decision of the Joint Com=-
mittee, the way in which Government
has come forward somewhat surre-
ptitiously appears to me to suggest
also that something is wrong as far
as this particular amendment is con-
cerned. I feel, therefore, that in view
of the very specific formulation of
the purposes of this Bill and in view
of what has happened in the Joint
Committee, this amendment should
be ruled out of order by the Chair.

Shri Altekar (North Satara)rose—

Mr. Deputy-Speaker: How many
Members am I going to hear on this
point of order?

Shri T. 8. A. Chettiar: It is a simple
matter.

Shri Altekar:

Mr. Deputy-Speaker: As soon as a
point is raised, I note down all those
hon. Members who want to speak
Of course, as discussion goes on,
some doubts and differences arise to
everyone. '

Shri Altekar: I only want to speak
on the amendment and not on the
point of order.

Mr. Deputy-Speaker: Then, he will
have the opportunity to speak later.
Shri Mulchand Dube (Farrukhabad
Distt—North): I may. draw your at-
tention to line 3 of clause 12. In that
line, the word “promotion” occurs.
The clause says:
“It shall be the general duty of
the Commission to take, in con-
sultation with the Universities or

I rose once.
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[Shri Mulchand Dube]

other bodies concerned, all such

steps as it may think fit for the

prowotion and co-orgﬁnntion of

University education,.......” ete
H the word “promotion” is there, I
stuppose iv will include maintenance.

Mr. Deputy-Speaker: Amendment
No. 1 stands in the name of Govern-
ment. The point that has been raised
is that it is beyond the scope of the
Bill in that the Bill is intended to
establish a Commission for the pur-
pose of allocation and distribution of
funds for the purpose of bringing
about a uniform standard or co-
ordinating the efforts of the universi-
ties, and that this amendment relates
to the day-to-day maintenance of the
centrally administered universities.
It was said in support of the point of
order that this amendment ought not
to have been allowed and it should be
ruled out of order and . that while
this Bill was before the Joint Com-
mittee the same amendment was
brought in to clause 12. It was
sought to be introduced by the Gov-
ernment, and an objection was taken,
and the Chairman ruled it out as .t
being beyond the scope of the Bill, as
would appear from the printed copy
of the report of the Joint Committee
at page 25. It has also been stated
that the Chairman of the Joint Com-
mittee is clothed with all the powers
of the Chairman or the Speaker
presiding over the deliberations of
this Parliament in respect of the mat-
ter that comes up for discussion, and
that the ruling of the Chairman of
the Joint Committee is binding upon
this House.

It was also siated that a decision
taken at one stage—and that relates
to an amendment and no such decision
is conclusive—regarding the admissi-
bility of an amendment is not open
to revision at another stage.

So far as these two objections are
concerned, I do not agree that the
Chairman of a Joint Committee can
block out his ruling on admitting or
non-admitting an amendment, and I
do not think he can prevent this
House to go into this matter. It is

open to the House to come to a
different conclusion, and even if that
matter has been gone into by the
Joint Committee, it is open to this
House to send it back to the Joint
(Emnmittee if it involves a considera-
tion of facts and figures and various
other considerations which could not
be easily brought before this House.
If the House thinks it advisable to
refer the matter back to the Joint
Committee, it will do so. The de-
cision of the Chairman of the Joint
Committee or even the decision of the
Joint Committee as a whole is not
binding on this House. Of course, the
House proceeds with the proposals of
the Joint Committee as the basis and
then it comes to a conclusion of its
own. Thus, whatever powers the
Joint Committee may have, even if
the Deputy-Speaker happens to be
the Chairman of that Committee and
if he gives a ruling there, sitting here
it is open to him to say that that
ruling is not binding on the House.
Therefore, so far as that objection is
concerned, that is a matter which can
be taken inte consideration, here, not
for the purpose of blocking further
proceedings in this House, but if the
House as a whole takes a different
view. I come to the other point,
namely, whether a decision given at
one stage ought not to be interfered
with and is binding at another stage,
If this House rejects one amendment.‘
the hon. Member cannot bring in an
amendment of the same kind in an-
other clause of this Bill. That . is
what it relates to and nothing more
than that. So far as these objections
are concerned, I do not think there is
any force and these cannot stand in
the way of this amendment being
allowed. But independently, this Ho-
use can go into this question as to
whether this is within the scope of
the Bill or not. We have to bring
to bear our own independent judg-
ment. I have got some doubts. This
is, in my opinion, an absolutely a
different matter that is sought to be
introduced by this amendment. If
hon. Members will kindly refer to the
Seventh Schedule of the Constitution,
they will find that there are two
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different entries under which power
ds given to the Central Government,
Entry No. 63 says:

“The institutions known at the
commencement of this Constitu-
tion as the Benares Hindu Uni-
versity, the Aligarh Muslim Uni-
versity and the Delhi University,
and any other institution declared
by Parliament by law to be an
institution of national impor-
tance.”

That is, the day to day maintenance
of these institutions entirely depends
on the Central Government, just as
the State Universities are directly
managed through the Syndicate, Vice-
Chancellors etc. Whatever powers
are exercised by the State Govern-
ments over the State Universities,
similar powers are exercised by the
Central Government over their Uni-
versities. This is about day to day
maintenance. So far as co-ordination
is concerned,—this Bill refers to co-
ordination—the Central Government
has jurisdiction over the State Uni-
versities also. Otherwise, this Central
Government, whatever may be its
importance in the Parliament, has no
jurisdiction over the State Univer-
sities. It is only by virtue of entry
66 in the Seventh Schedule which
says: )

“Co-ordination and deter-
mination of standards in institu-
tions for higher education or
research and scientific and tech-
nical institutions.”

Word for word this has been copied
in the Preamble to this Bill. There-
fore, the object of this Bill is co-
ordination. The State Government
continues to control the day to day
management of the State Universities,
but if for want of funds or for want
of adequate personnel the standard is
low, then the University Grants Com-
mission wants to bring it to a uniform
level. For this purpose of co-ordina-
tion, extraordinary power is given
to the Central Government. Under
entry 63, a normal, ordinary power is
sought to be exercised by the Central
Government with respect to its uni-

versities, just as the State Govern-
ment exercises powers in relation to
its universities. It is their institutions
and they are bound to manage and
look after the day to day administra-
tion. But this is an extraordinary
power for the purpose of co-ordina-
tion. As far as this fund is concerned,
not only the Central Government but
any other person can contribute to it
also; if I am wrong I may be corrected,
but I think even the State Gowvern-
ments can contribute to it.

Dr. M. M. Das: Yes.

Mr. Deputy-Speaker: Therefore,
whereas the Central Universities are
the responsibility of the Centre, this
fund is pooled from all sources for
the purpose of bringing about co-
ordination amongst all universities.
Therefore, it is absolutely a different
purpose for which some special
agency is created. The various State
Universities with their autonomies are
prepared to submit themselves in the
hands of this Commission for receiving
some money. The Commission is given
power also to check and impose a
penalty by withholding whatever
grant may be given. The two are
absolutely different purposes. This
will lead to some other consequences
also. When the universities are being
brought under the Commission, their
autonomy will be destroyed. That is
another matter. So far as co-ordina-
tion is concerned, the Universities
have to suffer and lose whatever
autonomy is destroyed, if they want
money from the Commission. There
is another thing. The Parliament has
direct control through the Ministry
over these universities. Is it contem-
plated in this that Parliament should
hand over this also to the hands of
the Commission? Are these people
competent to go into the day to day
management? This seems to be
absolutely different from the other.
The Education Ministry or the spon-
sors of this Bill want to create an
indirect corporation for the purpose
of managing the three institutfons
This is not the object of this
co-ordination. I wonder why this has
been brought by way of management.
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[Mr. Deputy-Speaker]
I feel that in all these matters, the
Chairman never takes the responsi-
bility of ruling out an amenfiment, but
leaves it to the House with whatever
opinions he has.

. One other point has been raised,
namely, that this can be brought
under the term “general purpose”.
Clause 12(b) says:

“(b) allocate and disburse, out
of the Fund of the Commission,
grants to Universities for any
general or specified purpose;” ete.

“General purpose” must be read in
accordance with the Preamble that is
given here. Therefore, “general pur-
pose” does not stand all alone; it is
general purpose consistent with the
purposes that are set out in the
Preamble. Clause 12 says:

“It shall be the general duty of
the Commission to take, in con-
sultation with the Universities or
other bodies concerned, all such
steps as it may think fit for the
promotion and co-ordination of
University education and for the
determination and maintenance of

The word “promotion” ought not to
be taken away from the context; the
words “promotion and co-ordination”
and “determination and maintenance”
go together. For the purpose of
co-ordination, promotion may be
necessary and for the purpose of pro-
motion, co-ordination may be neces-
sary. It is not for the purpose of
starting and maintaining the show
itself. If it is already there, embellish

it, make it grow further. For the -

determination and maintenance of
standards of teaching; determination
of teaching; in a mathematical pro-
position, ifitis A plus B x C, it is AB
plus AC. Therefore, determination
and maintenance of standards means
determination of standards and main-
tenance of standards. Then, “examina-
tion and research in Universities, and
‘forethe purpose of performing its
functions under this Act, the Commis-
gion may....” Therefore, this is

ejusdem generis. General purposes
must be consonant with the purposes
laid down in the earlier portion of
clause 12. These are all the points
which are apparent and which seem to
go to the root of the matter. How-
ever, it is for the House to decide. I
will allow these amendments to be
moved. Then,......

Shri Eamath (Hoshangabad): What
about the point of order?

Mr. Deputy-Speaker: So far as the
point of order is concerned, I do not
accept the point of order. We are
not bound by a ruling of the other
House. That was the point of order
raised. I rule out the point of order-
As a matter of first impression brought
before the House whether I ought to
allow or ought not to allow, I have
made my remarks. I do not take the
responsibility. I leave it to the House
to decide and to the Government to
deciae.

Shri T. N. Singh: Does it mean that
just before we proceed with the dis-
cussion, the House should decide
whether it is within the scope of the
Bill or not? What is left to the deci-
sion of the House?

Mr. Deputy-Speaker: No, no. What
will happen is, the House can debate.
Every hon. Member will have an
opportunity to speak on the amend-
ments, clauses and sub-clauses and
they have their say. Ultimately, in
the matter of voting, it is open to -
hon. Members to say, it is useless and
it ought not to be allowed. In voting,
they may vote against.

Shri T. N. Singh: We individual
Members do not know what is the
mind of the House. We may be wast-
ing the time of the House in discus-
sion. Is it not proper to know the
mind of the House?

Mr. Deputy-Speaker: No. The
principle is very wrong. I would say
‘yes’ if the House wants to say No';
I would say ‘No' if the House says
‘Yes’. It is a curious way. Hon.
Members are expected with to come
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to their independent judgment on
matters that arise, and try to persuade
the whole House to their point of
view. All the 499 Members may be
against the hon. Member. The hon.
Member has got persuasive eloguence.
Even though he may be in a minority,
he may be able to persuade the entire
opposition. It is rather a curious
thing.

Shri T. N, Singh: If we are to speak
one after another and then it is decid-
ed that it is mot within the scope and
therefore the House should not con-
sider, we need not go into the merits.
Where will it lead us to?

Mr. Deputy-Speaker: No, no. I will
put it to the House and we will know
where we are

Dr. K. L. Shrimali: May I be per-
mitted to explain the point of view
of the Government?

Mr. Deputy-Speaker: Let him speak
on the Government amendment. All
these amendments are before the
House. Amendment Nos. 1, 3, 11, 12,
13, 44, 46, 69, 70 and T1. Amendment
No. 71 is a new amendment. The
clause, the sub-clauses and the amend-
ments are before the House. Hon.
Members may speak on all. They will
not have another chance.

Shri Shree Narayan Das: Allow us
to speak on our amendments.

Mr. Deputy-Speaker; First, I am
the hon. Deputy-Minister to
speak on the Government amendiment.

Shri  Jhunjhunwala (Bhagalpur
Central): We have not got amend-
ment No. T1,

Mr. Deputy-Speaker: $hri B. K. Das
will read his amendment because a
copy of it has not been circulated.

Shri B. K. Das: My amendment
reads thus:

Page 5, lines 7 and 8—

omit “if such information is asked
for”.

I shall explain it later.
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Shri T. S, A. Chettiar; It is a formal
amendment.

Mr. Depufy-Speaker: So all these
amendments may be mowved.

Shri K. C. Sodhja: T beg to move:
Page 4, line 31—

after “University education” insert
“and finances”

Shri Shree Narayan Das: I beg to
move:

Page 4, ling 24—
add at the end:

“including the institution of
free studentship, stipends, scholar-
ships and fellowshipg to be award-
ed by them to deserving students;"
Shri T. S, A, Chettiar: I beg to

move:

Page 4, lines 27 and 28—

after “the standard attained by it”
insert: f
“the measures undertaken by it
for encouraging the development
of any of the languages specified

in the Eighth Schedule to the
Constitution™.

Shri Shree Narayan Das: I beg to
move: -

Pa.ée 5—
after line 4, add new sub-clause:

“advise the Central Government
In regard to instituting or award-
ing any scholarship, fellowship or
stipend, ad hoc or permanent,
either for study in a foreign coun-
try or in India, which shall be
referred to it by the Central Gov-
ernmenfs®

Shri M. S. Gurupadaswamy: I beg
to move:

Page 4, lines 15 to 21—

omit all the words after the word
lnmll'
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Shri B. K. Das: I beg to move:
Page 4, line 39—
after “if such advice is asked for”
insert “or otherwisel.
Shri K K. Basu: I beg to move:
- Page 4,‘line 19—

after “Universities” insert “ and for
the promotion and expansion of sports
and physical culture among of the stu-
dents and staff of the Universities”.

Shri Shree Narayan Das: I beg to
move:

Page 4, after line 41, insert:

“(ee) recommend to the Presi-
dent of the Indian Uniop for
granting charters, provisional or
permanent, for the establishment
of a new University or for con-
version of any affiliated or inde-
pendent institution into a pro-
visional or permanent recognised
University:

. (eee) suggest, advise or recom-
mend to the Central Government
or any State Government for the
establishment of institutiong or
rural Universities for the promo-
tion of higher and advanced study
in rural areas.”

Shri B. K. Das: I beg to move:
Page 5, lines 7 and 8—

omit “if such information is asked
for”.

Mr. Deputy-Speaker: All these
amendments and the one moved
earlier by Dr. M. M. Das are now
before the House. '

Dr. K, L. Shrimali: With all res-
pect to the Members who have spoken
on the subject, I would like to place
the point of view of the Government.
1 would request them to give it due
consideration.

I would like to remind the House
about the history of the University
frants Committee. The University
/Grants Committee was established to

look after the Central Universities.
Government have always felt, as far
as the Universities are concerned, that
it would be much better if there is
an independent body, like a Grants
Commission to look after the Univer-
sities so that their academic freedom
may be maintained and there may
not be day-to-day interference in
their administration. The Central
Government has direct responsibility
for four Central Universities. The

_Universities Grants Comhittee, in the

beginning, was looking after only the
Central Universities. Later on, it was
found that the functions of the and
scope of the Universities Grants Com-
mittee should be expanded. That was
quite right, because the Central Gov-
ernment have responsibility not only
for the Central Universities, but some
for the other Universities also. It was
to discharge that duty that this whole
Bill has been brought forward.

As far as the Central Universities
are concerned, the Central Govern-
ment have a responsibility and they
cannot shirk it. Funds will be placed
at the disposal of the Commission for
the maintenance of the Universities.
Suppose this amendment is ruled out
of order or we do not accept, what
would be the result? There will be
two agencies, as far as the Central
Universities are concerned. There
will be the University Grants Com-
mission which would look after the
development of the State Universities
as well as the Central Universities
and there will be the Ministry of
Education dealing with the mainten-~
ance of Central Universities.

[Panorr THARUR Das BHARGAVA in the
Chair]

It will not ¥serve t!Ke interests of
the Universities as a whole not to ac-
cept this amendment. It would be
most unfortunate if there are two
agencies dealing with the Central
Universities. In any case we should
not think that the Government have
unlimited funds. If the University
Grants Commission does not look
after the maintenance of the Central
Universities, naturally, funds meant
for that purpose cannot be placed at

1
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the disposal of the University Grants
Commission. All that we can insist
on is that funds meant for the main-
tenance of the Universities may be
specified. But, I think it will be a
very healthy convention if the Uni-
versity Grants Commission looks
after. the maintenance as well as the
development of the Universities as
far as the Central Universities are
concerned and the development of the
other Universities all over India.

This point was discussed at the
Joint Committee and I tried to place
this point of view before the Mem-
bers. Unfortunately, there is a good
deal of distrust and suspicion. It is
with a view to remove all suspicion
and distrust that I accepted all the
amendments which were made in the
Joint Committee. I think it is wvery
important that the University Grants
Commission should make a firm start
that there is no rivalry between the
Government and the University Grants
Commission. There should really be
a partnership. When there is a full
partnership between the University
Grants Commission and thesGovern-
ment, then only, University education
will be promoted. I would therefore
request hon. Members to remove all
kinds of fears and apprehensions from
their minds. The purpose of the Gov-
ernment clearly is to develop the Uni-
versities. If we do not place funds
at the disposal of the University
Grants Commission for- the mainten-
ance of the Central Universities, na-
turally, these funds will be taken
away from the University Grants
Commission. Is it not in the interests
of the Universities that at least as re-
gards the Central Universities, main-
tenance as well as development of the
Universities should be looked after by
an independent body? Government
are only giving away or delegating
certain powers to an independent
body. I would request hon. Members
not to have fears or suspicions in
their minds as regards this aménd-
ment. It is only with a view to estab-
lishing healthy conventions and demo-
cratic traditions in our country that
we are moving this amendment. I
hope in course of time in the States

also they will delegate their powers
to the University Grants Commission
so that direct control by the State is
taken away from the universities. It
is only in that atmosphere of freedom,
that the universities will have a heal-
thy growth.

2. P.M.

Shri T. S, A. Chettiar rose—

Mr. Chairman: Before we proceed
further, may I just submit one thing
for the consideration of the House?
The time at our disposal is very short.
We have already taken nine or ten
hours so far as the consideration stage
is concerned, and four hours were to
be devoted to this stage out of which
some time was taken away yesterday
by the hon. Minister’s speech. We are
now only on clause 12. There are
other important clauses also. So, I
would request every Member to be
very brief so as to enable the House
to finish this stage of the Bill by 2.30.

Shri T. S. A. Cheitiar: With regard
to the merits of the amendment that
has been moved by Government, it is
true that there is a general suspicion,
because a lump sum is allotted to the
University Grants Commission. If it
so happens that a large part of the
Jump sum goes for maintenance also,
the other wuniversities will suffer.
That is really the suspicion under
which the Joint Committee did labour,
and that was the main reason why
they did not veote for that amend-
ment. It is for the Government and
the University Grants Commission to
remove that suspicion by action, and
when they do allot, I would request
them to allot in two categories,
namely maintenance and develop-
ment, so that the other universities
will feel that they are getting a pro-
per deal.

Let me go to the amendment which
stands in my name. I consider it a
very important amendment. It says
that money must be made available:
also for “the measures undertaken by
it for encouraging the development of
any of the languages specified in the-
Eighth Schedule to the Constitution™.
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[Shri T. S. A. Chettiar]

I think there is an unnecessary
Quotation mark after the words
““undertaken by it". In this matter I
.am glad the Government have given
a categorical assurance in their reply
-that it will be the job of the Central
«Government not only to develop one
language which may be described as
the official language of the Union,
“but also all the other languages, all
the national languages belonging to
-this great country. I would suggest
that grants must be made available
-to the universities for this purpose of
-the development of the wvarious
languages in this country. There has
“been a move and rightly, to make the
regional languages—not only the
regional languages, every language
of the country to be the medium of
.instruction in the wvarious colleges.
~There is also-a fear that the intro-
duction of this medium will bring
.down the standards, but if we are to
avoid this fear, it is very necessary
that we must prepare beforehand.
We cannot make a language the
.medium of instruction unless it is
developed and books are published,
first-class works are written in it,
.and this will require a great deal of
_money. When we considered it at a
recent committee meeting in Madras
-we calculated it will require many,
many lakhs in each language, and
the development of this country ‘will
largely depend on the development
.of its languages in these very fields,
and I should consider that amend-
ment like this will be pointing out
the importance of this in matters of
.allotment of funds.

I am glad that an assurance has
-been given, and I hope that it will
‘be confirmed by the Government
even on this clause that in future
particular attention will be paid to
this aspect of the question, and that
development of standards will really
-mean development of our languages
-also, not merely from the literary
point of view, but from the point of
view of content that is, that they
must contain in themselves the
~highest works in all these subjects.

8
13

I do not like to take much of your
time. I hope the idea will be accept-
ed by the Government as in the past

Some Hom. Members rose—

Mr, Chairman: I am not disposed
to call each and every Member. They
must remember that we must finish
the other clauses also by 230. I
therefore request the hon. Member,
Shri Nayar, to take as little time as
possible.

Shri T. N. Singh: This is a very
important clause.

Mr. Chairman: This is a very im-
portant clause, but clause 5 was
equally important, and other clauses
which are coming are also equally
important.

Shri V. P. Nayar: Could I know
how many minutes I can take.

Mr. Chatrman: I have submitted
that by 2.30 we have to finish.

Shri V. P. Nayar: 1 will take as
little time as possible. My amend-
ment is No. 69 and I want certain
words to be added in the body of
clause 12. I do not want to go into
all the details. I do not want them te
be repeated again because we have
had a discussion during last session on
certain matters relating to sports and
games, but my contention is that if
the object is co-ordination of univer-
sity education and determination of
standards in universities, the physical
standards of students will also come
in this. )

To say the least of-it, the physical
standards of our university students
is in a very bad condition and Gov-
ernment have done precious little
about it all these years. In the draft
of the First Five Year Plan there
was a proposal to set up a Central
Institute of Physical Culture. It re-
mains even today after four or five
years, merely a proposal and no step
has been taken for the establishment
of such an institution. Also you will
find from the figures published by
Government in its publication “Edu-
cation in India” that physical educa-
tion actually does not even cover
three out of 1,000 students in colleges.

s
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It is a very appalling state of affairs
that such a wvery essential require-
ment in university education should
be subjected to such gross neglect by
the authorities. I cannot think of any
co-ordination in the standards of
wniversities unless an attempt is
made to co-ordinate the standards of
physical efficiency of the university
students also. Therefore, I want
these words to be specifically men-
tioned in clause 12.

The daily attendance of students in
the colleges is a matter of very grave
concern. From Government's figures
it would appear that if we take the
entire student population of India,
about 50 lakh students do not find it
possible to attend. They have to be
absent. The daily attendance of
college students I should think will
be that about 20 per cent. at least
‘will not be able to attend daily.

Shri T. N. Singh: We have all done
proxies in our time.

Shri V. P. Nayar:
clever.

You were very

Twenty to twenty-five per cent. of
college students will not be able to
attend for various reasons. One im-
portant reason is lack of proper
health. There are ever so many
diseases which could have béen
avoided.provided the universities gave
them the proper facilities. As you
observed yesterday, almost all wuni-
versities and all colleges have inade-
quate facilities for physical exercises
and for sports and games, although
there is no laxity shown in the matter
of collecting the athletic fees. It is a
matter which must be tackled on an
all-India level, and I think specific
grants will have to be made for the
better co-ordination of the physical
activities of the university students.

Dr. M. M. Das: What is the num-
ber of the amendment?

Shri V. P, Nayar: 69. So, all that
you have heard till now has no
meaning.

Mr, Chairman: He knew the sub-
ject, he wants to know the number
of amendment now.

Dr, M. M. Das: On a point of order.
Gameg and sports, physical culture

. etc, are a State subject. The Central

Government has got no right to legis~
late upon it. This Union Parliament
is debarred from legislating wupon
sports and games efc., because it is
entirely a State subject.

Shri V. P. Nayar:. Education also,
my hon. friend knows, is a State
subject. o

Dr., M. M. Das: But Entry No. 66
is there, on the strength of which we-
have this legislation before this
House.

Shri V. P. Nayar: That reinforces
what I said before, that my hon.
friend has been hearing nothing. T
said that the determination of stan-
dards must necessarily include the
determination of physical standards,
not merely the academic standards. I
could understand my hon. friend’s
argument if in the Title, the phrase
‘determination of standards’' had been
confined to determination of standards.
only in regard to academic attain-
ments. But it has not been restricted
like that. I think Dr. M. M. Das in his
misplaced enthusiasm was referring to
something which was not relevant.

I want Government to consider this
matter in a more realistic way. It is
no good coming here and telling us
that it is a State gubject. True, it is
a State subject, bul here we are try-
ing to co-ordinate certain aspects of
university life which is not confined
merely to academic attainments. So,.
I once again request that Govern-
ment may be pleased to accept this:
amendment of mine, so that the
matter will be specifically mentioned
in the Bill itself. Government seem
to have an aversion at present to
considering the case of the students:
getting more and more facilities for
physical exercise, as is shown by the
observations made by the hon. Parlia-
mentary Secretary. So, unless it is
specifically mentioned, there is =
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[Shri V. P. Nayar]

chance, as we have seen now from
what the reaction was, of the Uni-
versity Grants Commission not ear-
marking any amount for the better
co-ordination of the physical stan-

dards of university students. That is ,

the reason why I have sent in this
amendment. At least my hon. friend
Dr. K. L. Shrimali who is here hap-
pens to know some details about this
matter, although the Minister himself
does not. I hope that he will see his
way to accept this amendment.

»

Shri Shr=e Narayan Das: Clause 12
lays down'the functions of the Uni-
versity Grants Commission that is
going to be set up under this measure.
The University Education Commission
has suggested a large number of
measures for the reform, expansion,
and promotion of university and
advanced education in the country.
And I think the University Grants
Commission is the body that is meant
to carry out the recommendations as
far as the Central Government are
concerned. I would therefore suggest
that this’ body should be given suffi-
cient powers for the purpose. They
have been given the power of the
purse to carry out the recommenda-
tions, and they have also been assigned
certain functions.

But by my afnendment No. T0, I
want to add two more functions to
the Commission. The first will be to
recommend to the President of the
Indian Union for granting charters,
provisional or Rgermanent, for the
establishment of a new university or
for conversion of any affiliated or
independent institution into a provi-
sional or permanent recognised uni-
versity. - Yesterday I spoke on this
point at great length, and I wanted
the new universities also to be in-
cluded in the definition of the word
“university’. The hon. Parliamentary
Segretary replied that - they were
included already in the provisions
contained in clause 3. But the reason
why 1 want to include this function

-gpecifically is this, namely that this
Commission should give sufficient

attention towards the establishment
of new universities or for the conver-
sion of existing coll.eges or other
institutions into new universities, as
was suggested by the University Edu-
cation Commission, from whose report
I read out an extract yesterday.

I find from clause 12 that one of
the functions of this Commission will
be the promotion and co-ordination
of university education. Item (3) in
clause 12 refers to that function and
says:

“advise any authority, if such
advice is asked {for, on the estab-
lishment of a new University or
on proposals connected with the
expansion of the activities of any
University;”.

And under item (f), if the Central
Government or any State Government
or any university refers any matter to
this Commission for advice, then it
will be the function of this Commis-
sion to offer their advice. My sug-
gestion is that that is not sufficient.
The Commission should be given still
wider powers. Looking into.the re-
commendations of the University Edu-
cation Commission we find that this
Commission should be responsible for
the expansion and development of
upiversity and advanced education in
this country, and it is for that purpose
that they are going to be given suffi-
cient funds. So, I would suggest that
the Commission should be authorised
to look into the question of the setting
up of new universities as well.

The second function that I want to
add is this. The Commission should

‘be authorised to suggest, advise or

recommend to the Central Government
or any State Government for the
establishment of institutions or rural
universities for the promotion of
higher one and advanced study in
rural areas. A large number of hon.
Members while taking part in the
general discussion have already
emphasised the importance of rural
universities. So far, the rural areas
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have been neglected, and practically
all the funds that are spent on
advanced or university education go
only to the urban areas. The Univer-
sity ucation Commission have
devoted a lot of space in their report

towards this particular matter, and

have suggested that both the Central
and the State Governments should
take steps for the promotion and
establishment of rural universities. So
far as we know, only one or two uni-
versities in the rural areas are going
to be set up. But that is not enough.
I therefore suggest that the Univer-
sity QGrants Commission should have
this also as one of their functions, so
that they could encourage and advise
the State and Central Governments
to take suitable steps for the estab-
lishment of rural universities.

By amendment No. 11, I want to
emphasise that it should be one of the
functions of this Commission to pro-
vide funds for the institution of free-
ships, stipends etc. to deserving
students. No doubt, item (i) reads:

“perform such other functions
as may be prescribed or as may
be deemed necessary by the Com-
mission for advancing the cause
of higher education in India or
as may be incidental or condu-
cive to the discharge of the above
functions.”

and this may cover this aspect too.
But I want this matter to be specifi-
cally mentioned in the body of the
Bill, and with that end in view I want
to add at the end of line 24 on page 4,
the following words:

“including the institution of free
studentships, stipends, scholar-
ships and fellowships to be
awarded by them to deserving
students;”

In this connection, I would like to
refer to what the University Educa-
tion Commission have stated in their
report. In India not more than 10 per
cent. of students only are getting free
scholarships or studentships. This
results in a very ‘large number of
meritorious students being debarred

from going to the colleges for. higher
education. Now that some funds are
going to be placed in the hands of
the University Grants Commission, I
would suggest that they should allot
funds to the universities for this pur-
pose also, so that meritorious students
may not be debarred from pursuing
higher education.

I now come to my last amendment,
namely amendment No. 13. With the
permission of the Deputy-Speaker who
was in the Chair earlier, I have made
a small change in this amendment.
Under item (f), the Commission is
charged with the function of offering
advice to the Central or State Gov-
ernments or the universities on any
question which may be referred to
them. I want to add another item (ff)
which reads as follows:

“advise the Central Government
in regard to instituting or award-
ing any scholarship, fellowship or
stipend, ad hoc or permanent,
either for study in a foreign
country or in India, which shall
be referred to it by the Central
Gevernment;”

At present, a number of Ministries
of Government are instituting or
awarding scholarships, fellowships or
stipends on an ad hoc or a permanent
basis. But the University Grants
Commission being an expert body will
have in their possession information
from all the universities on this
matter, and therefore they will be
better fitted to disburse the funds. I
therefore suggest that any funds that
are meant for this purpose should be
placed in the hands of the Commis-
sion, and it should be left to the Com-
mission to disburse those funds to the
different wuniversities ™ a proper
manner.

If my amendments are accepted,
they will only clarify the position
further, and will also emphasise the
importance of some of the functions
which may be neglected otherwise.
With these words, I commend my
amendments for the acceptance of the
House.
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Some Hon. Members rose—

Mr. Chairman: I am sorry I can-
not allow any more time. I would
have liked to give opportunity to
Members to speak further. But the
difficulty is that now it is 2-20 p.m.
and we have not got much time.

Shri T. N. Singh: I wanted to have
at least one point clarified, since the
Parliameptary Secretary is now going
to reply. It is in regard to the deter-
mination of standards in Universities.
It is rather a wide thing. We do not
know whether the Commigsion has
got the personnel to determine stan-
dards in Universities. There are
various subjects, 30 or 40, ranging
from economics, history, politics,
geography and all kinds of things. We

do not find anything in the Bill which
entitles the Commission to have the
personnel necessary-for the purpose;
we do not know what personnel the -

Commission will have from among
themselves to determine standards in
Universities. That is what was worry-
ing me, whether the Commission has
got the personnel to start the inquisi-
tion. So the hon. Parliamentary
Secretary may kindly clarify this
point.

Shri B. K. Das: I want to speak.

Mr. Chairman: On the amendment
moved by the hon. Member.

Shri B. K. Das: I want to speak on
amendment No. 46, net on No. T1.

Mr. Chairman: The difficulty is
that then there will be no time for
the hon. Parliamentary Secretary to
reply and I shall have to guillotine
all these amendments.

Shri K. C. Sodhia: I have to speak
only for two minutes.

Mr. Chairman: He has already
spoken on his amendment during the
general discussion.

Shri K. C. Sodhia: I spoke then
about the amendments, but I did not
speak specifically about this.

Mr. Chairman: On the amendment
about finances, the hon. Member has:
already spoken.

Shri K. C. Sodhia: I spoke gene-
rally about the amendments.

Mr. Chairman: My difficulty is that
then there will be no time left for
the hon. Parliamentary Secretary to
reply. I would have liked to give:
full time to every Member.

Shri K. C. Sedhia: I will take only
two minutes.

Mr. Chairman: Those two minutes
will be taken from the time of the
hon. Parliamentary Secretary. 1 pro-
pose to finish this by 2-30 p.M. I am
very sorry to have to take up this at-
titude.

Dr. M. M. Das: I do not propose to
waste the time of the House by dis-
cussing the pros and cons and merits
and demerits of the amendments pro-
posed by Government. Sufficient dis-
cussion has taken place and many hon.
Members have spoken wupon them.
Now the House has to decide.

Regarding the amendment of my
hon. friend, Shri V. P. Nayar, I have
already said: that the amendment
should be ruled out of order because
there is item 33 of the State List
which says: “Theatres and dramatic
performances; cinemas subject to the
provisions of entry 60 of List I; sports,
entertainments and amusements"”.
Thus, the Union Parliament has got
no jurisdiction to legislate upon those:
subjects.

Shri V. P. Nayar: Does not educa-
tion also come within that List?

Shri T. N. Singh: Parliament also
comes under it, in that way.

Dr. M. M. Das: As regards amend-
ment No. 70, it proposes to ask the
Commission to recommend to the
President for granting charters to
Universities. Now, so far as this
country is concerned, our Universities
have been established and are at pre-
sent being established by legislatures,
namely, by State laws or Central
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laws. Not a single University in this
country has got a charter from the
Governor General or the President.
So it will create a new thing in this
country so far as the establishment of
a University is concerned.

Shri Meghnad Saha: The older
Universities were also created by

charter, for example, Calcutta,
Bombay and Madras Universities.
Shri V. P. Nayar: Thank him for

the information and proceed.

Shri Syamnandan Sahaya: He
referred to charters. You were refer-
ring to a new thing. What is the use
of bringing in things before 18577
Carry on.

Dr. M. M. Das: Here at present
Universities are being established
under Acts of the State Legislatures
or the Central Legislature. In the
amendment, it is proposed that the
Commission will make a recommenda-
tion to the Premident to issue a charter
establishing a University by-passing
the State and Central Legislatures. I
am sorry I cannot accept this amend-
ment.

The second part of the amendment
says that the Commission may sug-
gest, advise or recommend to the
Central Government or any State
Government for the establishment of
institutions or rural Universities for
the promotion of higher and advanced
study in rural areas. The House
knows that the Government of India
are going to establish very soon a
Council on Rural Education. The
Committee on Rural Education sub-
mitted their report only a few months
back and Government have consider-
ed that report and are taking steps
for the improvement of rural educa-
tion. The Council, which will be an
expert body that is going to be creat-
ed very soon, will go into this ques-
tion and give advice to the Govern-
ment which will be implemented
later. So we do not want that the
University Grants Commission should
be encumbered with this particular
matter,

398 L.SD.
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Shri Altekar: It is the function of
the University Grants Commission to
deal with Universities. What is the
barm in giving this function to them
and making a specific mention in the
clause.

Dr. M. M. Das: At present, there
is no rural University. When it will
be established either by a State legis-
lature or the Central legislature, it
will automatically come within the
purview of the University Grants
Commission.

As regards scholarships and sti-
pends, a large number of scholarships
has been instituted for special pur-
poses, like giving encouragement to
Scheduled Castes etc. and also for
general purposes, for post-graduate
training, practical training etc. Large
sums of money are being spent -every
year by the Government of India on
these scholarships. The University
Grants Commission is going to be
established for a definite purpose. We
do not think that it will do any good
by placing so many other functions
upon the shoulders of the Commission.

So far as amendment No. 71 of Shri
B. K. Das's, is concerned, as I have
told you before, we are accepting it.

Mr. Chairman: Now, I shall put
the amendments to the vote of the
House. The amendments are Nos. 1,
12, 8, 13 (in the amended form), 71,
69, 44, 70, 11 and 46,

Shri V. P. Nagar: Amendment No.
69 may be put separately.

Mr. Chairman: ¥es,

Dr. M. M. Das: Amendment No. 1
is a Government amendment.

Mr. Chairman: I propose to put
amendments Nos. 1, 71 and 69 sepa-
rately. If any hon. Member wants
any other amendment to be put sepa-
rately, I shall put it separately.

The question is:

Page 4—

for lines 23 to 29, substitute:

“(b) allocate and disburse, out
of the Fund of she Commission,
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[Mr. Chairman]
grants to Universities established
or incorporated by or wunder a
Central Act for the maintenance
and development of such Univer-
sities or for any other general or
specified purpose;

(bb) allocate and disburse, out
of the Fund of the Commission,
such grants to other Universities
as it may deem necessary for the
development of such Universities
or for any other general or speci-
fied purpose:

Provided that in making any
grant to any such University, the
Commission shall give due con-
sideration to the development of
the University concerned, its
financial needs, the standard
attained by it and the national
purposes which it may serve.”

The motion was adopted.
Mr. Chairman: The question is:

Page 4, line 19—

after *“Universities” insert:

“and for the promotion and
expansion of sports and physical
culture among the students and
staff of the Universities”.

The motion was negatived.

Mr. Chairmam: The question is:
Page 5, lines 7 and 8—

The maotion was adopted.

Mr. Chairman: Now I will put the
other amendments.

The question is:
Page 4, line 31—

after “University education”
ingsert “and finances”.

The motion was negatived.
Mr. Chairman: The question is:
Page 4, line 24—
edd at the end:

“including the institution of
free studentship, stipends, scholar-

omit “if such information is asked
for”. :
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ships and fellowships to be award-
ed by them to deserving stu-
dents;".

The motion was negatived.
Mr. Chairman: The question is:
Page 4, lines 27 and 28—
after “the standard attained by it™

tnsert:

“the measures undertaken by
it for encouraging the develop-
ment of any of the languages
gpecified in the Eighth Schedule
to the Constitution”.

The motion was negatived.

Mr. Chairman: The question is:
Page 5—
after line 4, add:

“advise the Central Goverhment
in regard to instituting or award- "
ing any scholarship, fellowship or
stipend, ad hoc or permanent,
either for study in a foreign
country or in India, which shall
be referred to it by the Central
Government;”.

The motion was negatived.
Mr. Chairman: The question is:
Page 4, linea 15 to 21—
omit all the words, after the word

llto)l-

The motion was negatived.
Mr. Chairman: The question is: =
Page 4, line 39—
after “if such advice is asked for™
ingert “or otherwise”.

The motion was negatived.
Mr. Chairran: The question is:
Page 4—
after line 41, insert:

“(ee) recommend to the Presi-
dent of the Indian Union for
granting charters, provisional or
permanent, for the establishment
of a new University or for con-
version of any affiliated or inde-
pendent institution into a provi-
sional or permanent recognised
University; . 3
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(eee) suggest, advise or recom-
mend to the Central Government
or any State Government for the
establishment of institutions or
rural Universities for the promo-
tion of higher and advanced study
in rural areas.”

The motion was negatived.

Mr. Chairman: The question is:
“That clause 12, as amended,
stand part of the Bill."
The motion was adopted.

Clause 12, as amended, was added to
the Bill

COMMITTEE ON PRIVATE MEM-
BERS' BILLS AND RESOLUTIONS

THIRTY-NINTH REPORT

Shri Altekar (North Satara): I beg
te move:

“That this House agrees with
the Thirty-ninth Report of the
Committee on Private Members’
Bills and Resolutions, presented
to the House on the 23rd Novem-
ber, 1955".

This is a Report in connection with
the allotment of time for the Resolu-
tions that are to be discussed today.
Resolution No. 1 was allotted 3 hours,
out of which 8 minutes have already
been spent and 2 hours and 52 minutes
remain. As a matter of fact, the
whole of the time at our disposal
today will be taken up by this Reso-
lution. But if somehow or other dis-
cussion on this Resolution is finished
earlier, there are the other Resolu-
tions, the allotment of time for which
is mentioned in the Report. I would
not again read it out and I commend
this Report for the acceptance of the
House.

Mr. Chairman: The question is:

“That this House agrees with
the Thirty-ninth Report of the

Committee on Private Members’

Bills and Resolutions, presented

to the House on the 23rd Novem-

ber, 1955."

The motion was adopted.

Resolutions
RESOLUTION RE REGROUPING OF
RAILWAYS

Mr. Chairman: Now, we will take
up Private Members' Resolutions.
Shri Raja Ram Shastri will continue.

=t Wie WXo et (foer sM-
R aex) : #7 faeet A we s
9T 4y gu g Fawar a1 fF7 oA
ST F7 g ¢4 § i 193 97 I
w1 oY g & 99 X fEm ¥ ¥
fra sk ood gER s ¥ ol oF
FHE aTE 9T | Ag TEIE A AW
foolt e AT 3 ) W9 gEE W
oY FTQT § IEW AW wA & ol
ot w3y (wfafa) @ wf o s
T aCF ¥ 99 w7 g ug fawiw
T

“The question of the existing
size of the zones should be

reviewed by a small high-power
technical committee.”

wTHY WU ¥ oeTd g
¥ ar, w30 @ TS 9 wger 8
o wwenr € fev & frw fear

(qfF Twd) & feesdi § afer 3
T & oW WA ¥ gar fed ¥
aT ¥ 7 WA g R Rl =R
S (W fomr) ot T aE W @Y
Fwet & fr ot e (wiaw and)
g R Y = WA § W T oW
e aadr v F o 9 fead a1
fedt o, wofed @oww & gHaT §
g WAy 9 W g@er 9N 9%
@t fred ol fF o ox ot feC
o< ffar o | W AR F Y

¥ #r Fegfier (grimew) gf, o
w1 dear ger, 2w Fordt

T4~y
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[sfr smrze aTTe qedy)
W AT g WX ST %7 Oeg-
WIW T, IT AN ATl fF wog ¥
W T # wrererwar gt @ f wEw

o7 WX W F; uqT TR
" ww W aarE T § ag aga s
T A W A A e d

o 3w ¥ fo gow ¥ avd o
yeqTy WmaT § Ot ag R gwma ¥
i F wfiw 7 § 1 w%E 7 45 ¢
! 79 ¥ fad garw W E AT e
uTE ¥ Ot oy faed W) 99
# ofa & ford @ g Trow § wEW
& w3 @Y AT SEA T W, ¥
% aF WA € ara gl | R o
WA A wnfegd wiifs ww o frEme
§ fr st swefa 4 s &1
wgi TOw § gAdT wOT 6 ok
€ W O FOT A qE g e
{ v X 3od i wew oW fewrfwr
o yuc &feT T AT |

W TR o wd A dvew § i
ot fraeft wre grdvsy figar o i,
FTF WIEH qC qT AT ol | AR
WE O e wr wrew (emer oY
o F wamt) €ove ¥ |tz W
EN AR Par et dmw
€2 AR xiuy W1 A R o
®T Yool WA @CH WT foRY, d@W
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¥T \¥3x W RETH B ¥ & T

i ¢ wre o gfrr ¥ gat
¥t & wgt Feafir gk & 9 ¥ ok
W & gEEer 70 o oy fE
T AW X w AW HT AT FEY
¥t # afres agw s ¢ W) f
w7 wrfadt Adom ag g fe Sady
afer (Frd dwe) F ORI wg
g N wafaat 92T awA {1 ™
wal s (wiw gfwfa) F @ @y
mrirEma ¥y fearr ¢
AREr T § oS WAT w oAy
(w=d) R ag agw v § ORI
#r @Y gu o 9T fram @ar wfed
fod o & A, T 7wy w
w0 ¥ offrgdr s (wREEa
foamr) & wiw v oy s oy Fegfor
gt & Toy adee AT agr § 9EA
woAr fee 7 fora § f aréa ()
W & qeww 13 §, foed 9w &
R g, T fRA A Otts, W
(e ¥®) & 13 Fomw (7w
i) ¥ t3c 0 ded Xd A #
ﬁtﬁtt'twaa‘ru’rfqﬁwqh
mﬁm&i’rmm
FHeTE FFAT AT W T A
W % &t fegal § aiwar qur, W
Wi fr 0 B W Ay § faw w
THATE T a€ TUT By W o9 1w ay
wroer &Y Ay g€ amr & fn ofsfgd
< I wE< g | ol & v
T 9T FTRF A ey war & fw qfe-
fugdy 9T T T w7 AT wav
qer g | e 7w fon ¥ oaw
te} R foam §

5-;1.

“Due to the speed with which
regrouping of the railways was
effected, the question of co-ordi-
nation and proper supervision
was ignored and the departmental
systems were left untouched.”
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F wrer Wt & fawh v faw-
for w&m f& wr s felr
N R AEt F O T Y AR
g TEgE FQ@ § fF 3w afEw o
TAE § TA W T F1E @ qwY
& a1 g% g § & qg M avg
T8 AW g & 5 Sifs ©w o
wraw v & € §, yafag suw fedr
W grea A g AT T HC a0 A
qr et St & £ oA W fawr-
far sem e & @I W7 *T
fir ot Toaw o frafm g€ 99
fr & faame #X A1 wraws aedly
1 | 6 F s e § e g oo
TE Tgf T Y W § ATMI TNy
i IW W AwT W@

wrm wEr (W afafa)
N e g i W afsd sw F W
i fF cefafre & ofefmddr
¥ wr F w foen &) adere & @S
&1 ufrfadet o3¢ fraar qead wieE
(0 sm) T & @ W W T
foitE & g3 & faeem | gerd w
TN WAF Y & AR XA
o w¢ fF ag W 9§ o9
¥ g axg ¥ fefomm sow @ %
T 3% qE A T FY TETT €
WX AT FT @, @ 7@ AT A @
WY &, Ay qAlET AG § 1 wAE A
W Y o wqeT et F s feemn
iR T & o aweE &
TF 1 w7 T gen § 1 AT WD
TRAR (9 sraedr) Wi an gfe-
o AN rw aw a1 wemr ¢ R o
TF H3 qrax # fedgarey < a4
TRATY & | g wawd § fr flt w1
® A Aa w & et (wari e
T}, oz gewY et A ¥ W
I § W awd vy ¥ W @
i wftr xewr ag gon fe fow
welt 0wy Fow ¥ ag fewgw
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i (fra¥ @) 7T oF g Wi
for¥ wew (frmr), Yrdem (fafrr)
o fo & mrdF (vdw) 9w & =
e a1 # g o 43 gu #, oW
MFiwTFaraw ey & f5
fea aer Wi v (wAR) AeR
t W ¥ W F O wEwar g
fw oY wxaw & 2@ i @ Wi TR
@ T g W I ¥ 5 s
o W & SurRy oA g | wad
A wodt ol & aga 5w oA &
FR o fammar g W Ay & R aw
st fefzammT (f=ter) fem
T} wg Ampntew @ 6 W@ oW
@A T AT qE § | F Iuie s
g i =38 & @ . ar A famr
AT O W Ta & R W
it f6 @AY & wrgg © U
fFaT Tw | STRTATY FRE A QA
T F 7T FE & 7 @ g
frar T it gt & w1 W9
&1 #feiam (farseviver) wifawe gfw
(ww) o o uT W IHE A §
w7 oy femr @

“In this connection the Indian
Railways Delegation that recently
visited Russia reports that the
total route mileage in Russia is
about 75,000 miles which is work-
ed by 41 administrative units and
that the route mileage per unit
varies approximately between
1200 to 2000 miles.”

afat & s gArg A
felt oTE 9T & Wi AEr T w=
A ¥ a2 fel T @ g
2 WX & £y ward & afax fed e

- @Y war #r fawifor wow ¥ O oF

SR aa o7 wm I afgd o
Jaer  fawfor & ayrr afed
7 g I ¥ agEt ¥ e FevY
wfgd ac I quw o oQfid
o w WY W Fofer fem o it
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[y Ao IR TrEAT]
& gfrza (fowmn) aarg & &t gufad
a1t Y f5 F5 7g7 ag v @1 AR
THEAT FT FY FAT I 4T W
fogsr Za7 wa Fa2r Fv foqrd fawar
a9 3 § ug Fgr T ar fE oo 6
fafm & smit & 3w W AR
ffar s W ZW A1 W) W g
#1 fa=we w71 2 f5 ovér A gfaem
@ o dEmer (¥ma) & AR
T g aw & ufara (859) #@
W, @ ¥ ofEfrddy e oo & a1
T afrew & 3feT amew ger &
afs ¥ T8 ARAIH AT FEATE
& 3% d ¥ | AR

o oA F ¥ IO o e
& &rer A & o Wi surer afvw
& I AT AE qFE TR
W fedor ¥ 3@ 99w @A
9T | ¥ HET H W WeA T oW
X9 W A feamr wrgar § e Of-
¥=" vmmd fog sHEr (ghem
qgarg AfaereT afafa) wiw =3
FEA TAHEEY FAL AT ST U
Ty AR A T A R

‘“Under present conditions, the
jurisdiction assigned to different
categories of Inspectors is in
many cases excessive, .This juris-
diction should, therefore, be suit-
ably revised.”

FHE A TW AR 9T ggEdy
5 Y 99 oW &, W W
WY grea A9 @ &, 99 #1 2@T 3¢
WY FT IF 9T AW I A WK
% FE@T Qo

Yy 7 ot gfega I9d TeAmdY
FHE T 47 I FT T TT ¥ AN
LW & gERg wt T e feem
g g :

“The question of what is the
toost suitable system of organisa-
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tion for Indian Railways will,
however, become one of first im-
portance in a few years' time
when the problem of regrouping
is seriously examined. It will
then have to be decided whether
this regrouping should be on the
basis of a small number of large
divisionalised Railways or of a
large number of departmentalised
Railways of limited size.”

# 7 qwwa § 5 awm oeETaR
w2 o @ am ) fgw @
¢ fr ot feofr foeam mar 3 a2 w=R
a1 | & 5 Fgar § 5 ffor s
t 3 faw @ ¥ femr mr W=
St almwr wea fewm o @ W
TOFT TW T7g #7 81 ¢ fow & gurar
W TG g% | I oiefadr gw W
e § 99 F7 IWd gy ww Fegfor
3% TE & | et W S ¥ wE-
e WEgE ot & 5 o wm &
¥ W § 99 & 7w faar

wit 39 fer e & gETae
93 @ o7 fF T 359 FY 0% FiRw
kit -l ol
AT g sft fF et § g
TR W ST g O qy W
& oy :

“He suggested that the whole
subject of regrouping of Rail-
ways should be reviewed in view

of the targets set in the second
Plan.

Because of the unwieldy nature
of the zones and the increasing
gap between officers and other
staff there had been a definite
decline in operaucnal efficiency™.

T @ § fr ag g ol
2| AW ISR WA
Lacl LB Ol
ST adwr wear< frgr T §, S9 A
v W ETmdfr e & g 1 &w
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AT § | E qE AT WA S #
UE ¥ W W S I H T
TE §, IW WY @A g A TAE &
© e fe o s @ @ @ A AR
@R ¥ & @r &, 9 &Y w9d " fawR
w5 ¥ 1§ g g e o o
g W § 98 WG A9 g 5 ™ F#}
WTT WY WA I | T A AR
R A W o) @ (i
STy ) 61 @ g, A s
(%% TairT) ¥ 3T T AT 8, WO
g% e & fr i A e (v

9T S At et gf e & 6
[WAY I IAAT & ST A agar
AT | W AT ¥ wel fedr

forw wg T g7 W o o ¥
™R FT R |

AT 3 ¥ w3 o faww &
F @Y W g ¥ e v
& wga @ dwvd ofaw (faw go
&1) § 9 W g guad ofaw ¥
fremr q@m, g waw & uWEOw
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St T gRET g A § S
¥ fod @ o w0 o (g
gfewion) S wE S ATy et
T oF a9 fa=@ #T F wnft w9 ¥
I & g draer gt | gwear
g 5w 9 wwewt w4 (Fadew
afafr) &0 W ag @ wwm
9 famm 7 & arg Fgfor & awaw
H, E ¥ ofefad 't o9 & g A

¥ ¥W | §1 q4T §, Wi W
&1 %gr wmar 8, fs mfew (Fasra)
¥ 38 @ o9y 1¢ A9 & 9 S
qHETd WY qg q€ wfew of | F 7
Wt =it w@r § 5 99 aweamt
N g v & 9 T o} & wifaw
&7 7§ W F7 o7 W § 1 K a7 Faw
T €Y 9 27 w7 g B 0w
TR AT MW W AT § 98 dgd
& sEE § W TEw &7 awaar
W & T gy o wfew foi
& ¥ e & e W g o
T AT TW NEE ST WA 4T T AM,
TR E M ET AR wE fE
ot fll aoEm & AT wET WY
@ @ el amg W e g A
7w W ey Wa fwmr
T T R I W qg w7 A@W
% g @ T O # qEE S
gy §, AN GEE A F@E
aEY & §§ AE F A SH AE
& g TEX €, v <fF AT
7 qit offrdet & w e woha
™ @ w6 A v owv 1 WR
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[ =Y arte #wrTo ey ]
T e i fm w & w
st | wfed @ R T W
WA & Wl A o fE W gae
Y fFd A 99 I W WA oY
frart &7 1 A gw W 9 faE
A& FT @ § 5 q97 I 0 w1 gEE
B ¢ fow ¥ o< 5 1w &, agt T
1 gaTw 77 § 5 owwd S99
% ot faafon & fe & owerd S0
g wd St g gwenr ox faEr
R W e fF gt ame @
U § 99§ g9 @ ¥ fod gw
T AT §, T * FrAit = A |

# geilr s § f5 o WeqEe
(&%e7) Te & ¥w far war § 9@
v gt wErpifagds frre s
WX I9 #Y ST FH Y FU FA,
o ot Tl AT W o A/
ks s § s@ 0 W
Wa & i@t & qu@g ¥ 1@
WEAAT WA F % |
Mr. Chairman: Resolution moved:

“That this House is of opinion
that a Committee consisting of
Members of Parliament and
experts be appointed at an early
date—

* (1) to examine the whole ques-
tion of regrouping of Railway
and to recommend to the
Government measures for
improving the administrative
efficiency of the Railways; and

(2) to consider the proposals for
the expansion of railway
transport in order to meet
the increased demand on it
during the Second Five Year
Plan.”

I have received noiice of an amend-

lmdmantml:;emwod.lmq
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just indicate that, according to me,
the first point that is raised in the
resolution is about the regrouping of
Railways, and so far as the amend-
ment is concerned, it does not say a
word about the regrouping of Rail-
ways. So far as the efficiency of the
Railways is concerned, there is no
difference in the wording and prin-
ciples adopted in the resolution as
well as in the amendment. So far as
the question of expansion of Rail-
ways is concerned, there is no differ-
ence in principle in both; it is more
or less the same. I would like, there-
fore, to be convinced how the amend-
ment can be allowed to be moved.

Bhri Shree Narayan Das (Dar-
bhanga Central): I have justremoved
the first part of the resolution and
have kept only the second part By
removing that part, I think the sub-
ject matter of the resolution is in no
way less than that of the original
resolution, because the committee
that will be appointed will examine
the working of the Railways, and the
working of the Railways means the
working of the regrouped Railways.
‘Whether you mention the question of
regrouping or not, the enquiry will be
made through the working of the
Railways. My purpose in removing
this part is this. We have practically
accepted regrouping; it was accepted
by Parliament some time ago and I
understand that it is not going in any
way to be altered.

An, Hon. Member: Why not?

Bhri Shree Narayan Das: Because
Parliament has accepted it and every
year we accept it and allot funds for
that purpose. Therefore, the whole
question of the working of the rail-
ways should be enquired into and
hence I submit that this amendment
is in order.

Mr. Chairman: I am very sorry I
stand unconvinced by the speech of
the hon. Member. According to me,
80 far as regrouping is concerned, it is
really the important part of the Reso
lution. In respect of that there is no
amendment proposed. The rest of the
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Resolution and the amendment are
the same. If he is against the Reso-
lution, he can speak against it. But 1
do not see how I can allow this
amendment and so I disallow this
amendment.

Shri §. V. Ramaswamy (Salem):
The resolution is in two parts. With
regard to the first part, it is prema-
ture and with regard to the second
part it is unnecessary and on both
eounts the Resolution should be wvot-
ed out.

While inaugurating the regrouping
of the Southern Railway, the then
Minister of Railways, Shri Gopala-
swami Ayyangar, said on the 14th
April, 1951:

“The economic front is bristling
with challenges. The intensified
effort so badly needed in this
direction must result in increas-
ed production and the benefits of
such development cannot materia-
lise or be fully realised without a
rapid rationalisation and expan-
sion of transport facilities. The
implications of economic transfor-
mation and progress in terms of
rail transport are more adequate
and more efficient transport facili-
ties than can be afforded by the
resources of small systems con-
fined to their respective restrict-
ed areas. Efficient and improved
transport at an economic cost can
be assured only by the larger
capacity of an integrated wider
organisation.”

This was only in 1951. Subsequent-
ly other groupings took place in 1962
and 1953. But as I said, it is too early
'::‘:lsess the working of these group-

Possibly, this Resolution has been
inspired by certain remarks made by
the Corruption Enquiry Committee.

The Committee have broadly stated
thus:

“The Committee is stated to be
of the view that the aonal system
of railways had led to the absence
of proper wsupervision and the
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personal touch between the offi-
cers and their subordinates had
been lost altogether. As a result
of the lack of supervision, the
chances of people becoming cor-
rupt and inefficient had increas-
ed. It therefore recommended
that a committee of experts
should go into the question of re-
vising the existing six zones in
order to have more sizeable zones
for effective administration.”

Regrouping was not done in =
haphazard manner. It was done on
certain sound principles. Before 1
take you to those principles, I would
like to submit that this regrouping is
nothing new to the Indian Railways
It has been taking place over a long
period of time in the UK and USA and
also in Canada. The main point that
they have urged is that the present
regrouping is not sizeable. Six zones
are divided roughly into 8,000 miles,
the largest being the Southern Rail-
way. When we look into the regroup-
ing of railways in other countries, it
does not appear to be correct. Take
for instance, UK. The railway system
there is not so extensive as ours but
it took a large number of years to re-
group the 16 railways into four zones;
it was spread over a period from 1923
to 1947. The traffic there is heavy; the
country is small but still it took a
long time for them to integrate the
railways.

We have regrouped only recently
and I think it is too early to have a
committee to enquire into the work-
ing of the regrouping. Take another
instance—the case of USA. Somehow
those railways are very big. There
were 56 railway systems and they
were divided into 29 groups. Take for
instance the Pennsylvania Railway
which has got over 10,000 miles. That
alone carries more than the entire
Indian railway system’s passenger
and goods traffic. That is considered
a feasible proposition and with its
10,000 miles of tract it is working
quite efficiently. Take the Southern
Pacific Railway. It has, I think, about
14,000 miles, extending from San-
francisco down to the south and evem
that is working efficiently.



603 Resolution re

[Shri S. V. Ramaswamy]

With regard to Canada, the posi-
tion is even worse. There are only
two systems; 4-5 systems have beem
grouped into two: the Canadian Paci-
fic and Canadian National. The latter
has, 1 believe, about 23,000 miles
whereas the former has 17,000 miles.
None of our systems here have such
an ‘extensive area of mileage. Yet
those systems seem to be working
very efficiently.

As I said earlier, in regrouping
these railways, certain principles had
been enunciated. These priniciples
-were stated in the Memorandum on
the formation of the Southern zone.

“There is no clear-cut formula
or principle to decide what is the
optimum size of a railway sys-
tem and there are several factors
to be considered in determining
the economic size for proper
management Firstly, the extent
of the area served by the system
is an impartant point to be borne
in mind. Secondly, the route mile-
.age and track mileage of the con-
solidated system have to be taken
into account. Thirdly, the equip-
.ment which must be employed
for operating it—the number of
locomotives, wagons, coaching
‘vehicles,—affords another means
-of assessing the magnitude of the
system. Fourthly, the volume of
traffic likely to be handled by the
unified system is of paramount
importance. Fifthly, the number
-of employees on its pay roll sug-
gests a further line of approach
to the question of optimum size.
Finally, financial aspect is af vital
importance.”

These are six solid priniciples on
which they thought that regrouping
should be done. They a'so suggested
that this will result in large econo-
‘mies, which they have assessed on
various grounds. On page 18, they
have said:

“More important are those eco-
nomies which result from the
~very functioning of & combined
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larger system in place of separate
units, each working by itself.”

3 r

The sources of such economies,
they indicate, are firstly, the elimi-
nation of dual control at points where
different railways meet, such as inter-
changed junctions, etc. There is next
the possibility of more intensified uti-
lization of power and other egquip-
ment. Thirdly, they have said, econo-
mies here will lead not only to sav-
ing in capital but also in the fixed
charges and the expenditure on the
maintenance of these assets. Fourth-
ly, there are opportunities for im-
provements in routing and scheduling
of the train services when they are
planned for the whole zone. Fifthly,
the unification will facilitate the pro-
gramme of rationalisation of work-
shnps and of workshop capacity.
Sixthly, the centralization of pur-
chases, handling and maintenance of
stores materials will make for large
savings. Lastly, the cumulative effect
of the changes and improvement just
enumerated will react on the general
administrative machinery.

[Serx BarMAN in the Chair]

They have published not only the
memorandum on the Southern Zone
but they have also published three
other books on the memorandum for
the formation of the Northern Zone,
North-Eastern and Eastern Zone, and
memorandum on the formation of
Central Zone. In all these books the
concluding paragraph is of the same
pattern. For instance, in the memo-
randum on the formation of the Nor-
thern, North-Eastern and Eastern
Zones, on page 41 they have said:

“What has been stated 10 the
foregoing paragraphs is only a
brief indication of the character
of the economues from regrouping.
The results of detailed investiga-
tions which will be undertaken
prior to, and during the process,
of, regrouping have w© be await-
ed before the wwa: wmomies
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from the unification may be esti-
mated. It should be recognized
that when the integration of the
new railways is completed and
when each system starts operat-
ing as an organic -unit, the gener-
al efficiency of the system should
substantidlly improve and the
scope for economy will materially
increase.”

They have not only stated this but
they have also stated that the benefit
of this regrouping cannot be assessed
immediately. For instance, they have
stated that they anticipate three stag-
es after which only they can assess
the results of such regrouping. They
have said on page 19 of the memo-
randum on the formation of the
Southern Zone:

“The aggregate economies
which may be expected to accrue
from regrouping of the Southern
hailways will thus be considera-
ble. But it should be recognized
that all these economies will not
materialize immediately. Three
stages may be distinguished for
the realisation of the economies.”
Firstly, they have said:

“In the primary stage the sav-
ings expected will bs limited to
such reduction of staff and re-
dundant administrative establish-
ments as could be effected im-
mediately.”

Secondly, they have said:

“The secondary stage sets in
when the amalgamation process
is completed. During this phase,
2 year or two at the outside, the
greater co-ordination that cemes
under a unified management fa-
cilitates reorganization of train
services and other related aspects
of working. Economies from these
changes are likely to be much
larger than those observed, in the
earlier phase.”

Then, comes the final stage where
they say:

-“In the final stage, when the
individuality of the different
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units gets effected and planning
of railway operations is based on
the Zone as main unit, it is possi-
ble to eftect major changes which
will be productive of greater effi-
ciency and economies.”

So, in this report they have con-
templated three stages. At best we
can say we are only in the second
stage. Therefore, I submit it will be
too premature to assess the results of
regrouping unless we pass through
the third stage which the memoran-
dum has mentioned. That will take
some time and now to say that the
whole question of regrouping be gone
into and to recommend measures to
improve the administration of rail-
ways is somewhat out of tune and
premature.

Having said that I would like to
submit that all is not satisfactory
with the working. That is inherent in
the great system of railways. I have
heard one General Manager say that
he has got a jurisdiction over 6000
miles and he is not able to cover the
entire area. Even if he travels all the
25 days in a month sitting in & saloon
he says he is not able to cover the
area. There, is, therefore, some diffi-
culty.

Then again, the regrouping has got
the old company ideas which still
seem to persist. After the regrouping
even though all the railways are uni-
fied into the Indian Railway System
still I find that the old company ideas
persist. For instance, I travelled last
month and the month before for about
4000 miles each month by the Indian
Railways. I am submitting, Sir, that
not one train—I am sorry to say
this—ran to time. Whenever I asked
the Guard or the Station Master the
reply was that the lateness was in ths
other railway as if he was not inter-
ested in knowing why it was late,
}-lis loyalty seems to get divided, for
instance, at Kharagpur or some other

point where the new Zone tax
effect. e'

Now, these are all matters which
must be looked into. The rallway

‘servants still feel that they are still
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in the old companies owing loyalty to
a i group. They hardly rea-
lise that they belong to the Indian
Railways and that thev are servanis
of the nation. These and several other
matters have got to be improvea.
They can only be improved as days
pass on and as leaders of public opi-
nion and representatives of the peo-
ple in this House tell those officers
and staff that they are servants of
the nation and that they must realise
and act as such. It is only then that
the feeling of national railways will
grow and the 'servants will feel that
they are servants of the people. I do
believe that as days go on things will
improve.

I might mention in passing—I think
the hon. Minister will tell us how
this happened while replying—that
from the Budget for 1855-56 I find
that of the 6 railway systems two are
working at a loss. In the North East-
ern Railway there is a loss of Rs. 6
crores.

Shri Debeswar Sarmah (Golaghat-
Johrat): Why?

Shri 8. V. Ramaswamy: I am only
asking the hon. Minister for a reply.
I am not on the Treasury Benches to
give a reply to that question.

The Southern Railway seems to
show a loss of Rs. 4 crores. I do not
know why the loss is accruing in
two of these railways: In his budget
speech the hon. Minister said that an
Efficiency Bureau has been set up. We
do not know whether the Efficiency
Bureau has been working and we have
not received any report az to the
steps taken by this Bureau We
would, therefore, like to be enlight-
ened on this point and I am sure the
hon. Minister will tell us all the steps
that he is taking to improve the
working of the railways.

Sir, I oppose the motion,

Sltrl‘l".l."ltmln(mmmnm):
While rising to support the resolution
:;v;e:b{my&imd&rinn.ﬂnu-

eel, or rather I am tempted 0
think, that the Railway Minister
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would accept the resolution. Of all
the Railway Ministers who had occu-
pied that position so far I find our
present Railway Minister is one whe
is in the habit of appointing commit-
tees wherever it is thought necessarv
to do so. During his period of 3 or 3%
years 1 have been closely watching
the developments in this Ministry and
there has been not a single Minister
previously who has appointed so many
committees as the present Raiiway
Minister. That goes to show that our
present Minister lepends on cxpert
advice and he does not like to de
things of his own will. With that
background I feel that the Railway
Minister will accept this resolulion.

The question of regrouping ‘s the
next point. Wherever we go, wher-
ever we travel, whether it is Cal-
cutta, Delhi, Madras or any other
place, the common man says that the
efficiency of the railways has gone
down due to regrouping. He is not
convinced that regrouping has really
increased the efficiency. Of course, I
do no hold such an opinion. I am all
too conscious of the problems the
Railway Ministry had to grapple
with since the dawn of independeice.
We have been able to make some
progress. We have been able tu an
extent to rehabilitate. It may not
have been as much as one would
have desired. But we have indicalions
that some improvement has taken
place. It may not be in commensura‘e
with the needs and develorments at
present. The railways have not yet
become geared up to the economic
development of the country. The in-
dustrial production during the last
eight years has increased by 50 per
cent. over the 1939 level. There has
been increased production in agri-
culture also in recent years. But have
the railways improved to that extent?
They have not improved to that ex-
tent. There are several reasons. If I
put them to the Railway Minister, he
will easily say, “What can I do?” He
will say that there is shortage of gteel
in the country and unless we can
double the supply of steel, we cannot
g0 ahead. But there is one thing, and
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that is, whether the efficiency of the
railways can be increased to the ex-
tent to wheih it can be done. It may
be that the efficiency of the railways
has increased to a little extent but it
ig not commensurate with the capa-
bilities of those who manage the
Railway Board or the various depart-
ments of the railways.

One thing strikes me. This whole
question of regrouping of railwsys
has been all too sudden. We have
just thought of having only six zon-
es—Tecently 'it was increased to seven
—for 33,000 miles of railways. Then
again, the various zones do reflect the
uneven development of the railway
system in our country. There is no
proper rationalisation. Some zones
have 6,000 miles, some have 3,000 and
odd miles and some have 5,000 miles.

What is the next thing that we are
t0ld? We are told that we need not
take into consideration the route
milage of the zones and that what
we have to take into consideration is
the workload of the various railways.
Even regarding the work-load I am
sure the Railway Minister will come
forward with a plethora of figures,
and we too know of those figures. The
figures are there. But what we are
amazed at is, with all these improve-
ments, we have not advanced to a
great extent. So, there seems to be
something wrong. The Railway Cor-
ruption Enquiry Committee—though
the question of zones was not among
the terms of reference to the Commit-
tee—did say that the question of
Zones should be re-examined. They
did say that corruption cannot be
effectively prevented when zones of
large size are there.

We also find that in the countries
ot RBurope—in the continent—we do
ROt find such big zones as we find
here. The Minister may say that some
sountries do not even have a total
route mileage of §,000 miles. But that
i not the point. Even where there is
A longer route mileage on the whole,
those countries do not have such big
zorves. For example, in the BSoviet
Union, they do_not have such a hig
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sone having 6,000 miles. They have

only 2,000 to 3,000 kilometers which
is roughly 2,000 odd miles. In many
ways, such short milage will effective~
ly prevent corruption.

Mr. Chatrman: Order, order. The
hon. Members should remember the
rule that when a Member is spesking,
there should be no interseption be-
tween the Chairman and the Member

who is speaking.

Dr. Jaisooriya
BOITY.

Shri T. B. Vittal Ras: Regarding
goods traffic, paseenger traffic or the
suburban traffic, the needs of the
country have not been fulfilled. Why
is it? Even today we have three mil-
lion tons of coal lying at the pitheads.
It forms ten per cent of the total
production of coal. Every month, we
have at the coal-mines' pithead, stocks
of three million tons. Why is it that
we are not able to transport them?
There are some industries which are
likely to be closed down due to short
supply of coal This frequently
happens. We read in the newspapers -
only recently—two months ago—that
in Kanpur there was a threat of the
mills being closed due to short sup-
ply of coal. Similar was the case in
Indore. Why is it? Can we not wuti-
lise the present fleet we have got and
try to remove the difficulty? There
seems to be something wrong, and that
defect, I feel definitely, lies in this
zonal system. Let an expert com-
mittee go into all aspects of this ques-
tion and suggest measures. If such
& committee says that there need. not
be any further increase in the num-
ber of zones, we shall accept that
decision. There is nothing wrong.
When we feel a little suspicious, a
little doubtful about the present zonal
system being the cause for ineM-
ciency, if an expert committee goss
into the matter and says that it has
gome into the whole gquestion and
found that the present zonal system
need not be changed, we will accept
that decision. So, I would earnestly
urge on the Government to accept
this resolution and straightway ap-
point & sommities.

(Medak): I am
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There are other aspects of the reso-
lution. I was studving the adminis-
tration of the railways in relation to
the developmental needs of the coun-
try. During the first Plan period we
have noticed that the transport bottle-
neck has beéen impeding the progress
of our industrial development. No
doubt I know that the Railway Min-
ister has said in the budget session in
the month of March last that where-
ever there is something wrong they
try to shift it on to the railway
transport But we should
really examine this point. What is it?
Why should the Railway Ministry
give a chance to other industries to
say that they are behind because of
the railway transport? It is an accept-
ed principle that the railway trans-
port system should be geared up to
the economic or industrial develop-
ment in the country. What is it that
prevents the railways from removing
the difficulties? No doubt there is
short supply of steel. But the Minister
who allocates steel to the railways
and has been going about the coun-
try and telling the people about
Jndustrialisation —our  indispensable
Minister of Commerce and Industry
who is also the Minister of Iron and
Steel—says that the railway develop-
ment in an under-developed country
like India should develop in
geometrical progression and not in an
arithmetical progression. So, we can
ask him to allocate more stzel for
our railways.

In connection with the second Five
Year Plan, I would strongly urge
upon the Railway Minister to speed
up the survey and start the construc-
tion straightaway of the rail link be-
tween Kazipet and Gudur. A survey
has already been undertaken. The
Kazipet-Madras line has reached
saturation point. Bezwada has become
a bottleneck so far as goods trafic
is concermed. We cannot move more
than what we are moving today. It
is very essential that in the second
Five Year Plan, priority should be
given to the construction of a railway
line between Kazipet and Gudur. This
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railway line between Kazipet and
Gudur will also reduce the distance
from Hyderabad to Madras by 120
miles. Also, in the coming years of
the second Five Year Plan, I do not
know what.will be the needs of the
South in the matter of coal. Today
the needs of the South regarding coal
are 3 million tons per year and
because this coal is brought by the
industrialists by the sea, they pass on
the increased freight charges by sea
to the consumer. So, unless and until
this railway line is constructed, we
cannot make headway in industrial
development in the South, where we
have to depend upon thermal power
because hydro-electric power is not
available in abundance. And, coal is
essential for thermal power and for
industrial development.

Before I conclude, I would like to
draw the attention of the hon. Min-
ister to suburban traffic. As far as
suburban traffic in various big cities
like Bombay, Madras and Calcutta is
concerned, it is true that a Commit-
tee has been appointed. But there are
certain other places like Hyderabad
and Secunderabad where the
suburban trains are very bad They
are not punctual and they do not run
regularly. This is affecting the lives
of the wage-earners especially in the
low-income group and the middle-
class. These people have to travel in
these suburban trains with season
tickets and their economy is greatly
affected.

Shri Frank Anthony (Nominated—
Anglo-Indians): I rise to give my
whole-hearted support to this Reso-
lution. I wish to deal with the first
part of the Resolution which says
that a Committee should be appoint-
ed.

“to examine the whole ques-
tion of regrouping of Railways and
to recommend to the Government
measures for improving the
administrative efficiency of the
Railways.”

---I feel that this. is a matter in which
we. should all be on.common ground
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Frankly, I was unable to understand
the approach of my hon. friend,
Mr. Ramaswamy. He seemed to be
reading froms# all kinds of books,
mostly irrelevant, trying to resist
what would appear to him to be
something in the nature of a censure
motion of Government. As far as this
regrouping of railways is concerned,
no one can point his finger at the
present Railway Minister and say that
this was his baby. We should consi-
der that this is a matter of vital
national urgency. I was one of those
who opposed in the very beginning
any scheme for whole-scale regroup-
ing. I said that a certain amount of
rationalisation was essential and I
had said that at least for a period of
15 years or so, we should content
ourselves with merely merging the
former Indian State Railways into the
large existing unit. I feel that what I
said then has been largely, but unfor-
tunately, justified by events. I felt
that if we undertook regrouping as a
whole, it would introduce elements
which might create great chaos not
only so far as operational efficiency is
concerned, but even with regard to
other problems. Unfortunately, Mem-
bers on this side are wusually not
listened to. Unfortunately for Gov-
ernment, the democratic practice of
having standing committees has
recently been abolished and the Gov-
ernment has not got the advantage of
having the advice and experience of
many Members of this House.

What has been the net effect of
regrouping? Unfortunately, it is difi-
cult to get precise.information. When
the Minister or the Deputy Minister
replies I expect him to say that my
figures are wrong and unacceptable.
In this matter of regrouping, even the
Minister, I submit with respect, is
non-commital. We have not been able
to get a clear picture at all. On the
other hand, the picture has been
blurred. There has been a certain
amount of mystery shrouding the
Precise performance of the railways
since in regrouping. Regrouping was
brought into effect in 1951. I am
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make ample allowance for a period
of inevitable dislocation and even
disruption. But I feel that in 1955 this-
plea cannot be made by way of a-
justification. My own estimate is that.
operational efficiency has come down
and that we have not even today
regained the operational efficiency of
the pre-regrouping period. 1 was
looking at the figures purporting to-
have emanated from the Efficiency
Bureau which has been set up by the-
Railway Minister. According to those
figures, it has been clearly indicated
that there was a very steep decline
in operational efficiency in the year
1952. These figures are very signi-
ficant and revealing. According to the
fipures of the Efficinecy Bureau, in
1949, 1950 and 1951, .ie. before
regrouping, the railways maintained
an annual improvement of 6'9 per
cent. That was before regrouping.
Immediately after regrouping, there-
was a sharp decline in 1952 and there-
was another sharp decline in 1953. In
1954 there was a slight improvement,.

"but still, according to the Efficiency

Bureau, there was a difference of 12
per cent. between the operational
efficiency in 1954 and the pre-
regrouping operational  efficiency.
These are the figures which have been
eommunicated by the Efficiency
Bureau. This means that after three
years of regrouping, operational
efficiency is 12 per cent. below the-
pre-regrouping operational efficiency.
This, evidently, is a direct conse-
quence of regrouping. In the second
Five Year Plan, they are envisaging
a2 10 per cent improvement. I have
seen the figure somewhere, but I am:
open to correction. That means in
1960, because we are 12 per cent.
behind, we will still be behind the-
pre-regrouping period even in 1960.

The Minister of Railways and'
Transport (Shri L. B. Shastri): In the-
second Five Year Plan, we are pro—
viding for a 50 per cent. increase in
capacity. Perhaps the hon. Member
has not seen the latest figures.

Shri Frank Anthony: My figures:
are a few months old, but I am not



615 Resolution re

[Shri Frank Anthony]

speaking of capacity. Bo far as
operational efficiency is concerned, I
have published figures in this journal
<-of mine; it is distinctly stated that se
far as operational efficiency is con-
<erned, they are envisaging a 10 per
cent. increase in the second Plan
period That means, according to
these figures of the Efficiency Bureau,
even in 1960, at the end of the
Becond Five Year Plan, we will still
be 2 per cent below the operation
efficiency which was obtaining before
regrouping. I feel thut this was a
gratuitous price to pay for regroup-
ing.

I want to make a plea that so far
as the Railways are concerned, let us
not be too ready to sweep clean. I
know it iz human, when people are
new, they want to assume the func-
tions of new brooms. But, in seeking
t0 build a monument on the Railways
©over and over again—not in the case
of the hon Minister, but others,
perhaps those who preceded him suc-

ded in establishing some kind of
monument to destruction—not
destruction—I was going to say
‘monument to stupidity—the price that
‘we have paid is this. We have put the
Railways back 10 years by regroup-
ing from the point of view of opera-
tional efficiency.

As I said, these figures are a little
mystic. Whether they come from the
bon. Minister, or come from me or
other quasi-authoritative  sources,
nobody ean insist that his figures are
the only figures. That iz another
reason why I feel we should have a
«womposite Committee of this kind I
myself am more than a little afraid
.of the word expert. Samebody has
said that an expert is a person who
learns more and more about less and
less. I feel I should import some
salance into the perspective of these
«xperts and say that we ghould have
:some Members of Parliament asso-
«eiated with that Committee.

I was also looking at the figures
with regard to what is happening
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gince regrouping which were given
Yy an ex-Chief Engineer of the East
indian Railway. According to this
retired senior railway» official, he
struck a comparison between the
working statistics of 1850-51 and the
working statistios of 1953-54. Accord-
Wmg to him, the operation ratio has
gone up from 81.02 to 86°2 per cent,
that is, there has been an inverse
decline. The speed of goods trains in
the broad gauge has gone down from
10'8 to 10 2 miles, per hour I think.
There is this notable feature. Fuel
jonsumption has increased from 9-2
million to 9'9 million tons. Perhape,
the last but the most important of his
comparisons is this: that the cost of
administration has gone up as a result
of regrouping. My hon. friend over
there had some kind of tripartite
formula: in the first year the result
of regrouping is economy, in the
second year efficiency. Here, after
three years, according to this official,
the cost of administration has gone
up from Rs. 2338 crores to Rs. 27
crores. That is, three years after
regrouping, we have nearly a 10 per
cent. increase in the administrative
costs as against an almost 10 per
cent  decrease in  operational
efficiency. The Efficlency Bureau has
underlined this by giving certain
fllustrations. They have said, it is all
very well—they have said it, I have
not said. I am not blaming any one.
But, sometimes, we tend to quote
theories and draw geometrical pat-
terns either in the air or in offices. It
is all very well to say, 6000 miles, etc.
It looks symmetrical and geometrical
I do not claim to know more about
these matters than the hom. Minister.
I am pointing objectively to eertain
consequences. 1 was indicating cer-
tain illustrations to show how instead
of the expected economy there has
been an increased expenditure. The
Efficiency Bureau has illustrated what
has happened. Instead of 8 main Rail-
ways, you have 6. You have saved
the salary of two General Managers.
You have saved Rs. 7000. Instead, you
have appointed 6 senior Deputy Gene-
ral Managers. You save Rs. 7000 on
the one hand and you spend
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General Managers. This same story
of expenditure rather than economy
comes right down. When I was speak-
ing on the Railway Budget in 1954,
1 had analysed the figures. I had sug-
gested without wanting to cast any
reflection, although it is inevitable,—
people in power do take advantage
of these things—I had suggested—I
may be wrong; that is a matter that
1 wanted to be investigated—I had
suggested that Class I officers had
availed themselves of regrouping to
make it a Roman holiday. I gave
figures. I said that .officers in the
Railwas are like the Delhi police;
they are falling over one another.
More officers, less efficiency, more
confusion T gave figures......

Shri B. D. Pande (Almora Distt—
North East): Would you give us your
<ccst of the regrouping that you have
in your mind? More money certainly.

Shri Frank Anthony: I am merely
giving the actual cost of the regroup-
ing. When the Minister seeks my
opinion, I shall study the problem

I was on this point. In 1950 we had
1717 officers. In 1953, that number
was inereased by 717. That is, three
years after regrouping, apart from
there being no economy, you have
increased the number of officers by
42 per cent. Where was the question
of any rationalisation?

I want to deal with another aspect.
1 referred to certain figures. I say it
not as a cirticism. 1 am only referring
to these as matters of fact. I am not
blaming the Minister. He has proba-
bly done exceedingly well. When the
whole question of regrouping was
thrown into his lap, he has done his
best. The aspect to which I wish to
draw attention is decline in efficiency
with regard to staff. Here, I am not
prepared even to refer to the opinion

398 LSD.
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of the hon. Minister. I meet the staff.
I do not know, perhaps, in some ways
in much larger members than the Mi-
nister sees them. In every part of the
country, wherever I go, the complaint
is this. As a direct result of the re:c-
grouping, staff problems were defini-
tely reduced to chaos. An attempt, a
commendable attempt, an attempt
which has partially succeded has been
made to redress this. The conditions
are still terribly unsatisfactory. With
the best of intentions in the world, I
know that the Minister is very sym-
pathetic. I know that the Member for
staff is very helpful, but they cannot
tackle these problems personally.
what is happening today? This has
been the greatest consequence and the
worst consequence of regrouping. The
element of personal contact kas been
destroyed. That is the complaint
everywhere. The General Managers,
heads of departments, because of
regrouping, not only because of the
size, but also because of increased
file and desk work that has
been imposed on them, have comple-
tely lost contact with the man. Con-
tact is now left to be effected by the
junior officers. I say this with regret
that the junior officers—I do not blame
them, they have not got the experi-
ence—do not know how to handle
their men. The Upper Subordinate
class railwaymen today are desperate.
They are frustrated. All communities
among the senier subordinates, if they
were given the chance, would resign
en masse. They do not know how to
deal with the junior officers and the
junior officers do not know how to
deal with these men. The young
officers do not understand human na-
ture. For the smallest things, they
issue savage sentences. This is what
I say. If you want to introduce effici-
ency, the first thing is to re-introduce
or recapture this lost personal touch.
Senior officers, people who have expe-
rience, who know how to handle,
the men, they have to do it. You
cannot leave it to the junior
officers. They are playing duck and
drakes with the men. Nobody knows
where to stands: the junior officers
issue orders and their orders are just
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endored. They endorse all kinds of
orders. 1 wanted to refer to some of
these orders, but the bell has been
rung. I would ask that this whole maTl-
ter should be gone into. I am dis-
tressed at this widening gap between
the officers and men, and there are
elements in this country that are
taking advantage of this, and it is a
widening gap.

' Mr. Chairman: Is that due to the
re-organisation?

Shri Frank Anthony: Yes, the
direct résult of re-organisation.

Mr. Chairman: Anyway, he should
conclude now.

Shri Frank Anthony: I am coming
to the end.

I would ask the Minister to remit
as a specific term of reference to this
Committee this point as to how we
can re-establish the personal contact
between the officers and men. In
passing I might suggest smaller units,
you might have the district system
that used to work fairly well before,
but that is only a suggestion.

There is one other matter which
perhaps is, I do not say of direct but
perhaps may be indirect consequence
of re-grouping, and that is a matter
which is causing me the utmost of
regret. It is tremendously disspiriting,
and I would ask the Minister to look
into it. There is a tremendous growth
in recent months of the spirit of
regionalism and parochialism, and if
this committee is appointed, it should
be asked to consider specifically as a
term of reference measures for resist-
ing this growth. The railways had a
commendable record, a tradition of
camaraderie, of brotherhood and
unity, but now regionalism is grow-
ing. I am not pointing at any one,
but people say, that if there is a
Madrasi officer he will get all Mad-
ragis around him, if he is a Bengali
He gets all Bengalis around him. If he
is UP. man he gets all UP. people
around him. This has never been
heard of.
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Shri B. D. Pande: And an Anglo-
Indian gets around him Anglo-
Indians.

Shri Frank Anthony: No, we have
this tradition of being completely
even-handed. Anglo-Indian do not
know what it is to discriminate be-
tween community and community.
That is something which members of
other communities will also testify to.

This is a matter for regret. And
that is why in all these schemes I
would ask the Minister to bear in
mind that he should not make any
concession to recruitment on a
regional or parochial basis. And so
far as officers are concerned, he
should have a convention that a
certain percentage of the officers shall
noi serve in their own States, because
if this poison of parochialism grows—
and of course we are going to feed
it through the S.R.C. Report—then
your railways will be destroyed, their
whole spirit of camaraderie their
espirit de corps, all that will pe
under-mined.

I want to end with a very brief
reference to the second part of the
resolution about plans to meet the
needs of the Five Year Plan. I had
a lot to say on this matter, but I feel
that there is need for further en-
quiry. I do not say that the railways
have not enquired into this matter
sufficiently, but still, what was the
first estimate of the Railway Minis-
try? It was Rs. 800 crores—palpab-
ly inadequate. I think it is today
about Rs. 1,480 crores, but still I feel
that this estimate errs on the side of
conservatism. I will give only two
illustrations and then sit down.

Mr. Chairman: I propose to give
him only two minutes more.

Shri Frank Anthony: What is the
provision for general goods traffic.
As far as I can make out, the rail-
ways intend to carry 65 million tons
more in 1860-61 according to the
figures I have got, 47 million tons
will be accounted for by the carry-
ing of coal, cement, steel and food-
grains. That means, so far as your
general goods traffic is concerned,
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during the Second Five Year Plan
period the railways only envisage
18 million tons of traffic for all the
other demands,—the massive indus-
trial expansion, irrigation, power,
export, import etc. Does the Minis-
ter think that he will be able with
this target to meet these increased
demands in the Second Five Year
Plan period?

Then, take the plan with regard to
passenger traffic. Here again, the
railways envisage a six per cent. in-
crease each year. Half of this only
will go to meet the increase in traffic,
the other half will get to relieve
congestion. That means a three per
cent. increase each year, and yet the
Plan as a whole envisages that there
will be a 25 per cent. increase in
national income and 10 million more
jobs. I feel that this is also a mat-
ter—I am trying to help the Minis-
ter—which is urgent, and this is the
appropriale time, because we also
envisage adding 3,000 miles of rail-
way track. So, the whole thing can
be, I think, very appropriately and
opportunely undertaken at this parti-
cular time by a committee of this
character.

Incidentally the minister knows
that the Efficiency Bureau have re-
commended eight =zones, that the
Anti-Corruption Enquiry Committee
has recommended ten zones. So,-I
feel since all these matters are in the
melting pot, since we are at the
beginning of the Second Five Year
Plan, this is an extremely appro-
priate time for adopting a resolution
of this sort and appointing a compo-
site committee.

Shri Debeswar Sarmah: 1 submit
that this resolution is very timely
and opportune, and I should also re-
quest the hon. Minister of Railways
to accept the principle ot this resolu-
tion gracefully; and if 't is accepted,
I think, it casts no refle:tion on any
quarter, whatsoever. It is time that
we think it all over again.

The time at our disposal is very
short. 1 will not wraverse the matters
which have already been discussed

25 NOVEMBER 1955

Regrouping of 622
Railways

by my predecessors. I could not
agree with my hon. friend Shri
Ramaswamy when he stated that it
was too early to go into the matter
of regrouping. I fail to see how it is
too early. Already the Eastern Zone
has been split into two. This conclu-
sively proves that reconsideration of
the whole matter is not at all early.
If the resolution is accepted, it does
not mean that the whole matter will
be gone into tomorrow or the day
after even, but it means it is time
that we all think it all over again
and the hon. Minister arranges for a
high-power committee with experts
to go into all details so that we re-
arrange grouping for better efficiency
and at the same time do not commit
grievous errors.

1 wish to explain why I want re-
consideration of the whole matter and
the regrouping of railways into more
zones by inviting attention to two
specific illustrations.

Let us take the example of the
North-Eastern part of India. This
part of India is served by railways
no doubt, but it will bz recalled by
hon. Members that for nearly three
months in the year, almost every
year, the railways go off and com-
munication is interrupted. They
collapse. By saying this I do mnot
blame the Railway Minister. He does
not lack sympathy and he has not got
the Alladin's lamp to produce wonders
out of nothing. We all appreciate
the difficulty faced by the hon. Rail-
way Minister, But if for the last
seven, eight or ten years, and parti-
cularly after the great earthquake of
1950, the vital life line of this part
of the country, that is North Bengal,
Assam, NEFA and the whole region
—that is also the North-Eastern fron-
tier—snapped, it is time that we de-
vise ways and means as to how to
remedy matters. If new alignments
have to be taken, they have to be
taken. After all, this state of affairs
cannot be allowed to go on like this
for any very great length of time.

As everybody knows it is only the
railway that feeds this big and strate-
gic part of India. The steamer ser-



623 Resolution re

[Shri Debeswar Sarmah])

vices belong to non-Indians, British .

and Scotch companies, and the
steamers also pass through Pakistan.
These foreign comppanies, whenever
the railway collapses due to Soods or
earthquake take advantage and raise
the tariff rate, and the consequence
is, as you know to your cost, Mr.
Chairman. .....

An Hon. Member: Why to his cost?

Shri Debeswar Sarmah: I repeat it,
yes, to his cest.

An Hon. Member: How much?
Another Hon. Member: qustrate..

Shri Debeswar Sarmah: The cost of
all necessities of life goes up.
As a matter of fact, even in
normal times when the railways
function properly, the essential neces-
saries of life, of building and all other
materials are more costly in this part
of the country than - elsewhere in
India. For instance, a bag of cement
costs something like Rs. 5-11-0 in
Bihar or in Calcutta, but in our part
of the country usually we get it only
for about Rs. 11 or so. The same is
the case with dal, sugar, cloth, paper
and other necessaries. Galvanised
iron sheets are in short supply, and
the middle class and the poor class
people have got to use only thatching
grass for their residential houses the
price of which also has gone up ab-
normally after the war. The condi-
tion of the railways and the steamer
service being what it is, -there are no
proper transport facilities, and even
Government work is hampered there-
by. People cannot get the essential
articles even at a high price because
of this transport bottle-neck. During
the floods, the position becomes even
worse. Even at normal times, the air
freight from Caleutta to Gauhati
which is the nearest airport to Assam,
is 44 annas per lb. and the freight on
the return route is 3 annas per lb.
The unimaginative officers of the Air-
lines Corporation are also miserly in
the supply of aircraft to that part of
the country. As hon. Members are
aware, the hill areas are served only
by air-dropping. But if the rail head
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up to the boundary of NEFA s nor-
mal for all the year round, then
things would have been much better
both for Government as well as the
People.

As I have already stated, the hon.
Minister of Railways is no doubt
seeking to do his best. I cannot say
that he lacks in sympathy. All the
same, when we make importunities
and reqguests and submit our griev-
ances to him, the replies which are
drafted for him and signed by him
are heart-breaking. I wish I could
resist saying this, but after all these
two and a half years' correspondence

‘and communication, I am constrained

to say that a little more imagination
should be brought into the replies by
those who draft them and place them
for his signature.

Now, what is the position of the
railways in that part of the country?
When we talk of regrouping and ask
for a zonal headquarters at Pandu,
it is said that the length of lines does
not justify that. We are not able to
exploit the Garo Hills coal, because
there are no proper transport facili-
ties. As you know, Sir, there are in-
exhaustible sources of coal in Assam
and Garo Hills. Assam is very rich
in natural resources. So is the case
with the the hill areas and in North
Bengal also. If we ask the Produc-
tion Ministry to do something to ex-
ploit these resources of the country,
the reply is that there is no proper
communication to these places, and
therefore they cannot do anything
there. If there are no railways,
they ask, how can we carry our
heavy prospecting and other equip-
ments? When we go to the Railway
Ministry, they say, well, the traffie
does not justify our opening new
railways. One is reminded in this
connection “the Groans of Britons”
“the barbarians drive us to the seas
and the seas drive us back to the bar-
barians”. That is the plight we are
facing in respect of transport. There
is no zonal headquarters at Pandu or
in that zone, because the total length
of the railway mileage does not justi-
fy it; and there is no railway there
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because the traffic does not justify
with the result that there is no ex-
pansion there, Thus, we are in a
vicious circle and there is no progress.

How does this come in when the
question of regrouping or re-zoning
is considered, one may ask. Let me
cite the illustration of the railways
once again. Originally, it was the
Assam Bengal Railway that was ser-
ving this area. Then, it became the
Bengal Assam Railway. Then it be-
came the Assam Railway. And now,
it became part of the North-Eastern
Railway, formerly with headquarters
at Calcutta, and later on with head-
quarters at Gorakhpur. When the
headquarters were at Calcutia, we
used to get replies to complaints
from the General Manager or some-
body at the head offices. But after
the headquarter has been removed to
Gorakhpur, even our letters are not
replied to.

As regards efficiency, anyoce who
is used to travel in that part of the
country would find that the efficiency
has gradually deteriorated. During
the British days, of course, the speed
of the trains was not great; but at
any rate, there was some cleanliness,
and there was some discipline
amongst the railway employees,
Then the war came, and it must be
admitted that it shattered the rail-
way system there. After the war,
there was some effort at improve-
ment. Now, we only read in bro-
chures circulated by the Ministry of
Railway that very considerable im-
-provement has been effected. And
those of us who come by the Howrah-
Delhi Mail do find some—improve-
ment. But with all this, you, Mr.
Chairman, will agree with me that
the catering has gone down appre-
ciably since Government took it over.
You and I found what it was when

we were travelling together the other
day

Shri Kamath (Hoshangabad): You
bad tn starve?

Shri Debeswar Sarmah: In my
presence, when you asked the caterer
to bring some food, he venlied ‘bada
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sahab ko deta hai’ and he would not

bring us any food.

Shri Kamath: Who was the bada
sahab?

Shri Debeswar Sarmah: This is
Govern=
ment have taken it over. I would
not like to take up the time of the
House with trivial matters except
saying that the man in chagge of the
restaurant car was sitting belore us
and helping himself. During the
days of company management, at
least he would come and enquire
whether the passengers were served
properly or not. Qur Chairman here
was looking aghast at him, but he
was sitting in a front seat and help-
ing himself. This is the changeover
that we have seen from the company
days to Government management; for
when it comes under Government ad-
ministration, the caterer knows that
whatever may be his demeanour or
efficiency, he cannot be removed from
service,

The question of a comparison with
other advanced countries like the
U.S.A. or Canada does not arise in
our case at all We are still in a
transitional period, and we have yet
to build up our railways. The First
Five Year Plan period is almost com-
ing to an end, but in that part of the
country, people will be thankful if at
least 50 per cent. of the Plan could
be completed. I know that the
Assam Government will be blamed
for it. It will be said that we are
giving money, but you are not able
to spend it. If the requisite materials
cannot be moved to those places, and
there is no proper transport system,
how can we expect the Five Year
Plan to be achieved in that part of
the country?

The Second Five Year Plan is now
on the anvil, and I understand that
that Assam is being given about
Rs. 65 crores or so; and perhaps a
little more will be given for
community projects etc. But how can
this amount be expended, if there are
no proper railway facility, and if
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industries cannot be built-up for want
of transport. There is no cement fac-
tory there, there.is no paper factory
there, and there is no industry what-

soever. For everything, we want

communications. Even for prospect-
ing one has to carry heavy equipment
to that area. How can all this be
done in the absence of transport faci-
lities, and how can the Five Year
Plan materialise in that part of the
 country? -

‘What are you going to do with that
part of India, which is the north-
eastern door, so to say? If that is
allowed to remain as the weakest
link, then would not the entire chain
become weak? Plenty of oil has been
found in the Naharkatiya area which
is in upper Assam, and speaking sub-
ject to correction, nowhere else in
India has oil been found. But how
is that oil to be brought to the con-
sumers in the rest of India? For that
also, transport is necessary. Instead

of the railway system being built up,

I hear that an effort is being made to
bring the crude oil by pipe lines to
outside Assam. What is going to be
the position there with regard to
employment? There is no industry
there for want of transport facilities.
1f that is so, then how can you pro-
vide employment to the people, par-
ticularly to the educated young peo-
ple of that State? If you cannot pro-
vide employment to them, I want you
to visualise what is going to happen
to that corner of India? May I sound,
in all humility, a note of warning that
communism or anti-social feelings
would not come from outside India,
but if a whole area is neglected, and
the educated people do not get suffi-
cient employment, then God help
India, and God help us?

4 P.M.

Therefore, I submit that the Rail-
way Ministry do apply its mind to
zonal regrouping with an eye to pro-
..vide adequate railway transport to
that part of the country.

. dfed de go famrdy @ (W
afqqor) @ & At el off ¥ w@ st
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UF | 96 T8 " & )

Shri K. K. Basu (Diamond Har-

bour): You are lucky.

vifmi'fnqaoﬁmﬂ:%mm
wiraT & fF “fe Wew g Fia i’
(fawg qx fa=t fear s @1 &)
T F AT AT, G WG AT I T
N S Wl § | U SER
WY ®1E | (LU F A7 TF o Fo
€0 & W ¥ Fwe frmfadfan
F aeF ¥ A, e ag qwer w=
TF g TE & T | 7§ R Al
e & 9 = ger | fafes aw
ST AThT 99X W & @, 9%
AR AEW aF sarw Ad) faewr €
# 39 gwwd F1 AW FE AT | FTOT
& o & omeswE fF
T AN qg A T gEd 1y
& &1 Fofo wfed 78 & a1 f5
9 a1 a9 9w, afew @ieg s
o1 f wefafaefea ofefaddt (same
HHAT) @ W10 S 39 & 919 99
HIEE UfeRET o g1 &fe ag
TRt & e feelt @r @Y &

= mem

w19 ag *ff T F 9T 7 0Age-
ATH AT A R § 1 TR 9w
FAATT 4T A G LAl 9T o
TEITF AT D ETH W § GErE
¥ faa, dfFrom a3 a3 =
2o, 30 WX Yo TUF aF FA G |
T FW T gem a8 & fe w1 9wl
Tt

% RTHIT &6 9ES & AT
L Ui

dff do ge frrdt : W
e, wv s e, § g
St AT w3 R ey # e
w6 9gT @ el df g § oW
R g gl s awré gw fed i 7
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& grif w34 &1 gwx § A fawar
2

AT TR ¥ 4 9 ¥ g0
fr ar fofm o far w9 dk W
AT A ge A, mR AT AT
% arar g f o o @ fm ¥
fe snifea ofefaaddr Wik ofgfaf-
fra ufsfoddar ag &% |

Shri V. Muniswamy (Tindivanam):
The resolution is for the appointment
of a committee to examine the re-
grouping system and to give sugges-
tions for efficiency wherever neces-
sary and also with regard to the
Second Five Year Plan. I do not
propose to take much of the time of
this House; but, I will give only one
or two instances to show how this
regrouped system has disappointed
many of us.

We have stated on many occasions
that because of this regrouping delays
have become almost common in all
the zones. We can give many ins-
tances of this. We expected some
uniformity after this regrouping; but,
as a matter of fact, there is no uni-
formity at all in many of the regroup-
ed railways. For example, take the
Southern Railway. The South Indian
Railway, the M. & S. M. Railway, and
the Mysore Railway, these three have
peer grouped together. Even at
present these railways are working
Independently as they were working
vetore the regrouping. There is no
uniformity among the staff. For the
information of the hon. Minister I can
say this. When an officer of one of
these er-railways comes to an ad-
ministrative post, he takes a fancy to
introduce the rules which were in
existence before in his railway; when
another officer of another ex-railway
succeeds he takes a fancy to intro-
duce the rules which were followed
in his railway, thereby creating con-
fugion. If you examine the medical
side, the interlocking side, every-
where there is this confusion. I must
earnestly state that in the interests of
e railways a committee is quite
necessary.
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After regrouping, railway staff are
transferred from one place to another,
from one ex-railway to another ex-
railway. There is discontent because
there are two scales of pay. An exr-
employee of the S. L Railway gets a
different pay than an ex-employee of
the M.&S.M. Railway. It is due to the
CP.C. The Central Pay Commission:
introduced different scales; some were:
operating in some zones and in cer—
tain railways they became inopera-
tive. Even for Sanitary Inspectors:
certain pay scales which were intro-
duced by the Pay Commission were
inoperative on the Northern Railways
whereas they became operative in the
Southern Railway. Thus, discontent
is becoming a common feature after
regrouping. I think it is time that a
committee consisting of Members of
Parliament as well as members of the
public should be appointed to go intoe
this question.

Taking the locomotive side, shifting
of mrponsmﬂlty has become common
after regrouping. People who have
got personal contacts with railway
employees and those who know the
day to day administration will easily
understand the difficulties which the
engine drivers are experiencing. As.
a matter of fact, I know that engines
in the Southern Railway have become
hopeless. I am very sorry to use that
word. Nobody takes interest to find
the conditions of engines. When it.
was brought to the notice of the
DM.E. and the AM.E, they simply
negatived the complaints and said
that the engines were perfect. Tele-
grams after telegrams were sent out
by the drivers to the engineers that
the engines were jumping.

Shri K. K. Basu: Jump before the
Railway Minister.

Shri V. Muniswamry: This is the
expression used in the railway. That
is why I take this opportunity to im-
press upon the Minister the necessity
of appointing a committee for improv-
ing the efficiency if he really wants:
that efficiency should be improved. I
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do not want to take much time of the
House and I think the hon. Minister
will seriously take this matter into
.consideration and appoint a com-
“mittee.

st dto WMo Wt (WFE-
Aty : 7y S wETE T T qrE?
<t { e R 2, A T A A
TG ¥ QAR 2 | 99 | A WEHER
Iar W @ g A ATy & ag ot dm
s fdEE Fafawad I w
i frdaw T Fx T WE, W
ST G aAd1E &1 <@ &, SEH T guTT
AW §Y AT I AGT § AW Had
Zf a5 a9 W FAA g 9w
H femfom &< faar mar & 1 fae ot
HAAG T A W W e f5d
£ H I5M @ a9 IR far
R AN g fF aREm a
g: FT g 4R 9@ 7 fasw a5
faar 9@ @ TEAEE: WE A amd
ok =a wfgwifat §t of| oo &
TS § AfaE g AwAT @ | WL
-gfafy 7 =t foe &t o 999 o 98+
T ATq g A T A1 fF w9
F werER e & fs I aga o
£ 1 T & A TWTFT IR AREH I
fedi o7 a1 WA F wfaamtat # -
& % ufe agd qg w@Ar | wwe
uF wiaFRI F1 aga a3 I H1 Frderr
F T WA TfET AT g &1
sl e W ag & T @
FFd | 9@ F@r A 98 TF e
WEH qT AWM T qg SATRT G
AT FX T, AL B TFHATR
FT T F=G! AL G g1, =TIt
7Y faawral 1 AT WA TE FL FC
aFm | I=E § o owEe §, ifm E
IFE AT S I a<ETE &Y 7ET § SRy
SEha<E ¥ T@WTE FF | WX 2R

m}m fedt o oY oy AT

Railways

& aFaT & | TF e Aa A ¥ fwayr
HIEq Y a1 g% oY A 99 aqera e
W W @ &7 7 o q s
T AT |

9 B2 W I AT 4 Iq gAT
srarfat 7 ywwt aga fady fear ar
A1 w1 a1 f gwd srfort #r aga
wgfaat geft | SR aftsw @t @ d
5 =l mafaar & g § ) afe
o 9 W fd 9 @ SR ag
wrgfaeT g & w2

WE &Y quirsT &7 o afafa F
9= a8t 9% gEeT & ®fi # 6r
ot fewifa % @ 5% 98F qwizq §
it wreor fod@ § 3 aga WS Ad aew
T TEd wwdE ¥ oF I T
afgsy = oFe dre IFdemA F
agam @ v fFar o AT ) Ty
sHiET &Y A9 A a9 9% 8 |
AR Q¥ I wiawry &1 §guer
wifea a0 1 IT%F Far M A seat
syfe 7Y faer @ oY Fr Sfea e
97 SFT Trear | fagmm A osToor
Suafufa A @ ¢ ga A T &

TS EATL 3T | A 3¢, Yo € Hiw #
I ATEA & | WY 9 T4 g
¥ ww=ram ¢ STC ar 9w g s/
HeAT ATEA HITAT ITE T AR
L W H U9 3= g dreq sy
IWE ATEA g1 AT 1 W e gadr
FFdY Yo ATyl 1 g9 9 6 A
¥ dzara F3 at st af faava w7
AT FTAT TEA | IF AT F OF
S € ¥ o gATT HrE & v g
S 52 2@y geaear @i fod sam
O WA AT AT IE | | &7
q &t g fiwr av & wiusaw o
T W § | ST A e fefvaa Y
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ﬁ%ﬁ?nee'ﬂﬁ%ﬂﬁ!‘ﬁ%‘
®E F T9 @A ATEA oY g HA
T & AT gaH ¥y Avsw § ) 9]
oy gAX #i T (W amEA ¥
szt & frfaa & o€ & 1.

wHaY FHE (WERT) ¥ @A
TETEY AW g WA § uw fadaw,
Teeo, 7 @ a1 fr Gt = § o
Yooo WA ¥ SURT FT TF HEH A
A =fg@ | I w7 ar F o=@
#rf s feam St e =T @
e ford ag e 26 f 97 Yooo
M ¥ sqver 3F A 51 &F ¥ faaEw
FL TF |

% RAHG @FE W g |

=t ate Fro .. AT FAEET
& 3o00 | 1 ST & RO 1 W
AT e 39T V-5 g I F IAT
8, Wt ot Ay ¥ g v f
Wit g FTH qE § W g
IF FH T IAr ermar T8 &)

T I FT 99H & | IAT &Y
¥9 ¥ 9g® ey &1 wiaewre e
a1 | 9g> rag Y aF WA F 9 |
ur | 3w a9 TE ot Au gE
B R i aad § =1 ag wea
wn ¢ 5 faor efufrgfE ama
BT &R AT &Y frdeor savar wemy
BRI | mEE M afram d 1 siraE
¥ AT I HAGET F Wy adfr a2 )
T @ ¥ afs ggi W E g aw
TIE W A gArt YW fawer
FEaAT § aga qfa & w0 0

¥ =T ¥ afaw F i A T
AraFIE | 9 L F g, o fw afeofy
iqdy w1 grsT fear ma; efaw #
22 TET 4 9Y Yoo WA HYIX X
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AT SS9 ¢ W 4y & sc3 A
FHEr 4 1 ag ot 9 qww §9 § 7
& qifad &Y W@ & 1 A faer
q oft o faww & oot frerfesl & &
st fF Mot @ § ) ST s
& fr 9 o € a1 2o wwET Y fawe
fer 97 dr | 2fam § g7 @ T rew
ife W 1 GF qved I AFT & |
e FwTE 33ve WT § W F@ar
qTEAT fe F4rE & | ®TmHT 99-
aifa AT F G4 28%9 A% IART
wwTE 3 gTE A g1 wradY 8T Taer

© OWmEAr 33 &4T & 9l ) gma

AW QAT WA HT AIgsT T a
ATRA &1 FATar w1 Avar & REs
TS ATAT 835 AT § A wIEAT
qIT I FUE § | WTMAY qeEsig
AT H g AT IR HIT vl
& arft B gAY waEe e 0T
g Jmt | @ qeeT g fe
[AE FT IATAT AT HEAT & & omt
$¥I3 W TeaT g 7R (ot ot
© FUT & | HOAT T9A9IT g |
qg ATEA taoo WA WEY &Y WX 1
HIT H&T qEAT ¢ FU€ & st
§ g AvEE AWA WIT  RICETA
Tieew U, IR A fessuams
# qar a9q €

g% gfafea 9O A ma
VT T A9 F FT € AT '@ WIS NG
aTH | 3 e OfEHA | TATF A1 G5
§ oY 7w @1 § WA q&@f T # W
A 9T 9T & | T8 a%E ¥ FW R
qr 13 WOSH I € | WUT gH A9
IET T 1 AT 23 womat & fawrtws
FT & aY THR F1 T% Ta) % qraA
sraEar agd w=E 1 T M A | ifagi
ot feamdt 3T & SAwT gt fEar &
R |
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Shri L. B. Shastri: I have not
spoken for a long time in the House
@ Hindi, and so I shall speak in Hindi
today.

Irdie |Igw, | SEE @1 Tl
¢ OH W gEE F @A S aeee
F faa & famrs A% a @Y T
g A ﬁ#&m‘\‘awmwﬁ(

Dr. Jaisoorya: On a point of order,

Mr. Chairman, there was a ruling in .

this House against any hon. Minister
replying in Hindi, but I would request
the hon. Railway Minister to go on
with his speech in Hindi now.

Shri L. B. Shastri: I do not think
there has been any such ruling. The
hon. Member is misinformed.

Dr. Jaisoorya: There is a definite
ruling, I can tell you that.

Shri L. B. Shastri: That point can
be decided later. The hon. Member
knows Hindi perfectly well.

NAmA 7 w7 TEW &
Taie fafm & @ o A @
TE FAT TEA | A AR FTAT WIS
g fre wom s § ) 49 g ag
Fer & f& faafar ¥ qama 9w &7 &
guaT faam = 7@ fRam st mit
grer # 19 2 e S TR Mg
& e § e, fed W (ol
W) o a9 fed W (afud
off w3) | feEr A s sw s
wEi 4 7t w62 ¥ fede warg o9t
I gug A &7 wgr v 5 Fafer &
gaTe 9 gW AN & Y T g
T gEE M W AT A T AR Y
wagr wifga f5 fae oot A St
®E ¥ ak # w5 Fofor 7 &
¥ g # aga ayr fon 3, @ @
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T FW GG Y I G 9 e
w fofm 7@ fat & @ &% Wk
i @Y § qadidt 57, afaar st
@ S F A qga a8 WE W}
wearal # #5 w4 A @

g § fed WE a1 gF e
WE s gy fwd Wd W &y
fedra=il # atem a37 WX 99 faafaer
# =% & §9 999 g 9mA aw
Wi | 9gT 91 AR A R, 3 g9
wrefaat 1 areT 47, 19 S A
F &1 g9 ¥ 09 "rafagt &1 Arver
ur 3fa & s agers; & ST o
@ T AT UR ATH S5 FH
grm 1 esfafrefa st gat aarer
gAX AnH AT | a7 9% UF A
o ' § @A aifgd v fm
TE N T A 57 R E F & w7
THF W 9T AR WE FT e
&, & i a1 A uw 2w fo-
ATEATA HHET (TS TS HATT)

% foR.#1 2@ & R oy fod

¥ FO TF W19 §T grAd g 7 7T
Y Y &, &Y a8 I W A1 I9ET
g ST WY § WK IR g
I OF TS F A F oo Fga §
fr a & oo |, 38 Y gAY ATET
9 @1 T A ¢, TEH qgq qTq
o fare o avar @ 1w A Af
@@ T F W ¥ § 7 af af W
A F At @ A Ad Fzened
(qeuTera) =TT WIR ATl T g
Il ¥ A A & 6Tan | gEE
g & I EIT ©1% & S’ a6y
OF WIE ¥ FEY oFIg A”AAT 93T,
% o T T AR FIA FT WY
AEAT FAIR ATHA 3 WA HW6iRE
G 9T TR ©T6 F 7w FEd  ar
FEF 9T TATE TG § WX T FH TR
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> WS # qE g qaET w7 § w7 A% @@ 04T §, § 3% adf

agi 9 fod R A Ear THHAT, §G gX AT AT, ITH AG A1

|\ W F T W g0 T T 8w &Y axdt &, dfew & qoAT wE

g3 WK &S AR g At dRR
g AR I 67 | MA@ F AR
ot fa & gaTe gUR T 99 I
¥ WET | THG WAET RIS #Y
Hiffr (afesar) &0 o qEre
FATR | YT S Ay &y oy ey F
F W R o T g &
F At foudde & ag #F s1 9
wFi fF 78 4T IR A7 FY T 7w
fear s | sAAr FwETd, TR A
qaTeE OF a9 42T g1 Ay Ay araw
TR T T M W oF T4 B
g w1 q@T e g
4T GHY g H g9 W gg quauid
o (deer) =t faw = o
aga W fear &, 3 & = @R
St AN IERT O AT §, ITH Frwm
§ e 7 1 W I R Y 7
Twfed & =ngat § fF e ow @@ A
FT A F@ A IR WA
Frar wrfer F T wfax ad
T A | & Q fawgw R fade
& gure ¥ 781 Fgar fFT sewr 0
2@ wifzg & #mar @ s %7 o
T A TC F ¥ GIGIT ST gN
I FEY THET EH &T I E |

T aw 7z @ fF fogfr 4 a0
wgw W faar 92 o 5 9fF wam
SUET &% Ty, # §@ wAes T
FEAT || O FRM e
wuer (e farindt qgame afafa)
F UF A A UF FATT T AUAT q7 2
o & & 3 F wwwan g e e
w1 fogfm & s age awdty
gy 7@ g | fafer =1 s &
w=gré 9T W a1 g gHar & e
uy we fF Fofoer 3% 7 @9 & srear

i fagfmaogs s dfia?
AT FTAA WS WL AT qr A A
T 0t a1 f Fegfon 7 g€ @
AT v ot A 3, T 9 o we
fe Tg> FTIA & AaT w0 @1, T
g T &, 3% G &, FTouw fr afqwma
Q¥ fAeTeFT 1% 7 g9 | OEr Fae
TG e f fawtat ¥ oo
I gars &, & aga Ay fawca
¥ @gaa €, I sfaws F@ § A%
ZW SEI FeaT § AedT HAT H AT B
it w2 2§ B 9 o dar
fawg ¢ fome a0 a1 9 A & qar
i & a8 & s R

et e wifed B anfge @ fe e

ITF FT & agar s A faer
gl WM A T A TE A F
g7 T3 w1 ST e | w e
fag. Fam & s ¥ 9fF 7 wfaw
2, wfeg 7% W@ AR T 9 T4,
¥ T A 9 a@ A AL @ )
(I ¥ §AE 9T FX A A g6
AT T, I &R g FT ghl |

R, TF T S GF T T
# I FL TG FAT | G AW
X g % 4T 8, 9 ava ot &
AT g 6 e aga OF, F WE W
fogfe a7 & a1 39 #41 g & 3fe
AN A A AR A A& dw
@ A gt &1 ST ww R ax F
ag wan § f6 #r ' e e
i sy &1 st o, B Fefir & @i,
i gf 1 78 w5 P 5 aog
¥ geed &1 aeR g af 3, ger 9
W WA A Al oS
Hifa feedt < AT & a7 =4y,
[AAATCE, T oF T § S
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fogfim & a aord f @ ofFw F gy
I Fg AR § R oww o "oy
e W e B A e
T AAOT A T W7 g
fegmusm dar faee st 1
Wﬂﬁﬁiﬂ&ﬁmﬂw
(afcs Su-vgmETeF) &1 F1E T4
A & av #rE g A & fr g
,@TEETE UF 9% a1 FC @ | T8
I TFEIE A TR W F a9 gE
g & FrU ¥ A@ A @i A
§ @t 2za WAy @A faet § o
% freet ¥ TR gEm wead
o gak At Y X F our T &)
g MamA T g ofF W9 &
7Y g7 FW I IO ¥ W w=w WK
OETTA A F1H TET qGIE | WH
gemET § 78 ot fEew F wwar §
fr 2d W T THEEU W FH FE
grEl &1 TEIE FTHI d@Er TS
A< SE aTaIg ¢ AT agd’ g A
i 7 tEy F1 faec ger &
s 7 g1 & & A IEd s gw
AT W ©WIE T de A agE
Y ST G TR ST FAHT T FT |
I 3@ ER % g 6 e wriw w]
o & faefe® & o & it v
e =2 faar @ o e <o it
gRad R AR e am @ &
AT Lo AT Yoo FSIFTEE aF well
FG 729, afew g a%ar § & sy
T g WAl W #7 wrEmmsar
WEQW &1 | W TEW WA ¥ a9
% & fF g9 w9 "ear aurd agi W
Ig 7 awe & ¥ fawmr 7 qg a@ @
g 5 o TFAE 1 @ g e
¢ e W SEA a6 = 3T gT
g} fod g o= § 5 o W
7 famare & a<w ST wm g )
o O g § 7 GO o e angw
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W T a9 @ &, TG S g5 a5 |
U9 qg a1 WY FEr & 9T AR
WX ST 9% AiY € FW FT
TR ATR T9F TEE | W9 AT
I a1 FF @ §, WA I g §
Fifs & agar § 5 gt TR F
HEIOA A1 I+ a9 §1 gATL WTH
¥ gEY O FIW FH A §, F¥
7 WO 7 OF WIS AL R AT
gFt wifgd, S geE @ @
wifgd #difs & @d & aw Fr aga
aTtee 7E awwan fF ooweaa 19
TR A T T R X 7
o R AR W gE NI A
®H 7 1 W 19 § § I8 7aT
@ | # |g ™ ueE  favare Ag
AT W F g ag 9X I 4T
arar § f ga wwEU 0 '@ F
oo dgT Afgn | g AF g B
T AR WY ZEE W & fear-
He § W01C g9 3T FY AT e FT F
aY S9FT YR WG gHAT & | WA
T TS AR AT E 1 g
g2 I19 a7 & FITF Al w1 waly
ST g & I 39 wE a7 ge
g srgm 3 faaar w9 =gy §
fe arquvew & ofvaw &1 W1 g
TG 9% g1 9%, faar @ 3 9%,
aY ag a1 at gFm S guTdr waAT
T2, AL & A= Y AAET a7,
IH AR W A o faEA @ fe
T @Wil & 99 fAe w1 F, I aa-
1q F&, TAH AT T F ¥ T
TR

# WY TAT W€ FAT A1@AT
g a8 o am faagw s ard
¢ v o=t & odY gAY T #r Fedt-
s agfa 9T §fea wo g,
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ot S T afe ¥ gEEe g
Y 9 § fe w5 WE 7 dome
feew &, fediome foeew €, g9 el
o< fefew e &1 aY awg 3,
¥ @ A, For foawa dar a6 &
S WET A e wew foew &
FH & 4, §W aX § Qo faed
F, AR T A HrEEE AT 91fed,
ag T8 g & fadfrw, fafaw
o FEETE, §€ ¥ waw e
A AT EAE | AT IG T
FoT wTRd § 6 o@i feee faew
§ 98 o UF ATt A g §C
St 5 o gafcRE @), a1 wEw
R St =g W @ frmm oam o SR

At AT FH | g g agy & fE
& o% @1 g W FW w7 &, fiw at
¥ qus F 1 gifs dw www
N & 7l T www g oo
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W T ¥ dwd W&, A
et a7 9 g W9 w0 o G-
SAH  HEA 9T FMT AR & | g%
@ 7 g T S FT A ISET A1ET
& o g e W A wEr R oA
) ¥ I W yEE W AR #
¥ Hifs A W wE e g
TR & g H §, AR A gad
T agr W E AR &
mIm i FmIm R e TR ¥
for g o2 dgz s gaeh # fedr-
s 9 fa # ol @ g & 9
R g7 §1d g Yag # fedtorm
gmw & qqa

VT AR A2 fF R ww
I fedfiomd wea ot gn A $eeA
W A 1 IBT § T|@ L8US-4E
T qUENT | A 3G T d i ga
W w S F Wi | R @
g eHfed wfzargar &, AfeT gw
e & R taus—ue ¥ vy i
a # fedtomm @7 s T
s #x fedmma gefeese @
fd a8 | 38 F0= 07 W FIR
fremr g fom aeg ¥ S dqer
grar & 94t avg ¥ fedfromw gufesi=
ot St fF o gy smRs d9aT g
tamsar 2 A A AT
ST fF e {RAT RARd 9T &4

g

¥ AT & FgA7 & 15 ag A fef
a9 foew & d@Eer gFm SRy
58, F19 & 11 ARgaT A q@0 A
FH A At @Y 1 F AW FgAr
TR § fF W AW 99 4T 39 7
faeare e &, ARRIAT SEETH
QE AT R BW T, G: gA Y9 w6l
wafert WX 7 @EF N aAr R
at Ivdie & 5 St e1q agm, ang
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ZfeF Yo, So &Y wll W7 @ AT
At T FET TR | W S
F HH FT AW TG0 A IT gESd H
Fedrormer foew g9 ¥ a8 Waw &
T Wt wEE g 1 feAEEl §
A F AT @F T AT ok TE =
RN ¢ 7 1 37 7 & WW | W
gn =8 fediome dsT #1 & & AR
IOF 7% g AL 1 a9 /7 IO
aga gfaar @ SRt w gE #fe-
ATeat AgF d=r ghir o

T FHET FT AT FRA §, ATHA
T O UfRfT sgd Sft S g
e faft o sem AT &0 =
ofefre s A =T q9 wA
AT FEATE AT B, IEA FTH AIe
FmfFar ) 9 @ a9 1 =T g
fF Fgi o ifes SR F w1 aw
ag W@ & AR Ay ) frwoaw oW
g gET Sifgg 1 &t WX A
AT T EEITar § 9
I FE AFATE T WF ¥ www ¥
W W & "ura F w4 TFEE @
TR 7 gra9 #1 183 faars e
F W A T FY gad fed
T A qE, W ST LA
For wTn 9w @t gw 9w
am g g

¥ qrg suTET Y 4G g, AfEA §
qF S WX FgAT AT § | @l 7w
afefg=t #g #t a@ § gEA Y
oA mEAe A (§9WT 97
qr) FY A FEr 69 A F W
g7 FT 951 at a1 gfwa g wWifs
SaE wiHE AL M AE & 1 wm-
A ufEfarsr &1 FeH Y am
g | @fer RO weMr @O
g ¢ 5 2@ wgm f§ WE &Y
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ofrfae=it &% & 7€ &, a8 = am
& | T S AT S § 9 g
9 (df@g) &1 § 5 ag auEe
gYYET @1 @ & | & wwar fas @t
d19 WiFS qaTAT AT § 1 RRUY
F TavY & 98X &9 fav & v "WiwE
Q" AE g A A & 8 A
A% "7 #e a7 F F 1 A=A
(=) 9 # 13 e (wfwm)
T ATE AT H AT §R 9T AT
A 7 ) FeET F QRUL F R W I
SIRT GAT RANY F WA ¥ | ;EA
T & ¢ wfw aF sarer gar are aw
FoR c sfma dexda &1 @1 4
Ay FgA1 g § fF o aF gt
qRieE &Y ofefaeet &1 aeas
2 SOH FUET T gt T &0
§ T aF A s A fF ogw
YOd WTEA] Y HHAT &G AT FH
#C & fogd 20 wfame gardy afa
@I | A FHE R R A
AL AT O (AN T AT €1

foget ax 79 5 oF 799 =™
g 7 I3T a1 W e gt 7 9y
IEMT 97 IAH A 7 wgr a7 & weFar
oifen & amd few WE 9T ged
AT F qFES 7 agd F9 9 gl
g1 g e WE a9 ¥ A N
WX T g o 5 oqd v g

f 78 T § ) AfF WO WA

®% 4 aga & v fade e o
ATAFN FT Tgre o | 5w 9T 7
AT 7 A §a T &Y S Sear
g fF At fe=t T o wde
# g% wRE @ WEw T WY
fer ooy fadk 9w 9
QeWY-YY | | T T&aT W1 W A9
@ waw ¥ famm X @
et ®oey 4, f'd W

-

ot f&5 37 amw ¥ § 1.0,
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gEd 9T {3.R% ®IW 9T ¢y WK
9Y.Y F@A Wd | A fmd
WA T @ FEPd a0 Wk
HESA & H WW @ & W] Tl
et oz fagmar wr € fF osw
G T R E | AHE TR A
£ | & waar W WY Fgen wmwar g
f& ST W Faw A9 f=N WA &
FEFAT WIRET T & § ar F@ w7
wiaa ¢, & F1 fFaar § 9= F e
wE Ao fF S A § & 10,0
@ ¢ 1 @ a3 uw feufa G € s
g ws & a7 fow o f5 o o
Fam =t ffr g @ s
e

A A9 § JE A A AGH
gt & W & qEd duadiw dve
ST SAFT QU FIAT | F @A g fE
9% ag @A staaT @ W e
THY, §9 T AT F AT &, R
o & IR § Waw #r feedr o
HAT §, T {¥co FUT TG FT X
A ¥l § ITF AT¢ T HHGL AT Fgd
& 5 qg @31 gwn WA € | & oot
argm ¥ wgw § 6 ag @@ gun
AT AT G avar g | &
agal g f& @ a@ F1 aww fawr
o f& WX R W A WE ) a9y
g zide N FH A g § THEA
51T AY I8 TF WEE T FT q1F R |
dar fe ggi 9 ¥ gew § &ar v
T & ot I O avhw ¥ FEAT SR
iFfmmArcadwme
fr e #1 wfew ¥ ofew w==
faar s

ot F& wwn & f& g g
AT TR Iy FHS
T gTET AT A T aTF | 9= oy
a1a g # Y 3uaY a9y ¥ 7 ag dwar
g fiF w3l Y W W F W e
e & w9 A a2 fewwa o ol §
308 L.S.D.
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% wmgr g e carir sfwas seer
o= 39 v & fes 70 wifex
Ig O WA I I X I gE
& | UF I A7 g9 aN W@« aw
FQ@ § @G WH N AW w7 §
W a1 & 9g Ted & fF e e
g wfed o gl aww foafor
¥ §AT T W W I5W € oY 9 A%

FL A1 IGH W AWM FT IFH I
§ wez fae awar | Tl o, W
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Mt % e @ aEl ¥ wed ¥
TR W & " g 5 wm Agamn
< ¥ ww uwee s (faguw
gfefy) @@ W s A= 9T
woer fEw, S A AR W
faeame #ifew | 71 v @g &Fw
@ gF fF e #7 sEer § Teew
7% T WX Ay W A gt @
gt | SRS T & ST AT gwEn
9 wea & fEm weEa oW §
Faeal § & T w9 qg 9 g
f& wamer & @wen 9T faEe FW
21T 3 g T G A®E FE weE
M wmfadm e g &
a WA 5w 9T f9g T &7, 9T 58
¥ F & 990 W H @A g
=9 SEaTd #1 SR FTH | AO TR
fasara & f o0 swaTa *1 ST T
aw ¥ {5+ e &Y 9 &7 sgae|r
7 wEEd A T | w®ifEw g@]
saE I W g § W fag #
#X TR T FET gd Tl & e
gt § 5 T @ I "we )
71

st ¥o ®lo Tt (Hifmaregz) :
e 7 faggr (amow) T@.Fd )
Mr. Chairman: I shall put the reso-
lution to the House,
The question is:

“This House is of opinion that
a Committee consisting of Mem-
bers of Parliament and experts
be appointed at an early date—

(1) to examine the whole ques-
tion of regrouping of Rail-
ways and to recommend to
the Government measures for
improving the administrative
effciency of the Railways;and

(2) to consider the proposals for

the expansion of railway
transport in order to meet the
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increased demand on it dur-
ing the Second Five Year
Plan”.

.The motion was negatived.

RESOLUTION RE. INDUSTRIAL
SERVICE COMMISSION

st R0 o faddt (faem gdie-
qT) : Haw Tge § we aet it g
=T 9T a9 el W W A & ol
AR W wrgar § 5 g s
T dvw FT AR gEL 3= A 91 e gw
S| 9T St f& it g & e
Y g1 ST WRF 4, T A F
7 ag " foar f6 & oo swma
T Tt 9 ¥ T AT | RO F A
W 39 5F & wem § & g wa
ST Y I F A T FF |
7T yEATE I VT §
g TaT #7797 9 § fF -
F FTEEI, IAW T 7
Aeamdi & forg dra W1 9w
=fm Wit 7 & g gfram
qfems afew FAwT (7 %
HAT W) FT T 0F WA
a1 v Tt e oma_ 1
1g yEE S R ogEw wedl §
THE § TF T & AEgAqH e
$ 1 T W § sddiE oA

g7o & ®e § o gy sl o s
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e & m aF 9 @Weew (meEw)
2 A s gd § 1wy Aew
g & fgeom gsfm &R=d
(Fezeam war Frmriw sreemT) frm
TE ¥ qE g AR TEH T T
WY 9T TEAAT T WX HWIA IEAT

(Ew IUW) UF § W@t 9T =W
i Zar g fF dAfem smisex |
o foaerd s W@ T Teadr @
# O w7 Wi 7 Ay T o
NgaEdFdamEmsm
= ¥ M §E i ArEawwar § 67
ET AFHT T AT WA TeW
UM 6l B T9H W g | T
& w%ar & | g 9 WEd & e g
¥y F IO qF WX FICEE W
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TAIE T AN F g F g | &
‘qE g 5w e g oA S
HGHIL IAFT ST & A8 qAwT )
T & W = wrow § oI
T 7 folt ga o avear @
qwd g 1 3g S faeit 9w At AR
T IEM G W om & gEe
T FTOT ...

Shri U. R. Bogawat (Ahmednagar
South): Bureaucratic sector. ’

st Qo Qo fradt : at 7g Fafewa
3 fr gar Igm § A A e
£ 9 A EW AFTE T AL FWE
o T wwETd afe @ e
W § | T AT WIAEEAT 5 A
#I § fo S IR 991 &7 AdATF
&Y 91X 998 T W ary s w1
fod w1 afz gar & gar & @ @
AT 941 FT qgd ITT T T AR
AT TETC F1 AEEEAT T oA

Mr. Chairman: Order, order, The
House stands adjourned till 11-0 a.m.
on Monday.

The Lok Sabha then adjourned till
eleven of the Clock on Monday, the
28th November, 1955.
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CoLumns CoLumms
PAPERS LAID ON THE REPORT OF BUSINESS
TABLE B §21==22 ﬁg\c;ISORY OOMMITTBE
“The following statements, sho- SLED si2=29
wing the action taken by the ‘I‘mty seventh chon ufthc
Government on v::gus as- Gmm
' surances. prnml_q:s under mm:cl: Was adnpwd wi!
t:hnws’ by Minist rs the following modifications —
dunngr.he %mog (|')tluttanvmm
ARAINS B‘I.'I.SI.MIS on l‘ e
I.ud on the Table: 16th  December, 1955
(1) Supplem State- shall not be dispensed
ment No. II—Tenth Ses- with;
smwssoflnkSnbh (#) that the two and a half
(g) Sl.rpp hours thus lost from the

No. VIII—Nmth
Smm 1955 of Lok
Sabha.

G)'Suppiement:g
I—E:gh
Session. 1954 of Lok
Sabha.

(4) Supplem State-
ment No. XV chentl-l
Session, 1954 of Lok
Sabha.

Supplemen tate-
(5) No. l:‘lwl(.')(.l'[—s|:nh
Seumn, 1954 of Lok

(6) Supplumnmry State-

No. XXVII—Fifth
Sesamn, 1953 of Lok
Sabha.

(7) Supplemen State-
)mmt No. )&erII—Four-
th Session, 1953 of Lok

Sabha
(8) Supplemen State-
ment No. T1—Third

Session, 1953 of Lok
Sabha.

(9) Supplmm State-

ment u;&xv
cond Semm. 1952 of Lok
Sabha.

(10) Supplemen State-
ment No. XXXITI—First
Session, 1952 of Lok
Sabha.

total time of §4 hours allo-
tted for the discussion of
the States Reorganisation
C issdon’s R

shall be made up by the
House sitting for longer
hours on certain days to
be announced by the
Spesker from time to time.

CONSIDERATION OF BILL

Further dluse—by—dm.ue con-

of the University

Grants Commission Bill was

continued. Clauses 6 to 12

were adopted. Clause-by

clause consideration was not
concluded,

R‘EPNORT OF COMMITTEE

BILLS

TIONS ADOPTED..

Thirty-ninth chort was
adopted.

PRIVATE MEMBER’S RESO-
LUTION NEGATIVED—
Resolution re. Regrouping of

Railways moved by Shri
R. R. Shastri on the 23rd
September, 1955, was dis-
cussed and negatived

PRIVATE MEMBER'S RESO-
LUTION DISCUSSED...
Resolution re-Industrial Service

Commission_was moved by
Shri M. L. Dwivedi and his
speech was not concluded.
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